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LOK SABHA

Thursday, March 25, 1965/Chaitra 4,
1887 (Sakn)

The Lok Sabha met at Eleven of the
Clock.

[MR, SPEAKER in the Chair]
ORAL ANGWERS TO QUESTIONS
Managing Agency System

+

[ Shri Yashpal Singh:

Shri P. C. Borooah:

| Shri Bhagwat Jha Azad:
Shri P. R. Chakraverti:

Shri Heda:

Maharajkumar Vijya
Ananda:

Dr. L. M. Singhvi:

Shri Vishram Prasad:

Shri Bade:

Shri Onkar Lal Berwa:

Shri D. J. Naik:

Shri Bibhuti Mishra.

Shrimati Renuka Barkacaki:

Shri K. N, Tiwary:

Shrimati Renuka Ray-

Shri R. S, Pandey:

Shri R. Barua:

Shri Ravindra Varme

Shri M. P. Swamy’

1 Shri M. Malaichami:

Shri Kasinatha Dorai:

LShri Arunachalam:

Will the Minister of Finance be
pleased to state:

'mw{

(a) the steps taken in pursuance of
the decision to eliminate the Manag-
ing Agency System in the corporate
jindustrial sector; and

(b) the precautiong being taken to

ensure that the system does not revive
in some other form?

2584 (Af) LS—1.
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The Minister ot Planning (Shri B.
R, Bhagat): (a) Government has not
yet taken a decision that the Manag-
ing Agency system in the corporate
industrial sector ag a whole or in any
particular industry or industries
shoulg be eliminated. The matter is
at present under enquiry by a com-
mittee of five officials, set up by Gov-
ernment on the 4th January, 1985 in
pursuance of the provisions of section
324 (1) of the Companies Act, 1956,
The Committee is expected to submit
its recommendations within the next
few months. Thereafter, Government
will take a final decision ag to the
policy to be followed in regard to 2p-
pointment or re-appointment of
managing agents; and

(b) These precautions will also be
decided along with a decision as in (a)
above. Meanwhile, however, the Com-
pany Law Board ensures while consi-
dering proposals for approval of the
appointment of managerial personnel,
that in cases the Managing Agents
are not considered in the public in-
terest, the companies do not adopt &
system closely resembling that of
Managing Agents.

ot qevaTe feg © W7 HOR & WA
# gz ara & fr SEdmw wTE Wt O
seedty 1 @ v v g fawa 01 g
gl ¥T 99 &1 GO 9T HEL T
IRIFRE
" ot wo o WM : WAL ¥ WX

&t &Y gamar | SR & arn ¥ aw ad
<ot Ty W% ag 97 qT frar WA

ot qoare Teg - w7 & o g%
g 5 @ awy freelt ot 3 E N @
sfeer & wragy €@ < @ § 7
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off wo TWo mwaﬁaw%
fog @ @ Afew e

Shri P. R, Chakravertl: May I
know whether Government appreciate
the fact that the interlocking
management system of only 25 busi-
ness-houses in India has created
complications to the extent of mono-
polising the entire corporate sector,
ang if so, what steps Government
have taken against that pernicious
practice?

Shri B. R. Bhagat: We do appre-
clate all these facts, and we have
taken measures to prevent them to
the extent possible. This matter also
will be looked into by the committee.

Shri Heda: May I know whether
Government have decided upon cer-
tain spheres of industries, what may
be termed as established industries,
wherein to abolish the managing
agency system, and if so, what those
industries are?

Shri B. R. Bhagat: The committee
will go into this question and exa-
mine in which categories of industries
it should be done awsy with. Let us
await the decision of the committee.

Shri Heda: Have any
principles been decided upon?

guiding

The Ministey of Finance (Shri T,
T. Krishnamachari): The whole
matter has been referred to the com-
mittee. I had made a statement
some time back that it is for Gov-
ernment to determine whether the
established industries need this assis-
tance, if that assistance is needed at
all. The committee is now geized of
the whole matter.

st w3 : ¥ Afo ooiT w9 R
t e g &1 IR w9 ey
frerer 2% & fawrfor €, O w7 wEw
®T ERT Y fee &9 w1 &7
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st 7o o W FAA TR fa=mx
w4 fr fafer oofeg & 93 & ar
IA®Y agw A & qafaw w1 fgg e

st sifwre o wwan ;& gy S
wigaT § 5 g afafa & fay sz
AR T ¥ fray g & § W)
arxde fea €

st ¥o TWo WA : IF AY qiw AifH-
frges Y w3 &) .

st wieTe Wt qAT: IR AN
wr §?

WM WP . {IEFTY ATH W
WY T HG ?

st wifeTe T qeAr 2 K AT
wiga § % gud WAt & ooe qEg
T g ar wg

Ay wo ATo faard:: S ag ST &
foq #3& aamft T @ wT e AR
# ©€zm w1 fogrma W wraw &1 faan
o

St Wo o WTA: €3TW FT€H 7 #18
FrET A #

Shrimati Renuka Ray: May I know
the precise terms of reference of the
committee that hag heen sappointed
and whether they include the ques-
tion of a selective application at the
outset or whether the committee is
free to report whether the whole
system should be done way with?

Shri T. T. Krishnamachari;
broad indications of Government
view are whether the established
industries need this support, but the
committee is free to make any
recommendations it likes,

Shri Malaichami: May I know
whether there is any restriction on
retired Government officlals or poli-
ticians being appointed as managing
agents of these companies?

The
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sn7
Shri B. R. Bhagat:

Government officials
mittee.

8hri Malaichami: I am talking of
the retired Government officials and
politicians. I want to know whether
there is any restriction on their
appointment as managing agents.

Shri B. R. Bhagat: The question,
I suppose is, whether politicians and
Government officials are to be part of
the managing agency system. There
are no Government officials jn it.

Shri R, Ramanathan Chettiar: May I
know whether the four industrialists
who met the Prime Minister and the
Finance Minister early in January
brought to the notice of both the
Prime Minister and the Finance
Minister that established industries
like textiles, cement, sugar and paper
where the managing agency system
is being continued now should also
be considered by Government for the
continuance of the managing agency
system, and if so, whether that also
will be considered by the committee?

Shri T. T. Krishnamachari: It is
very difficult for me to say what
people said in an interview of about
an hour with the Prime Minister;
but I do not think that the managing
agency question was referred to by
them.

Shri Narendra Singh Mahida: Can
Government give us an assurance
that within a stipulated period of

There are only
on the com-

time they will end this wmanaging
agency system?

Mr. Speaker: Ny assurances can
be asked for during the Question
Hour.

Shri Bade: When will the report
come?

Shri Daji: The hon. Minister has

said that pending the finalisation of
the recommendations of this com-
mittee, Government will decide upon
the managing agency applications
that come before them, taking into
consideration public interest. Is it
Government's decision that while

CHAITRA 4, 1887 (SAKA)
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granting managing agency, concen-
tration shall be absolutely avoided,
that is to say, one firm which has

already one managing agency ghall
not be given any other?
Bhri T. T, Krishnamachari: The

question will depend upon the conti-
nuance of the managing agencies and
in what sector they will continue.
Naturally, these ideag that have been
given expression to by the hon. Mem-
ber are taken into account.

Deaths Due to Cold Wave in Unfon
Territories

+
rshri D. N. Tiwary:

Shri Rameshwar Tantla:
Shri Yashpal Singh:
Shri M. L. Dwivedi: ..
Shri Bhagwat Jha Azad:
Shri Onkar Lal Berwa:
Shri P. C. Borooah:
Shri P. R Chakraverti:
Dr. P. Srinivasan:

Shri Paramasivan:

" { Shri Mohan Swarup:
Shri R, G. Dubey:
Shrimati Savitri Nigam:
Shri K N. Tiwary:
Shri Bade:

Shri Hukam Chand

Kachhavalya:

Shri Heda:
[_Shrlmatl Laxmi Bal:

Will the Minister of Works and
Housing be pleased to state:

(a) whether Government have re-
ceived full reports on the deaths due
to cold wave in the Union Territories;

(b) if so, the number of deaths due
to cold wave of 1964-65 in the Union
Territories; and

(c) the measures taken to protect
people from this phenomenon?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). Union Territories are not requir-
ed to seng to the Ministry of Works
and Housing reports about deaths due
to the cold wave. However, according
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to the information collected from them,
no person died due to the cold wave
in 1964-656 in the Union territories of
Andaman and Nicobar Islands, Goa,
Daman and Diu, Laccadives, NEF.A,,
Manipur, Pondicherry, Himachal
Pradesh and Tripura. In Delhi, about
16 persons are said to have died dur-
ing the cold wave.

(c) The State Governments|Union
Administration have been asked to
construct night shelters for pavement
dwellers and to meet the expenditure
from fundg allocated under the Slum
Clearance Scheme.

Shri D. N. Tiwary: The hon.
Minister has said that the TUnion
Territories are not required to send
any information about this. May I
know why the well-being of the citi-
zeng of the Union Territories ig not
the concern of the Central Govern-
ment and why the Union Territories
are not required to send the informa-
tion here?

Mr. Speaker: Now, the hon. Minis-
ter has given fhe information.

Shri D, N. Tiwary: May I know
the reasons why they are not re-
quired to send the information?

Mr. Speaker: He has given the in-
formation.

Shri D. N. Tiwary: He hasg said
that he has colleéted the information.

Mr. Speaker: Once he has collected
and given the information to the
House, why should we go into those
reasons?

Shri D. N. Tiwary: Were the
steps taken by the local administra-
tion or the Cenfral Govermment not
adequate to save the lives of these
16 persons who died in Delhi?

Shri Mehr Chang Khanna: I have
just stated that ag far as the other
Union territories are concerned,
there have been no deaths. These
deaths took place only in Delhi. Last
time, 1 made a very elaborate state-
ment in which I stated that there is
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adequate provision for night shelters,
but not more than 33% of the people
were taking advantage of them. X
also gave the reasons. One of the
difficulties stated was that some
money was being collected as a fee
That was also done away with, end
there is no difficulty in people going
into the night shelters.
ot TR atfemy - wft W&l A
¥ T fr faesht § 16 wrawy adf
¥ fred g™ wT 17 feeelt 3w A
qoarr @ A gt aEe ¥ W ¥
Tga a2 T el W ATl @R A
@Y § Y agt fewsht & wiw & @ aqy
18 WTEHY ¥ o9 Y 9% fran @ W
o A A § W T A W fag
wfafor 37 79 ¥ fag wiz & Tsda®
@ o7 @Y g, afx gt, o faea ?

oW sEv : e v o e
g e & agt ox oY g €1 ot WY
™« F Fg el qf @l ¥

oft auaTe fag : ¥ R F |
% g aw wrf ¢ B W daw aw
tr a0 & g sy fema dar
WX ag feTan @ Qar § v S
Aoy WE aiva T v T
4

TN WERW . IR qaEraT §
fe feTan S wtw w3 far §)

off wo wro fyadt : & s gy
g e o amy foeelt & wedft #Y oge
oTs O IH FIT FWT TR A Hrqe wife
ateq w1 Wit Fr€ wag far qr 9w
qg S @t #faw qF @ A fw oA
w7

oft AgT O @A FAH IV qHSK-
Agami At NF fAm ¢ 0w
W T I9 A fomm ommn @
T wraet & A gg g T st
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T A % & sTar femr man
affm dw f§ wEiw weaw
AW TPE AT I T Q@A
o ar gwewd foe v woge At
w TR &1 awr  gH 9w aw ql
wE

it wtwre s W : & s g
f& W@ ¥aw gEw A S dur o
AR SANT W & §ar Ian
T &7 F frar T § wWife gw ooy
§ s Swy woT S wEE {A A
¥ gEd weErR gt !

oft Rgr W EwWT AT AT T
@I W1 W T @Y Aok
® IEF AL Y FTH FIan § e
Ya® qET NE W@ BT W TG
¥ @rg1 & ST qga™T At g
fr ag W8T w9 % @& W e
feer S e A gAIT g9 T W
1 &

ot ofeTe oTw KA WK AEw
aRIa Y 3% wiigd wW T Wl w9y
wr fad e aewr wgey wga § fr ag
USOT ST QIR | WK W wgy
wgeg W X IFE wHE T
wwar g e Sa¥ feaar ayawgem
W w@rd?

st Age o wwn AT A Ae
oy fawre

Shri P. R. Chakravertl: Have Gov-
ernment taken note of the fact that
some people are reluctant to leave
their places on the pavements for
these night shelters lest they lose
their chance to come back there? If
80, have non-official agencies been
utilised to persuade them to take to
night shelters?

Shri Mehr Chand Kbanna: We can
only persuado them. We can {eil
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2
them that these are available and we
are prepared to make these
available to them. But we cannot
force them to go to the pight shelters.

Shri P. R. Chakraverti: What
about instilling a sense of security in
them that they will not lose their
places on the pavements.

Shrimatli Savitri Nigam: How far
is it correct that the Bharat Sevak
Samaj centres which are not getting
even a pie from Government to run
these centres, have got quite a big
number of people who come and
utilise these centres, whereas the
centres run by the Corporation are
always vacant?

Shri Mehr Chand Khanna: I am
not prepared to make any discrimina-
tion between the two centres. Both
of them are doing good work,

Bhrimati Savitr:
facts.

Nigam: 1 want

Shri Mehr Chand Khanna: I know.

As regards the working of the
Bharat Sevak Samaj my sister knows
far more about it than I do. I have
great admiration for the work that
it is doing.

3% fag T Wt & fis vt e

wut a1 & fog ®1§ wew IeTar
mfe qaw Y@ R § THE QI
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g WG 4g §ATd  9gA
Y fear T 97 9 SqeTgr T@r qv
fF ) ward J[LE fao aed
T #7 fggr war gar

st w® ;0 IT R JTARTE A
g

weqR AL . AAFL FURF F
fag s=A greerw F=Ew I fa¥
g

Ny qaag aqg a9 ¢ %
oY gt T AT5E feed § AN aqfaa
AT A T AT § W L9 HTO
qgt aga & A owry A & 1 I
agi I & fAT qegUE F W A A
WY qEAaT AL} § T a<g H fowaa
A qra ATE )

off Agr Wy wwr ;- & ¥ g A
q¥ AT IAHT LT T g A &
g 6 ww & 1 F ANEw §F gEES
WA AT GG GZ AT FI @A
w7 & & qonaw g8 1 aaw Aw
& A Sl g e e § 9w
I & fag woqT 7 F @war g o

ft gwr W TR : @ 4g
aia & § fv foaw ggi et qmo
AN § IR HEUT WY gUAG W A_
TEATA E ARG HFTO A Y 47y afy
37 gat ag Wi g AR § W e
ag T 7R, WA W S ¥ ag
¥y e e @R ¥ wr g
X g A oy § s gfem qr oy
JAWY FTHT GETAT AT § WX qg WY
o v § i ag S v o3 qgw
aft qx § @ g mh fag
sqEeqT & M W g ?

Nt RUT WA «AT . AGIAF
i A w1 aeE ¢ & gew N
g favary fawn awan § 6 ot @A
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T 6,000 WIEAT F AT g AT
& AT T wfuw wmawwE o qv
W wfafe gaam & & fag
W da § ) gEd v & s N
fawr % 7 #d w7 w1gaT g fr A
ded doeft ddee & arelt i § &
0 Y WUAT ITIA G 2 IAF ATENE
HE 99 % ofm ¥ § Sfww 7gi o7 W
& ¥ g @ @ g

Shri Heda: Since this facility needs
publicity and that is a costly affair
and needs systematic work, will Gov-
ernment take upon themselves to
publicise these facilities so that all
the people needing them can take
advantage of them?

Shri Mehr Chand Khanna: It is a
very good suggestion, We did puoli-
cise the location of these night shelters
during last winter, and I shall also
take steps at the beginning of the
next to publicise the location of these
shelters along with the accommoda-
tion available so that all thig is made
known to these unfortunate people.

Shri D, C. Sharma: Have any attem-
pts been made during the last year or
the year before to improve the quan-
tum of the amenities in these night
shelters, and if so, what are they?

Shri Mehr Chand Khanna: The
reply is in the affirmative. We pro-
vide durries there. We also supply
blankets.

Equity Investment

+

( Shri Yashpal Singh:
Shri S. M. Banerjee:
Shri P. R. Chakraverti:
Shrimati Savitri Nigam:
Shri Sidheswar Prasad:
*569. { Shri K. C. Pant:
Shri Bhagwat Jha Azad:
Shri Bibhuti Mishra:
Shri K N. Tiwary:

Shri Ramachandra Ulaka:
{ Shri Dhuleshwar Meena:

Will the Minister of
pleased to state:
(a) whether the 1ag in the indua-

Finance be
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trial growth has been arresteq as to
result of the tax incentives to en-
courage equity investment in view
industrial ventures and Government
Securities announced by the Finance
Minister on the 24th December, 1964;

(b) if so, to what extent; and

(c¢) whether it is also proposed to
enlarge the scope of those concessions?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). It is too
early to assess the results of the Tax
Credit Certificate Scheme announced
on the 24th December, 1964, to e¢n-
courage equity investment in new in-
dustrial ventures. It is also prema-
ture to assess the effect of the exemp-
tion from unearned income surcharge
on income from interest on Govern-
ment securities, announced on the
same date, as this concession will be
available from the income tax assess-
ment years beginning 1965-86.

(c) In view of what ig stated in
reply to parts (a) and (b) above the
question of enlarging the scope of the
concessions does not presently arise.

st qmare foy: 591 O9g A AW
i & qaog ¥
IURT AEY o a1y § W W §qh
A w7 FE T« et & 5 oA
IO frar a7 & 7

Y qo Tro Wit : TE A1 K AEA
N # awa ¢ wk wive wer &
FRTAT g AT AT THAT & |

oft qeware fay - w7 ag T Ew
fs g gro I @A fama
2 ¥ gravz JEnfaat ¥ e ST
o fear g 7

M ¥o Wo WA . IFA THEHT
FarE fear & gife ag sga & &
IR M7 afew gz & I
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Shrimati Ramdulari Sinha: In view
of the observations made by our Prime
Minister on the occasion of the annual
session of the FICCI that increase im
taxation wag necessary, would Gov-
ernment consider the desirability of
further taxation of the higher incom:
groups?

Mr. Speaker: Suggestion.

Shri P. R, Chakraverti: What |is
Government’s reaction to the sugges-
tion for straight forward reduction
from the taxes-in termg of the invest-
ment made?

That is a new

Shri B. R. Bhagat:
with this

suggesion not concerned
question.

Shrimati Savitri Nigam: The hon.
Member, while replying to the supple-
mentaries mentioned that an assess-
ment could not be made because the
scheme was started only recently, I
would like to know whether he has
laid down any tentative targets before
finalising this scheme anq giving these
concession?

Shri B. R Bhagat: In a matter of
this kind, no targets can be laid down.

st fedwae s@w & 7y SR
wigat § fF sa wrag fawr welr A
T w0 § g7 2] AN wwor A 4@, a
A w7 ST F e F gg aqra ot fw
TS W TR & IUFN F faq sarar
oot o &% ; afe &f, @Y T 99 I@
Fqft fafrr & faq & w3 o7
faviy gfaard 3% w7 fa=re &

st ¥o Tro Wy : gt aF ¥E @7
® gare §, TEN AW AY gEw &
9t AT HY aTE W I g

@t ®o wo faar | IUTIfAAY
F Y wrofer &Y § & a7 oW SR
¥ I wE s fowes & <l g
w1 gaR e § 91 e faw
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et & ard wmar &, o o7 g fmme
TRy

ot wo To W : TG, T A
LR GRU S

Shri Sham Lal ‘Saraf: May I know
whether, before raizing the bank rate,
Governm .t has considered this point
that it would bce » disincentive to the
forthcoming equity cap-tal; if so, what
consideration wag given to this?

The Minister of Finance (Shri T.T.
Krishnamachari): Naturally, we knew
that money would become tight if the
bank rate was raised. But the other
circumstances necessitated our rais-
ing the bank rate. -

~ Shri Buta Singh: From the press
it appears that a large number of
textile milly in Punjab, in Ludhiana
and Amritsar districtsy have given
notice of closure on account of the
wrong taxation policy of the State
Government, In view of the new
incentives announced by the Finance
Minister, may I know whether his
Ministry proposes to hold talks with
the State Government to review the
situation so as to save the industry
from sghut-down?

Shri B. R. Bhagat:
for this.

Shri Daji: Is it a fact thui equity
subscription increased last year com-
pared to the previous one, and if so,
by how much?

1 want notice

Shri B. R. Bhagat: It is a question
of detail. 1 want notice of the
question.

Shri D. N. Tiwary: May 1 know
whether Government is  considering
to give further incentives for indus-
tries if they are located in backward
areag such as North Bihar?

8hri B. R. Bhagat: That is a sug-
gestion for action. We will consider
it.

Shri P, R. Patel: May 1 know the
reasons why people are discouraged
to invest in equity shares? I I am

25, 1865
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correct, Government’s attitude towards
new industries discourhges peopie to
invest in new industries, and that
is why the prices of new equity shares
have gone down.

Shri T. T. Krishnamachari: If there
is any discouragement in regard to
investment in industries, I think it

largely comes from the industrial
sector.

Shri Vidya Charan Shukla: On a
point of order. Shri D. N, Tiwary’s
question was described as a suggestion
for action, Do you hold it to be a
suggestion for raction, because it was
a specific question seeking specific in-
formation whether Government was
considering to do a thing like that?

Mr. Speaker: Point of order asking
my decision with that was correct
or not?

Shri Vidya Charan Shukla: I want
to know whether it was really a sug-
gestion for action.

“Mr. Speiker: When I have proceed-
ed further , it means I have agreed

with it. Therefore, it cannot be raised
now.

feeht 0 fufeeen waedt gf -

+
J it srerenfic” aredt
llﬁmﬁ(m:

w7 earesy HelY ag qATY A FAT
w3 fw

*570.

(%) = faeeeht & agdr g% -
gem & gy 4y fafeceg vy
gfaaml &1 Wt frm gar & ; W

(@) afz g, @t faaw fafrearagy
¥ g wg & wiaforr a1 39 a%
fafrmmeg @y w1 W frac § T
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wTeey wwreg W Iwn (w go
Vo Arewr) : (F) A ¥ 1947,
1950 WX 1964 ¥ fawi #v &&v
w g% faa<or awr 2w 9 @ fawm

L 4
faww
faeardt ot den
C1s47 1950 1964
163z 15z 7353
“(a)ﬁa : e

ot s et ¢ g faaew
% oagmar mr g 5 1950 § faeay
* weoarel A frad Y dsr 1852
Y, St ag FT 1964 ¥ 7353 1 T
g Fagwmamagar g 5 1950 %
1964 % fEoet &1 Jademm  frw
WO & a§r g, w@1 IE wOw &
geaaret ¥ fawQ # smaear @Y
& 7€ &, g ad ar w\ oAl

wreey #N (o gEew ATAY) ¢
W F TR waT A A E oW
feeelt % faeal Y Hom 2 d¥T W
qEAT TGATE §, I« & g w A
qg WO 45 & qTQIENT § |

st srerelie srewt : wrer fReeT &
¥¥ qF wegen ¥ w8 awf
v & @ @ W frew fedi wad
ot AEEq A ag Famar a1 fE TRy
oF 709 #1 3@ & 9% 3 faae &
wfas qug 78 2 9 & 1+ & qg S
gar g v wav 9w fawn & Y faaw
gar far &

o gefrer Ay : gure v fid
wq § Y AAS AT gear ot gqw ag
£ | fo@ gure Qar ¢, S99 SR AW
o el & o R § Wi go o,
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I wIfy AR A WA § AR WA
A EEqATH F gAY F WAGT TGGI FA
¢ feoslt ¥ varer AT qET § IATRT
afeed, § AT WF §

ot seTSTe STy sFT AT wgear
aiwr feafa & avqee 57

weaw WY : 3IgiA g1 & Ew
ag 7 & qgfead 3 &, Afea a5t & @
A o W1g qgt A W aga S o
Lo -

oY FETIE R HEY SEET A
T8 ag %e7 47 fF AT 0F qAF #Y
W fime & wfus 7@ 3@ ax & o
& og AT WG g F a3« faw 7
#1E gu g g & #ar s #Y den
wET g

wsw APAw . Wl ¥ Heur
warf 7€ g, AfwT g0 AN Fear v
JqreT a3 1€ # |

oft arie g fergreeft : aay faeely #
aET qvaett ¥ wed fafrearan §,
fom #1 g 3 wmifors . ST fivar
g & W 39 %t ag gfaad W &
€ & v 3 g sywfa) e o
o T §F 7

o gty amae . g wH-
wif@l & f sgafew feedwady
o ¥ gare § o gad o @ed
! a1 o—wmaR g Tk § a7 "Ad
LICii A
Shri Kapur Singh: May I know

"whether provision of properly quali-

fled personnel and proper equipment
is alsp deemeqd by this Government to
be included in what is called the set-
ting up of a hospital?

Dr, Sushila Nayar: The hospitals
consist of not merely buildings, but
equipment, beds, doctors and all
necessary facilities for the treatment

of patients.
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oft gt fag it H wEEET
¥ Faman ¢ fr freoht ¥ U@ wgafes
feetwa1 fagwra & 1 & 77 ST |AIEAT
g fa fasedt & woarat &0 #91 #) gfee
¥ @y gy W17 5 awEhT A1 g FA
F fon  famg wmdz W AT 9
947 I FF AT FIfETEA G
F ®1% T q7FR & faumnda §,
arfd ami %1 g 7Eveaw wiiw @R
fae 7% |

o e Amaw : ¢ £1¢ gy
WA qTHT F AT 7@ 2

wHw WERG . g REES &7
qaenwi 2T UF a1 AET g awAr |
Hon. Members do not require Sud-

dha Makaradhwaj. Shri Chaudhuri
might require it!

Shri Kapur Singh: There are many
who require it.
off R W SYAT FT Hdl wg IR

& o ¥ g 9w ¢ F Fad
g 7 AT F o seqane faeet
¥ g I FTRY wrErETe b g g,
agi Y ZATZAT ATET AT ST §, AT
1 FTH THAE AT, I I3 FY
sgawqT A% AE ¢, Wiz 7w adr

fogmas  dat wEea & ook § 7
w2 qm FHqa Ao fgamifoon awr
T 9 WIAT & | AYT FaAT HAIEAT FY EH
ary ¥ wrg w7

o GIET ATAT: ST ATAAT 7I8T
wrE fady ¥ aad 1 TH I ALY
AT T FT T qHY § 1 IAFT AAW
e ar & e ad &7 awd
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At gER WX EAW T AT
| g |

uvan NERT T S wgEar ®)
3 Qfm

Shri Hari Vishnu Kamath: May I
‘know what measures have been or
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are being taken to ensure that those
unfortunate human beingg calleq the
sick and suffering are not subjected
to incivility, inattention, callous apathy
and worse, hospitals fast becoming
euphemism mortuaries, as was......

Mr. Speaker: He has put the ques-
tion.

Shri Hari Vishnu Kamath: .... so
blatantly but tragically ecxperienced
by the Minister herself a few days
before she assumed office three years
ago?

Mr. Speaker: All the previous ad-
jectives were not enough?

Dr. Sushila Nayar: I do not accept
the charge that there is all round in-
civity, inattention etc., etc. On the
whole, the doctors are doing g magni-
ficent job, inspite of overwork. There
may be some cases where adequate
attention may not be available due to
overwork.

Shri Hari Vishnu Kamath: What
was your own experience when you
were not a Minister? You are forget-
ting it.

Mr. Speaker: Order, order Shri R. S.
Pandey.

Dr. Sushila Nayar: There is no ques-
tion of my forgetting. I do not wish
to refer—

Mr. Speaker: Order, order. I have
called Shri Pandey, but she is still
answering the old question.

sft TV |g@ qdy : w9 /e
A wERar A qamr § e feedr ®
dff g ¥ aga & WA w1 A E
Tq IR FEqATEl § Fgd WIS @A g )
Mz wfF agi ot aga & qfawnd
ey & T FET qga e @l &
7g ama faest #Y ) A€ 2 afew gad
QT A A JE q WG, AR A
# ST e g f6 ot s A &
fadmfwr  # O T S Qe
? O MAEA HETATT AT EY GrAAT
@ xfe 2@l ¥ SR F1AEgarT @
sfqur  FueRd & &%, gt 9 w7
FAqT *Y JAT A A1 w@E 7
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Mo gfrewr ame . g37w  ar
21 QT T 9T AIEALY goq dTA IR
o1 7@ &, feferae wemrer amd wir @ &
fEa sfgc 51 gark arg A1 watfaa
qgq ¥ FE A FTH W FT IERA
g A gfrard § § €@ F T 79
g zad w1 mx T &

sifraw AT

+
(sft ®o wro fyddy :
*371. ) st €o Wo HWR :
st Wo qo faardt :
sft ft> o mwf

war faw @B o Wi, 1964 ®
AifRg T9 8T 880 F IAL & TFaH
% qg qa™ 1 FaT w4 fF

(%) w0 Sfyaw dwr fom
qreftfeal 3 sfm A N e FA®
TR F ¥ 91 Y faeqa o g & i
§ R

(&) afz g, ar 39 & Fav afcors
faer 7

GwAT /A (s wo TWo wmA)
(%) f, 7¥

(W) g w da @t A g

st wo ®Wio frA€ : wraRAT ¥
a¥ IS qg arq o § f smew sharda
FrgRe #1 Nfagw A @ O#
®At A AT AT & 1 A SATEAT Fgar §
fe 71 ag qW gL & fasradia
A< afs § A wr fedt wRET A gw
sy ¥ g A Wi @

off ¥o TWo WA : FHIETEAT A
w1 fawer § ag @ AR A AW g
2 AfFT aE Ete s A
o Wit faoré o &1 ATt A
L dl
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st wo ®Wro faRdt @ W w3
AR T aa$ ¢ ..

ft ¥o To WA ;. FTERWA A
faort 3

s ®o |vo frad): g, s
A tazrf @ 99 F w1 W &1 R FAY wA
T s wdgaRkQaw
Wy § Fa q favrm & fagr s ?

ot ¥o o WA . IT FAET W
faae 1966 ¥ wW mw

Shri 8. C. Samanta: Ig it
fact that before the nationalisation
of life insurance companies the
different companies had different
premium rates and may I know how
the present rates were calculated?

not a

Shri B. R. Bhagat: Even Dbefore
nationalisation came into existence,
the rates of premium of the Oriental
Co. were the lowest and because all
the companies were integrated result-
ing in a certain anomaly, the pre-
mium rates of Oriental Co, which
were the lowest, minus one rupee,
were considered as the LIC rates.

Shri D. C. Sharma: Since premium
rates in every country have some
proportion. to the national income
and also the per capita income, may
1 know whether in calculating the
premium rates in this country any
account of the national income or
even the per capita income has been
taken and, if so, whether they are
not very excessive in both respects?

Shri B. R. Bhagat: They are not a
relevant consideration in this

con-
text. Actually, the mortality rate
and the expense ratio and other

actuarial considerations come into
this question.

Shri A. P. Jain: How do the rates
of premium charged by the Life
Insurance Corporation in India
compare with the premium rates in
other countries and may I know
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whether the disparity between the
rates charged in India and those

charged abroad is increasing?

Shri B. R. Bhagat: The two cannot
be compared because the conditions
in any two different countries are
different. For example, even one
company abroad is far bigger than
the Life Insurance Corporation of
India, and then again, the life ex-
pectancy and other conditions also
are different. Therefore, the rates
are bound to differ.

Shri A. P. Jain: The latter part of
the question has pot been answered:
whether the disparity has increased
or not.

Shri B. R. Bhagat: I will have to go
into the details.

Shri Shree Narayan Das: In view
of the fact that the mortality rate
here in India has come down very
much, may I know whether the ques-
tion of revising the premium rates
would be considered now?

Shri B. R. Bhagat: That Committee
will go into it.

Satellite Towns

+

Shri Surendra Pal Singh:
Shri P. R. Chakraverti:
Shrimatl Savitrl Niggm:
Shri Himatsingks.

Shri Rameshwar Tantia:

Will the Minister of Health be
Dleased to state:

*572.

(a) whether jt is a fact that the
Central Government have decided to
set up satellite townships in Ghazia-
bad, Faridabad and Gurgaon; and

(b) If so, how far the setting up of
such satellite townships would reduce
pressure on the housing problem in
the Capital?

The Deputy Minister in the Minfs-
try of Health (Shri P, S. Naskar):
(a) Recommendations have heen made
in the Master Plan for Delhi for the
planning and development of seven
‘satellite townships around Delhi at
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Ghaziabad, Faridabad, Gurgaon,
Bahadurgarh, Narela, Loni ang Bal-
labgarh, simultaneously with the
development of Delhi.

(b) It is expected to deflect to a
certain extent the migrating popula-
tion which would otherwise come to
Delhi, making the present housing
problem more acute.

Shri Surendra Pal Singh: In view
of the fact that the Government |is
thinking in terms of setting up satel-
lite towns around Delhi, do we take
it that we have reached the limit of
expansion in Delhi under the exist-
ing Master Plan, and that is why we
are thinking of setting up these
satallite townships?

The Minister of Health (Dr, Sushila
Nayar): The whole idea is that
there should be some counter-mag-
nets so that some of the pressures on
the capital can be diverted to these
counter-magnets, and that is why
the satellite towns are being thought
of.

Shri Surendra Pal Singh: Some-
time back there was a proposal to
shift some of the Government offices
from Delhi to nearby towns in Delhi,
Uttar Pradesh and Punjab, May we
know how far that scheme has pro-
gressed, and have any Government
offices been shifted so far or not?

Dr. Sushila Nayar: My colleague
the Minister of Works and Housing
should be able to answer that better,
but I think some offices have moved
to Faridabad.

Shri P. R. Chakravertl: Is it a
fact that the reluctance of the people
to leave Delhi has forced the Gov-
ernment to go in for very heavy
construction to the tune of Rs. 25
crores and, if 8o, what arrangements
the Government are going to provide
for speedy conveyances from the
satellite towns to the capital?

Dr. Sushila Nayar: The idea is
that in the satellite towns there
should be housing. anq other necessary
facilities, or offices or industriat



<737 Oral Answers
complexes, etc., so that it should not
be necessary for the people to come
every day to the big town; they can
come from time to time but other-
wise, the life in the satellite towns
should be as complete as possible.

Shrimati Savitri Nigam: May 1
know whether any well-coordinated
and concrete scheme has been formu-
lated to see that some of the offices
may also be housed near the satel-
lite towns in order to save the people
from the trouble of coming and going
through long distances?

Dr. Sushila Nayar: I have already
answered that question. This is a
part of the scheme.

st vy zifrm : B 612 wER
A faeett & Q| q@@ Irft T & A F
T FWI T8 g ot w9 fe

qfagt %t girad 37w s g )
W™ & &0 gg § fr wor faeelt &
afcag Y wevea aga oy o awear § )
qq § agt o wegaEt WX epel
R qra! g qw 1 AN W\ g
ga7g w3 ?

o g Ame ;. §Y
AT A HETRAT Y g,
¥y NN et ¥ X A @
Fauill

Shri Ranga: In view of the fact
that however much a plan may try
to have these satellite townships
constructed on a self-employment
basis, thousands and thousands of
people will still be coming from
there to the city, as is happening
between Bombay and Poona, are the
Government considering the neces-
sity also for providing adequate
means of communication by road as
well as by rail so that the real pur-
pose of taking away a good portion
of the population from the main eity
to the satellite towns would be justi-
fied?
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Dr. Sushila Nayar: The estimate
is that by 1981, Delhi and round
about will have a population of 5.5
million; of this, 4.5 million are pro-
posed to be provided for in the
Master Plan of Delhi, and the rest in
these satellite towns. The various
facilities that are necessary for these
complexes have also been considered
by the planners.

oft @Oy QT ¥ A AT ITER
AR IR E WA Iy
ot a1 @ § & s 2 g e o
qT AR A qa F fad o g A
qEEqT F G R W@ ?

Mo geflwr AT : 9@ §T TR
QY & &Y Fo AR #Y i we s 8
I ¥ TE KINH A FET AT & W@
@ TS eI & § )

Shri Shiv Charan Gupta: May I
know whether the satellite towns are
a part of the Metropolitan Area and,
if so, whether it is not a fact that a
committee was appointed under the
presidentship of the Home Minister
about two or three years ago with
the Ministers also, as member among
others, for the development of the
areas and, if so, what are the recom-
mendations or decisions of that com-
mittee?

Dr. Sushila Nayar: It is true there
was a committee- set up under the
chairmanship of the Home Minister
some three years ago. But 1 think
that committee has not met as yet.

Shri Harl Vishnu Kamath: In view
of the malodorous association,
semantically speaking, of the word
‘satellite’ in modern political and
administrative terminology, does
Government propose to substitute the
word ‘satellite’ by a more acceptable
word?

Dr. Sushila Nayar: He is a linguist;
he can suggest a suitable name.

Shri Hari Vishnu Kamath: You
think and find out.
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“ir. Speaker: His suggestion has
1 n called for and he should help.

Shri Heda: In view of the fact that
long distances have already become
a bottleneck, are Government think-
ing of a more vertical growth than a
horizontal one?

Mr. Speaker: Instead of expanding,
go to the skies!

Dr. Sushila Nayar: That is also
part of the recommendations,

sft gro avo foardt : T AOAC X
s § oz fafaw vy wrs @ fe forasly
qfios  wefrm § 91 & Fewandd
W TgT & Ffwd 37 w1 o e
feet # Y war § 1 @ gfrwr W
T A& far q@R ®= s @
&

WMo GHreT atae . g6 & qR F &
T w1 gretan  fafaex e

qJqAT GIA |

Suicide by a Safdarjang Hospital
Technician

+

[ Shri P. R. Chakraverti:
| Shri P, C. Borooah:
Shri R. G. Dubey:
Shrimati Savitri Nigam:
Shri K. N. Tiwary:
Shri Ram Sewak:
Shri P. G. Sen:

Will the Minister of Health be
pleased to state:

*513.

(a) whether any enquiry has been
held into the circumstances leading
to the tragic death of a senior techni-
cian of Safderjung Hospital by sui-

(b) if so, whether any allegation
had been Jevelled against him by the
professional blood donors and whe-
ther any enquiry was ordered to go
into the same;

(c¢) if so, what were the findings;
and '
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(d) whether any relief has been

granted to the family of the decease-
ed?

The Deputy Minister in the Minis-
try of Health (Shri P. 8. Naskar):
(a) Yes, sir.

(b) Yes, air.
(c) Allegation were found baseless.

(d) The widow is eligible for pen-
sion of Rs. 60 p, m. and gratuity of
Rs. 2,200, The daughter of the late
official has been appointed ag Lower
Division Clerk in the Safdarjang Hos.
pital, New Delhi.

Shri P. R. Chakravertl: Has the
official left any note accounting for
this drastic action taken by him and
if so, what action has been taken on
that note?

Shri P. 8. Naskar: In his dying
declaration, he told the police that
his promotion to the senior grade

had caused jealousy amongst his col-
leagues. Beyond this, there i3 no evi-
dence to connect the allegation of
the blood donors with the suicide
committed by the officer.

Shri P. R. Chakraverti: May 1
know what action has been taken
against his colleagues who conspired
to scare him to death?

The Minister of Health (Dr. Sushila

Nayar): There is no concrete proof
that they have conspired and
driven him to suicide. I am very

sorry that he should have become so
upset as to commit this type of
atrocity against himself, and we have
done our best to help his family.

Shri R. G. Dubey: May I know
what is the amount paid to the blood
donors and on what basis it i3 paid?

Dr. Sushila Nayar: I am afraid 1
do not have the full information, {t
differs from place to place.

sft ®o Ato fawrdy : oWy AT
5y I  qETar fir wrE dxw I S
# fams Al e ag g e au N
I W A e a9 =9 § IF aEAE
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gEd Ao Y glame s famr &
ifF 7 * T A o @ @i
IR ¥ graee T faqr 1 Afew g
TAMITE s A et  fr o &
faems  wiferddy @ sHwE w1 QA
¥f mssmideh @y, wm#
aX F wrf A qrr oy g ar @
afg qrar Ty § At 99 Y @y o fas
2

o gsfren awae : G fomm a7 fw
9 ¥ THIWA & FTQ AW A kel g
v & ¢ vz awd) i deeitg avad
dodt @ sgg W ) @ e
& & 7% vw g faa § et @
T FE F WX GEATES FIA A A
#fsr @@ A ww  qafade
¥ fod fewe fomar § a@ Wit QW ag@
oY a1 977 &) Jmar W §

WA WERY : EEET U e
|

Dr. L. M. Singhvi: May I know
whether the enquiry into this suicide
has been completed and if so, what
is the enquiry report? Does it show
that there is any evidence of mental
instability of the person who com-
mitted suicide?

Dr. Sushila Nayar: That is the
suspicion that there was probably
some emotional imbalance in the
individual which led him to take
this step.

Medical Treatment of Central Gov.
ernment Employees

+
( Strl Heda:
og7¢,) Shri M. R. Krishna:
Shri Himatsingka:
| Shri Rameshwar Tantia:

Will the Minister of Health be
pleased to state:

(a) whether his attention has been
drawn to the fact that the Central
Government employees entitled for
treatment under Central Services
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(Medical Attendance) Rules. 1944, are
not being attended to by authorised

medical attendants at their consulting
rooms in Delhi;

(b) if so, the reasons therefor;

(c) whether Government have re-
ceived any representations in this be-
half; and

(d) it so, the action taken thereon?

The Deputy Minister in the Minis-
try of Health (Shri P. S, Naskar):
(a) Yes, Sir.

(b) to (d). A statement is laid on
the table of the Sabha.

. STATEMENT

Under the Central Services (Medi-
cal Attendance) Rules, 1944, Central
Government servantg are entitled to
consult their Authorised Medical At-
tendants appointed by the State Gov-
ernments at their consulting rooms

and also beyond hospital hours. For
the scrvices rendered to these
patients, the medical officers charge

prescribed fees. In Delhi, however,
private practice of any kind has been
stopped in the case of medical officers
under the Delhi Administration as
well ag medical officers who are em-
ployed under the Corporation. In
lieu of the ban on private practice,
these medical officers are given &
non-practising allowance at 25 per
cent of their pay subject to a mini-
mum of Rs. 150 p.m, and maximum of
Rs, 400 pm. There is, therefore,
now no extra remuneration for these
medical officers to attend on Central
Government gervants. This has creat-
ed a situation whereby those Central
Government servants, residing in
areas not covered by the Central Gov-
ernment Health Scheme, gre not alle
to get medical attendance outside hos-
pitalj/dfspensary hours. A representa.
tion has been received from the All
India A.O.C. Clerks’ Association and
another from the All-India Defence
Civilian Clerks Association regarding
the difficulties experienced by them
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in getting proper medical treatment.
The question of extending the Cen-
tra] Government Health Scheme to
those areas is under consideration.

Shri Heda: Are Government aware
of the hazards of experience by
these employees because of the
change from the old practice?

The Minister of Health (Dr. Sushila
Nayar): There is some diﬂiculty
and we are trying to find out what
other arrangements can be made.

Shri Heda: Instead of asking these
-employees to go to the dispensaries
covering long distances, why not
combine together the facilities in
these dispensaries, so that anybody
‘who is nearer the dispensary may a
avail of it?

Dr. Sushila Nayar: This is a very
much bigger question regarding the
reallocation and utilisation of the
available facilities on areawise basis
rather than on the basis of the differ-
ent groups for whom facilities are
provided. It is not possible for me
to give any answer on that

Shri Himatsingka: It is stated that
the question of extending the Cen-
tral Government Health Scheme to
those areas is being considered.
When is it likely to be finalised?

Dr. Sushila Nayar: Necessary action
is being taken.

st wieTe wrw dvar 2 & g
wigen g fr faeeh % oft e e ev §
&1 39 & Are w 3g gfawy s af
Ny rax@iNnTTIN@
¥ar & WA W@ AR T v

o guften avax : agt R
LEIGI

wow Wi W 9 Woag

wgfema gfas

ot wWieTe WTW ®YW ; I9 S q@
gfaar s aft 7w
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o gwer AmY : 37 B fKwl
tefrfrgur ¥ gfaar fawr  wwdt
&) T g ww A g

Medical Graduates

[’ Dr, L M. Singhvi:

Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Yashpal Singh:
Shri J. B. Singh:
Shrimati Renu Chakravartty:
Shri Eswara Reddy:
Shri Bhagwat Jha Azad:
Shri Bibhutj Mishra:
Shri P. R. Chakraverti:
Shri Himatsingka:
LSh.rl Rameshwar Tantia:

Will the Minister of Health be
pleased to state:

*575. <

(a) what would be the magnitude
of shortfall in the number of medi-
cal graduates available for posting
by the end of the Third Five Year
Plan period;

(b) the steps, it any, taken to meet
or reduce the shortfall; and

(c) what would be our physical
targets for medical graduates in the
Yourth Five Year Plan?

The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar): (a)
It was planned to have 81,000 docturs
by the end of the Third Plan, The
actual number of doctors by the end
of Third Plan is estimated to be
about 86,000. The target 1s expucted
to be exceeded; though the general
insufficiency is there,

(b) The scheme for the establish-
ment of new medical colleges and
expansion of existing ones is being
continued during the Third Five Year
Plan and is included also in the Fourth
Plan. The admission capacity in cer-
tain miedical colleges has also beem
increased under the Emergency Ex-
pansion Scheme which is in operaticn
for the concluding 8 years of the
Third Plan period



5745 Oral Answers

(c) The physical target for ihe
active medical graduates in the Fourth
Plan is proposed at 122,060 which
will give a doctor population ra!ic of
about 1: 4,600.

8hrl Daji: On a point of urder., Sir.
The minister has not replied to part
(a) of the question at all. He ha:
avoided it. The question was about
the target of the third plan and how
much has been fulfilled. The quc.-
tion is how far the fulfilment is short
of the requirements. That question
has not been replied to at all.

The Minister of Health (Dr. Sushila
Nayar): The definition of require-
ments is a little elastic. There are
countries where there is p ductor for
800 people; others where Lhere is a
doctor for 6000 people and still others
where there is a doctor for 60,000
people. In our country we had hoped
that we will be able to have 81,000
doctors in the third plan; we are ex-
ceeding that and we will have 86,000.
This number is not enough compared
to what we would like to have. We
are trying to continue this process of
expansion in the fourth plen.

Dr. L. M, Singhvi: Apparcntly the
minister is not aware of the concepts
of planning...

Mr. Speaker:
question.

Dr. L, 8inghvi: We are not talking
in the same language. If the minie-
ter says there is so much variation
in each country and sceks to answer
the question of shortfall on that basis,
it is certainly misleading and confus-
ing the House either delibeiailely or
unwittingly.

He should put the

Mr. Speaker: Has he a supplemen-
tary to put or not?

Dr. L. M, Singhvi: I Lave. May I
know whether the ministry hag made
any effort to take 1 census of the
shortfalls and the inadeguately man-
ned and unmanned hospitals and dis-
pensaries in the country in coasulta-
tion with the various State Govern-
ments? If so, may I know what is
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the result of such a census st pre-
sent?

Dr. Sushila Nayar: No, Sir. we
have not taken any census, but we
have advised the State Governments
themselves to assess where their shor-
tages are and also as to how they
wish to meet ther:.

Shri Kapur Singh: Sir, the non.
Minister made a statement when I
put a question, implicating that there
was no such shortage.

Dr, Sushila Nayar: The hon. Meni-
ber has misunderstood mc. 1 said that
general shortages are there but with
regard to the number of doctors we
had hoped to produce, we are now

only fulfilling the target, we are
actually overfulfilling it.
Dr. L. M. Singhvi: May I know

whether the Government has pres-
cribed any norms in respect of the
requirements of medical personnel in
proportion to the population of this
country in the Third Five Year Plan
and also the Fourth Plan; if so, what
is the shortfall in terms of those
norms which the Government has
time and again repeated in this
House?

Dr. Sushila Nuvar The norm we
have to fulfil in the Fourth Plan is
one doctor for 4600, In the Third
Plan we had reached one doctor for
5600—It was expected to have one
doctor for 6000. We have done a
little better,

st wo oW el 0 A F
ama nF  frar gan 9 s A7 naze
™ *¥Tk e gam e # 36
ami & fau oftewd s & & o
IR A@WaE o faae e
¥, afy i, A o€ w1 w7 & 7 Fofr 7

o gy AT : A7, x@ %A
A M wzd & fag afm e @
&0 TTeEEt Y g ¥ S wmAr g
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Shri §. C. SBamanta: With reference
to part (b) of the Question, may I
know how many non-official institu-
tions managed by non-official bodies
have come forward to seek help from
the Central Government so that they
may produce many graduates every
vear, and what has the Government
done about it?

Dr. Sushila Nayar: Probably the
hon. Member refers to certain col-
leges that have been started on a
voluntary basis on capitation fee
system, Several of them have asked
us for assistance this year. Some
assistance was given to them in
earlier years, but the Public Accounts
Committee and the Estimates Com-
mittee have taken exception to that.
The Central Health Council has also
resolved that we should not give them
any assistance unless they fulfll cer-
tain criteria. None of them have
fulfilleq those criteria and therefore
none got assistance.
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Shri P, R. Chakravertl: Is it a fact
that the U.K. National Health Ser-
vice is to a considerable extent man-
ned by Indian medical graduates; if
so, may I know what steps are being
taken to persuade them back from
USA and also UK., whose number is
more than 5000 now?

Dr. Sushila Nayar: We have intro-
duced the pool system so that any-
body who comes back immediately
can be given a certain amount of
emoluments whereby, pending his or
her being fixed up in suitable post,
will not be in difficulty. Secondly,
we are trying to find ways and means
of preventing this exodus from the
country.

Shri Daji: What is the internation-
ally accepted standard for a doctor-
per thousand? In how many years
do we propose to attain that stand-
ard?

Dr. Sushila Nayar: There is no
international

standard. There are

national standards as I mentioned
earlier.

Shri Kapur Singh: May I know

what precautions are being or are
going to be taken to ensure proper
maintenance of training levels dur-
ing this high-pressure production of
medical graduates in this country?

Dr. Sushjla Nayar: This august
House has already given certain
enhanced powers to the Medical

Council of India which is the watch-
dog to see that the standards do not
suffer.

Shri Dimen Bhattacharya: On the
one side there is shortage of doctors
and, on the other, in big cities there
are so many doctors who are ready
to go to villages if they are given
the proper facilities, proper pay etc.
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May I know whether the Govern-

ment has looked into this matter?

Dr. Sushila Nayar: The State Gov-
crnments are trying to do something
in that direction and I hope these
efforts will bring about desived

results.

Shri Dinen Bhattacharya: What has

the Central Government done?

Dr. Sushila Nayar: It is not the

job of the Central Government.
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Cost Reuduction Cell

+
( Shri S. C. Samanta:
Shri M. L. Dwivedi:
. Shri Subodh Hansda:
876. .
Shri B, K. Das:
| Shri Ramachandra Ulaka:
(_ Shri Dhuleshwar Meena:

Will the Minist>y of Planning be
pleased to state:

(a) whether the Ministry of Com-
merce (International Trade) has besn
consulted about the setting up of a
Cost Reduction Cell in the Planning
Commission;

(b) if so the decision taken after
consultation; and

(c) in which commodities or indus-
tries the cost reduction studies will
be made?
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The Minister of Planning (Shri B.
R. Bhagat): (a) to (c). The question
of setting up a cell in the Flanning
Commission or in some other organ
of the Government to undertake cost
reduction studies with particular re-
ference to export promotion, together
with questions of the nature and
scope of the tunctions to be entrust-
ed to the Cost Reduction Cell, its
stafing pattern and related matters
are stil] under consideration.

Shri S. C. Samanta: May I know,
Sir, whether in all public undertak-
ings cost accounting system is pre-
valent so that a cost reduction cell
will be necessary?

Shri B. R. Bhagat: That is a differ-
ent matter, but attempts are being
made to have costing system in the
public undertakings.

oft qo ®Wio fradt . M wmgEe
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1 1 @ & fr ag gafoaw seefew
o8 q* A IA, ITF @S I FW
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Dr. L. M. Singhvi: How long is this
question under consideration or pend-
ing consideration by Government?
Why has it been held up so long?

Shri B, R. Bhagat: A suggestion
was made that it should be in the
Planning Commission. The Planning
Commission has to consider whether
such a cell should be in the Planning

MARCH 25, 1965

Written Answers §752

Commission itself, or in the Finance
Ministry or in the National Produc-
tive Council; not whether there
should be a cell but where it should
be located. I think very soon a
decision will be taken.

WRITTEN ANSWERS TO
QUESTIONS

Benett Coleman & Company Ltd.

( Shri Shashi Ranjan:
*577. / Shrimati Renu Chakravartty:
LShrl D, C. Sharma:

Will the Minister of Finance be
pleased to refer to the reply given
to Starred Question No. 123 on the
21st November, 1984 and state:

(a) the stage at which the investiga-
tion into the affairz of Messrs Benett
Coleman and Co. [Ltd.. siuands at
present;

(b) the time which is likely to be
taken to complete the enquiry; and

(c) the names of the two Goverr-
ment nominees whd have been ap-
pointed as Directors on the Board of
the Company?

The Minister of Plaining (Shri B.
R. Bhagat): (a) A large number of
transactions of the company are also
undér investigation by the Special
Police Establishment. To avoid dupli-
cation the Inspcctors have kept in
abeyance their cnquiry in regard (o
the said transactions. Some other
charges, however are heing looked
into by the Inspoctors.

(b) It is hoped that (he investiga-
tions would be complete in the course
of the next few monthi. Much would,
however depend upon the co-opera-
tion extended by the present and the
past Directors of the companv to the
Inspectors.

(¢) Dr. R. K. Hazari, Proiessor of
Industrial Economics, Bombay Uri-
versity and Shri D P. Mehta of Little
& Co. Solicitors, Bombay.
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“Smuggling of Goods from India to
China*~

r Shri Brajeshwar Prasad:
Shri Bishwanath Roy:
Shri Rameshwar Tantia:
Dr, L. M. Singhvi:

Shri C. K. Bhattacharyva:
Shri Prakash Vir Shastri.
Shri Yashpal Singh:

Shri Gulshan:

Shri H. V. Koujalgi:

Shri Vishwa Nath Pandey:
| Shri Ram Harkh Yadav:

*578. <

Will the Minister of Finance be
pleased to state:

(a) whether Government's aiten-
tion has been drawn to the news pub-
lished in the Republic Day Special
number of ‘Blitz’ that rice, sugar, gur
and cement are being smuggled from
India to China on a widespread scale:
and

(b) if so, the steps tuken to prevent
it?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) and (b). The Govern.
ment’s attention has been drawn to
this news item, but the report that
rice, sugar, gur and cement are
being smuggled from India to Chino
on a widespread scale i3 not correct.
All border check posts have been al-
erted and the situation is being kept
under close watch,

Fool Plan

Shri P, Venkatasubbaiah:
Shri P. C. Borooah:

| Shri P, G. Sen:

‘579.% Shri Ram Sewak:

Shri Krishnapal Singh:
Shri P. R. Chakraverti:
Shri Vidya Charan Shukla:

(\Dr, Chandrabhan $éngh:

Will the Minister of
pleased to state:

Planning be

(a) whether Governme:ut propose
to prepare a separate plan fur agri-
cultural production both at Central
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and State levels in order to give more
impetus to the agricultural produe-
tion; and

(b) if so, the salient features there-
of?

The Minister of Planning
B. R, Bhagat): (a) Yes, Sir.

(Shri

(b) It is under consideration.

State Flectricity Boards

(Shri Indrajit Gupta:
| Shri Daji:

"580.{ Shri Mohammad Elias:
| Shri Ram Harkh Yadav:
( Dr. Mahadeva Prasad:

Will the Minister of Irrigation und
Power be pleased to state:

(a) whether any review of the ap-
pointment of members of the State
Electricity Boards by the State Gov-
ernmentg concerned has been made
by the Government of India in terms
of Section 5 of the Electricity Supply
Act, 1948;

(b) if so, whether the existing pro-
visions of the Electricity Supply Act
are considered adequate to take care
of the present rate of power develop-
ment; and

(c) whether Government have uny
proposal under consideration to
amend the above Act to deal with the
present power developmert program-
me?

The Minister of frogation ana
Power (Dr, K. L. Rao): (a) to (¢).
The State Governments have constl-
tuted the State Klectricity Boards
keeping in view the provisions ol Sec-
tion 5 of the Electricity (Supply) Act,
1948. The Government of India have
not carried out any review in this
connection so far. The question o7
amending the Act is under considera-
tion to overcome some working diffi-
culties and to incorporste the recom-
mendations made by :iie Venkata-
raman Committee. At thig time suit-
1ble amendments to Section 5 will
also be considered.
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Urban Area Development Scheme

582 J Shri Rameshwar Tantia:
* 7 Shri Yashpal Singh:

Will the Minister
pleased to gstate:

of Health be

(a) whether it is a fact that the
Union Government has prepared a
Scheme to create a revolving {fund
for urban development programmes;

(b) if so, what “are the
featureg of the schemc;

main

(c) whether the scheme has been
forwardeq to the Planning Com-
mission for their consideration; and

(d) if so, when the scheme is like-
ly to be introduced?

The Minister of Health (Dr.
(Sushila Nayar): (a) Yes, Sir. A draft
scheme has been prepared by the
Town & Country Planning Organisa-
tion.

(b) A statement indicating the
main features of the draft scheme is
laid on the Table of the Sabha.
[Placed in Library. see No, LT-4060!
65].

(¢) Yes, Sir.

(d) The matter is under considera-
tion of the Planning Commission.
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Life Insurance Corporation

Shri Nath Pai:
“'583,{ Shri Himatsingka:
LShri Rameshwar Tantia:

Will the Minister of Finance be
pleased to state:

(a) the steps, if any, taken by tae
Life Insurance Corporation to tramn
and build a cadre of agents to serve
policy holders;

(b) whether it is a fact that the
practice of Benami agency iz fairly
widespread;

(c) if so the steps being taken to
remedy it; and

(d) the number of agencies that
have been terminated during the
past five years?

The Minister of Planning (Shri B.

B. R. Bhagat): (a) The Life

Insurance Corporation has  ap-
pointed instructors at the Divi-
sional Offices for imparting train-

ing to agents both new and old.
Training Sessions are organised in
every Branch. In addition, trained

Development Officers and Branch
Officials also conduct training of
agents.

(b) and (c¢). Government is not

aware whether’ the practice of
Benami agency is fairly widespread.
The Corporation does not encourage
Benami agencies and have in fact
issued instructions to all offices to
guard against such agencies. Speci-
fic complaints about’ Benamies are
cnquired into and if in any parti-
cular case it is established that the
agency is benami, it is cancelled.

(d) The number of agencies that
have been terminated during he
past five years is as follows:—

1959 1,19,994
1960 51,029
1961 41,734
1962-63 (15 months) 65,968
1963-64 59,180
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Income tax on Donation to Political
Parties

[ Shri P. K, Deo:
*584.{ Shri Narendra Singh
[ Mahida:

Will the Minister of Finance be
pleased to state:

(a) whether political parties are
exempted from the operation of the
Income-tax Act and Gift tax Act;

(b) if so which are those political
parties; and

(c) whether the Indian National
Congress has been assessed on their
income of Rs, 98 lakhs from the dona-
tion of companies during 1961 to
September, 19647

The Deputy Minister in the Minis-

try of Finance (8hri Rameshwar
Sahu): (a) No, Sir.

(b) Does not arise.

(c) No, Sir. Under the law such

donations do not constitute income
and hence are not taxable in the
hands of any political party. In the
circumstances, no equiry has been
made as regards the quantum of such
donations,

Revision of D. A, Formula

585 J Shri S. M. Banerjee:
"L Shri V. V. Thevar:

Will the Minister of Finance be
pleased to state:

(a) whether a final decision hes
since been taken to revise the dear-
ness allowance formula in the light
of the recommendations made by the
Das Commission;

(b) if so. the nature of decision
taken; and

(c) if not, the reasons therefor?

The Minister of Planning (Shri A
R. Bhagat) (a) No, Sir,

(b) Does not arise.
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(¢) The matter is under considera-
tion in consultation with thes State
(Yovernments.

Rural Pllot Centres

shri D. C. Sharma:
[_ﬁhl‘i Yashpal Singh:
| *nr) Subodh Hansda:
{ Shri §. C. Samanta:
| Shri Shree Narayan Das:
| Shri M, Malaichami:
LShrl Surendra Pal Singh:

*586.

Will the Minister of Finance be
pleased to gtate:

(a) whether the State Bank of
India propose to open a net-work of
rural pilot centres in different parts
of the country to provide short,
medium and long-term credit for
production, both agricultural and
industrial, in the rural areas; and

(b) if so, the details of the pro-
posal?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). The ques-
tion is under consideration.
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Unaccounted Money

*588, Shrimati Maimoona
Will the Minister of
pleased to state:

Sultan:
Finance be

(a) whether undeclared wealth, in
the form of jewellery and currency
worth lakhs of rupees were seized in
a fresh series of raids in Bombay in
the fourth week of February .his
year;

(b) if so, how much worth of gold,
diamnnds and jewellery were seized;
and

(¢) what further steps have been
taken to seize more black money 1n
different parts of the country?

The Deputy Minister in the Minis-

try of Finance (Shri Rameshwar
Sahu: (a) Yes.

(b) Rs. 7,25,360.

(¢) The powers to search and

seize are being effectively exercisea
in appropriate cases.

Donations to Political Parties by
Companies

w589 J Shri Surendranath Dwivedy:
‘7 Shrimati Renu Chakravartty:

Will the Minister of Finance be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the resolution
of the Bombay Shareholders’ Associa-
tion in which they have questioned
the legality of donations by compan-
ies to political parties;
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(o) whether the Company Law
Board has examined the Memorandum
of Association of the companies which
have given donations to political
parties and whether validity of such
donations huve been found correect in
all cases; and

(c) if not, in how many cases, this
has becn found to be irregular and
whether any attempt is being made
to recover the amounts donated in
the interest of the shareholders of
those companies?

The Minister of Planning (Shri
B, R. Bhagat): (a). Yes. The resolu-
tion passed by the Bombay Share-
holders’ Association does not, how-
ever, question the Jegality of dona-
tions by companies to political part-
ies. 1t has only drawn attention to
th> judgment of the Supreme Court
delivered on December 11, 1962, in
Dr. Lakshmanswami Mudaliar and
Others Vs. Life Insurance Corpora-
tion and Another, in which the Sup-
reme Court held that in the absence
of an express clause in the Memo-
randum of Association permitting
donations to be mad« for charitable
purposes, a company could not make
any such donation. The Bombay
Sharcholders’ Association has inter
alia expressed the view that the prin-
ciple enunciated by the Supreme
Court in the aforesaid judgment would
apply a fortiori in the case of dona-
tions made by companies to political
parties also.

(b) The answer to the first part 1s
in the negative. In view of this, the
question posed in the second part
does not arise.

(¢) Does not arise,

Freight for Imports under PL 480

( Shri Surendra Pal Singh:
Shri D. C. Sharma:
Shri P. C. Borooah:
| Dr. L. M. Singhvi:
| Shri Sidheshwar Prasad:
| Shri Subodh Hansda:
| Shri 8. C. Samanta:
| Shri Mohan Swarup:
*580.{ Shri D, N. Tiwary:
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| Shri P. R. Chakraverti:

Shri Yashpal Singh:

Shri Kolla Venkaiah: L
Shrimati Renuka Ray:

Shri Indrajit Gupta:

Shri Daji:

Shri Dinen Bhattacharya:
Dr. Ranen Sen:

Shri Prakash Vir Shastri:
Shri Kapur Singh:

Shri P. K. Deo: *

| Shri Narasimha Reddy:

Shri P, Venkatasubbaiah:

_ Shrimati Renuka Barkataki:

Will the Minister of Finance be
pleased to state:
(a) whether it ig a fact that ac-

cording to the revised terms and con-
ditions of the new PL. 480 Agree-
ment, American ships will, in future,
be paid in dollars for carrying agri-
cultural commodities from U.S.A. to
India; and

(b) if o, what would be the mm-
pact of this measure on our foreign
exchange resources?

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes Sir. This will
be the effect of an amendment made
in October, 1964 to the U.S. Public
Law 480.

(b) This amendment does not apply
to continuing imports under current
.P.L, 480 Agreements. It will apply
only to fresh agréements which may
be signed hereafter. Thec extent of
the additional foreign exchange lia-
bility will depend upon the volume
of PL. 480 imports for which agree-
ments are signed hereafter.

Malpraotices in  Companies

Shri Madhu Limaye:
Shri Kishen Pattnayak:
Shri Himatsingka:
| Shri Rameshwar Tantia:

Will the Minister of Finance
pleased to state:

*591,
be

(a) whether Government are aware
that the Managers of some Com-
panies as defined in sub-section (24)
of Section 2 of the Companies Act,
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1956, are not paid salaries in  cash
but instead they get free transport,
commission in the form of surcharge
on contracts, commission on  goods
given for sale to their favourites,
commission on insurance and con-
struction of buildings and procure-
ment of stores and machinery: and

(b) if so, the steps being taken by
Govermment to end these malprac-
tices?

The Ministey of Planning (Shri B.
R. Bhagat): (a) and (b). Public com-
panies or private companieg which are
subsidiaries of public companies have
to statutorily seek the approval of
Government to the appointment or
reappointment of the Managers and/
or their remuneration in certain types
of cases. Government has not rece-
ived for approval any proposals from
companies where Managers were pro-
posed to be paid remuneration by the
companics in the manner referred to
by the Hon’ble Members instead of
salaricg in cash. As to the other
type; of cases where no approval of
Government is required to the ap-

pointment andlor remuneration of
the Manager, the possibility oi such
undesifable practice does exist. Gov-

ernment has, however, no general in-
formation as to the prevalence of
such undesirable practices, but Gov-
ernment does enquire into the specific
instances when such cases come to
their notice.

Purchase of Staff Cars

*592. Shri P, C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) the number of staff ca:s pur-
chased for various Ministries and
Departments of the Government of
India during the past three vears and
the cost thereof;

(b) the number of them which were
imported and the foreign exchange in-
volved in their import; and
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(c¢) the circumstances under which
these importeq cars were purchased
in preference to indigenous products?

The Minister of Planning (Shri B.
R. Bhagat): (a) 38 staff cars were
purchased by the several Ministries|
Departments during 1961-62, 1962-63
and 1063-64 at a total cost of Rs. 852
Jakhs.

(b) 13 of these were imported sec-
ond-hand cars purchased on rupee
payment from the State Trading Cor-
poration—no foreign exchange being
involved.

(c) The cars were already available
within the country. The question of
preference over indigenous products
does not arise.

National Planning Council

(Dr. L. M. Singhvi:
,,‘593% Shri D. J. Najk:
"y Shri C. M. Kedaria:
| Shri Balmiki:

Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that the
National Planning Council has been
constituted to advise the Planning
Commission on various problems;

(b) if so, the basis on which it has
been constituted and why no Member

of Parliament has been associated
with this Body; and
(¢) what would be the functions

and responsibilities of this Council?

The Minister of Planning (Shri B.
R. Bhagat): (a) Yes, Sir.

(b) and (c¢). The Counci] hag been
constituted as a small body of specia-
lists who will work in close and con-
tinuous association with the Planning
Commission. The members have been
selected on the basis of their specia-
lisation in particular fields.

The Council will arrange studies
by its members, individually or in
committees, of such problems as may

4
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be suggested by the Planning Com-
mission or by the member; of the
Council. The Committeeg may co-opt
other specialists for study of any
particular problem. The Council may
also meet as a body from time to time
to discuss the reports prepared by its
members,

Indian Tax Experts to Visit U.S.A.

Shri P. C. Borooah:
*594.{ Shri Yashpal Singh:
| Shri Bhagwat Jha Azaq:

Will the Minister of Finance be
pleased to state:

(a) whether an Indian official team
of tax experts left for U.S.A. in
March this year;

(b) if so, whether the trip is bheing
sponsored by the U.S. Agency  for
International Development;

(c¢) if so, for what specific purpose;
and

(d) whether another officiai dele-
gation of tax experts is to be sent to
Washington in April next and if, so,
the object of its visit?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) Yes, Sir.

(b) The frip has been sponsored by
Government of India in collaboration
with the U.S. Agency for International
Development.

(¢) For training in the fields of
speedy assessment and collection of
taxes and op 'matters relating to the
administration of direct taxes,

(d) No.

Grants to Andhra Pradesh

1511, Shri Kolla VenKaiah: Will the
Minister of Finance be pleased to
state the amount of loans and grants
given to the Govt. of Andhra Pmdesh
under the various Centrally Sponsored
Schemes during 1963-864 and 1964-65
(so far)?
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The Minister of Finance (Shri T. T.
Krishnamachari): The information is
being collected and will be laid on
the table of the House.

International Conference on Family

1512, J Shri Ram Harkh Yadav:
"\ Shri Murli Manohar:

Will the Minister of Health bhe

pleased to state:

(a) whethey the Organisers of the
Family Planning Association of India
are holding an International Counfer-
ence on the family in India in 1966;

(b) if so, the aimg ang objects and
the venue and date of the confer-
ence; and

(c) the assistance Governmen: pro-
pose Lo render in the matter?

The Minister of Health (Dr, Sushila
Nayar): (a) Yes. ‘A proposal has been
received from the Family Planning
Association of India to hold an Inter-
national Conference, sponsored by the
International Union of Family Orga-
nisation, in India in 1966,

(b) The International Conference
on Family is proposeqd to he held in
November, 1966 and the main urm of
the Conference is enrichment of mar-
riage and family life and thug »ro-
moting the wider aims of {amily
planning works. The venue of the
conference has not been decided.

(¢) The proposal is under considera-
tion.

Ay qeeTh caTeey AXT AWAT €
gRviy e sroaat W faan
AT

1513. it wndw fay fagm=ht
FT WO WAl T FAR FT FAT
w9 f

(%) w1 Tg ¥
FAT  TETQ
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Commonwealth Medical
Conference

1515 / Shri Murli Manohar:
2\ Shri Ram Harkh Yadav:

Will the Minister of Health be

pleased to state:
\

(a) whether a Commonweaith Medi-
cal Conference will be held at Edin-
burgh, Scotland towards the close of
the year;

(b) if so, whether India proposes
to participate therein; ang

(c) the detailed programme, aims
and objects of the conference?

The Minister of Health (Dr. Sashila
Nayar): (a) Yes, in October, 1965,

(b) Yes.

(c) The detailed programme is
awaited. The object of the Confer-
ence is to consider the scope for
cffective co-operation between the
Commonwealth Countries in the fleld
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of Health so that the resources avai-
lable with the Commonwealth coun-
tries in the fleld of medical education
and research are put to optimum use
for mutual benefit.

Sales Tax

Shri Chuni Lal: .
Shri Onkar Lal Berwa:
Shri Hukam Chang
Kachhavalya:
| Shri Omkar Singh:

1516,

Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that there
is a demand from the Beopar Mandals
throughout the country to change the
policy of the Sales Tax system by
charging the sales tax only at the
producing centre from the wholesale
dealers; and

(b) if so,
thereto?

Governmeni’s reaction

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The Central
Government has been receiving repre-
sentations from the trade, suggesting
the levy of sales tax at the first stage
of sale by manufactureres or pro-
ducers.

(b) As sales tax is generally a State
subject of taxation under the Consti-
tution, the Central Government cannot
implement the suggestion.

Sale of Plotg in Delhi

1517. Shri Chuni Lal: Will the
Minister of Health be pleased to state:

(a) the number of developed and
other plots for residential purposes
sold by auction during the last two
years by Delhi Development Autho-
rity;

(b) the total amount realised by the
Government by auction;

(¢) the number of plots sold at fixed
price by the Delhi Development
Authority during the same period and
the umount realised therefrcm;
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(d) the reasong for.selling the plots
by auction rather than at fixed rates;
and

(e) whether some plots in each of
the areas are reserved for being sold
to the members of Scneduled Castes?

The Minister of Heaith (Dr, Sushila
Nayar): (a) 1256.

(b) Rs. 2,34,61,750.00

(I) Number of plots allotted
pre-determined
the Low

().
by draw of lots at
rates to individuals in
Tncome Greup 775.

(II) Total amount of premium rea-
lised Rs. 31,68,330.

(III) Number of plots reserved for
allotment at pre-determined 1ates for

(i) those whose 'and has heen
acquired 400.

(ii) Village rc-development 211.

(iil) Service Personnel 48.

(d) In accordance with the Scheme
of large Scale Acquisition, Develop-
ment and Disposal of land in Delhi,
the disposal of developed land is. as
a rule, ‘made by auction and the pre-
mium is determined by the highest
bid, except in the case where land
may be allotted at fixed rates to the
individuals in the Low Income Group
with annual 1ncome not exceeding
Rs. 6,000. These alloiments are made
by drawing of lots under the super-
vision of an Advisory Commliitee
nominated by the Chief Commissioner,
Delhi.

(e) Yes.
are reserved for
Scheduled Castes

15 per cent of the plots
allotment to the
and Scheduled

" Tribes out of the plots earmarked for

allotment to persons in the ‘Low

Income Group’.

Children’s Health in Delhi Schools

1518. Shri D, C. Sharma: Will the
Minister of Health be nleased to state:

(a) whether it ig a fact that child-
ren's health was being neglected in
schools in Delhi;
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(b) if so, the reasons therefor; and

(¢) the steps taken or proposed to
be taken to check this nelect by the
concerned authorities?

‘The Minister of Healty (Dr. Sushila

Nayar): (a) to (¢). Arrangements
for school children’s health exist in
Delhi. Three School Health Schemes
are functioning under the Municipal
Corporation of Delhi to look after the
health of the children studying in the
schools under the Corporation. The
schemes cover 295 Primary Schools
with a total of 1,02,068 children. 1t
is proopsed to expand the School
Health Services during the Fourth
Plan to cover the remaining 470 Pri-
mary Schools with a total of 1,94,070
children.

One Medical Unit for School Health
consists' of 2 Medical Officers. 4
School Medical Inspectors, 4 Medical
Officers—Civil Asgistanty  Surgeons
Grade II, 4 Public Health Nurses, 1
Dispenser, 1 Laboratory Technician,
1 Dental Hygienist, 1 Eye Assistant
and other Ancillary Staff. ‘

The other Medical Unit consists ot
1 Paediatrician-in-Charge, 1 E.N.T.
Surgeon, 1 Opthalmic Surgeon, 1
Dental ‘Surgeon, 4 School Medical
Officer CAS Gr. 1, 4 Public Health
Nurses, 1 Laboratory Technician, 1
Eye Assistant, 1 Dental Hygienist,
1 Dispensar, 1 Store Keeper, 1 UD.
Clerk, 1 Driver and 8 other Class IV
employees.

Under these Schemes bolh curative
and preventive facilities are available.
In addition to the above staff, some
staff is also employed for milk dis-
tributjon in Corporation Schoonls.

The following expenditure was
incurred by Delhi Municipal Corpo-
ration on School Medical Schemes
during the last 3 years:—

1961-62—Rs. 6,000
1962-63—Rs. 102,000
1963-64—Rs, 1,35.000

A School Medical Scheme is func-
tioning under the New Delhi Munici-
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pal Committee to examine the school
children. The number of children
covered under the Scheme is about
9,000.
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The following additional staff was
appointed for the Scheme:—

School Medical Officers—2

Eye Specialist (Part-time) 1
Dental Specialist (Part-time) 1
Compounders—4

Nurse—1

Clerk-cum-typist—1

The expenditure incurred by New
Delhi Municipal Committee on School
Medical Scheme is given below:—

1961-62—Rs. 72,000
1962-63—Rs. 173,000
1963-64—Rs. 81,000
1964-85—Rs. 72,000 (anticipated).

The New Delhi Municipal Com-
mittee propose to expand the Schoal
Medical Scheme during the Fourth
Plan. Every student in the Primary
class is to be given two examinations,
once on entrance and the second
when he leaves the school. The gtue
dents in the Middle and Higher
Secondary Classes will he given three
examinations in the 6th, 8th and 11th
Classes. These examinantions will be
conducted to find out apparent as well
as incipient diseases in the students.
Minor ailments will be correcteq by
the Medical Officers. It is also pro-
posed to provide gpecialist services
for major ailments with the help of
hospitals like the Safdarjangz Hospital
and the Irwin Hospital.

Rura] Sector Planning

1519. Shri Yashpal Singh: Will the
Minister of Planning be pleased to
state:

(a) whether it is intended to adopt
an integrated approach to rural sector
planning at local levels during the
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Fourth Plan period with a special
responsibility cast on Panchayati Raj
institutions for implementation of
social welfare programmes;

(b) if so, the detailg thereof; and

(c) how long it will take to come
1o a final decision?

The Minister of Planning (Shri B. R.
Bhagat): (a) Yes, Sir.

(b) and (c). Details are being
worked out in consultation with the
Ministry ofi Comunity Development
and Cooperation and State Govern-
+mnents and the results will be incor-
porated in the Final Report of the
Fourth Five Year Plan gcheduled to
be published in February, 1966.

Public Sector Undertakings

( Shrimati Savitri Nigam:
Shri P. C. Borooah:
Shri S. N. Chaturvedi:

Will the Minister of Finance be
pleased to state:

(a) whether it is a faci that Public
sector  Undertakings are expected to
generate a surplus of Rs. 90 crores
this year; and

(b) if so, the details of the achieve-
ments made by them in this regard
so far?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) and  (b).
Presumably the ‘surplus’ in the Ques-
tion refers to “internal resources”
generated by Public Sector Under-
takings in the form of depreciation
and retained profits. The estimate
for this for the current year (1964-65)
was placed at Rs. 69 crores. The
exact posftion will, hnwever, be
known after the accounits are com-
piled after the close of the year.

House Building by DDA,
r Shri Yashpal Singh:

1520.

1521./ Shri §. M. Banerjee:
Shri Bhagwat Jha Azad:
Will the Minister of Health be
pleased to state:
(a) whether the Delhi Devalop-

ment Authority proposes to build
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60,000 units by the end of the Fifth
Five Year Plan;

(b) if so, whether any rules have
been framed for the allotment of the
houses; and

(c) the number of houses so lar
handed over to the people?

The Minister of Health
Sushila Nayar): (a) Yes.

(Dr.

(b) The terms and conditions for
disposal of the dwelling units are
being worked out.

(c) None so far.
Electricity Undertakings
[ Shri Yashpal Singh:

1522.{ Shri §. M. Banerjee:
LShri Bhagwat Jha Azad:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether private undertakings
engaged in the production of electr:-
city need modernisation; and

(b) if so whether a Committee is
likely to be appointed to report on
the nature and extent of the problem?

The Minister of Irrigation
Power (Dr. K. L. Rao): (a) Yes.

and

(b) The matter is under considera-
tion.

Financial Aid to Punjab

1523. J Shrimati Savitri Nigam:
1 Shri R. G. Dubey:

Will the Minister of Finance be
pleased to state:

(a) whether Government of Punjab
have been given any financial assist-
ance during the current year to imple-
ment the scheme to provide cheaper
food and cloth to its employees: and

(b) if so the amount thercof.

The Minister of Finance (8hri T. T.
Krishnamachari): (a) No, Sir.

(b) Does not arise.
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Industrial Credit and Investment
Corporation

J Shri P. R. Chakraverti:
1524. 3 Shri P. C. Borooah:

Will the Minister of Finance be
pleased to state:

(a) whether Government  have
given the Industrial Credit and in-

vestment Corporotion of India per-

mission to approach the World Bank
for further credit;

(b) how much financial assistance
has been given during the ten years
of its functioning by the Corporation
and in what form to the various pro-
jects;

(¢) whether the World Bank has
sent its experts to India to finalise
the talks; and

(d) the amount of loan asked for
by the Corporation?

The Minister of Finance (Shri 1. T.
Krishnamachari): (a) Yes, Sir.

(b) Rs. 102.29 crores of which
foreign currency loans amounted to
Rs, 48.97 crores, rupee loans amount-
ed to Rs. 25.54 crores, assistance by
way of under writing totalled
Rs. 22.25 crores and the balance of
Rs. 5.53 crores was by way of direct
subscription., The number of com-
panies and the projects which have
benefitted from this assistance is 328
and 374. respectively.

(c) Yes, Sir.
(d) Rs. 23.8 crores approximately.
Shifting of Central Water and Power
Commission Office

1525. Maharajkumar Vijaya Ananda:

Will the Minister of Irrigation and
Power be pleased to state:
(a) whether it is a fact that tbe

Central Water and Power Commis-
gslon office has been shifted from
Simla to Delhi;
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(b) if so the reasons therefor; and

(¢) how far this decision is consist-
cnt with the settled policy of the
Government of India in the Matter of
shifting many of the offices from
Delhi with a view to avoiding centra-
lisation and overcrowding?

The Minister of Irrigation ana
Power (Dr, K. L. Rao): (a) The Ad-
ministrative Division Library, and
three of the Directorates of the power
wing of the Central Water & Power
Commission, which so far remained

isolated at Simla, are being shifted tc
Delhi.

(b) For improving the efficiency in
disposal of work and economising ex-
penditure,

(¢) For accommodating the offices
being shifted from Simla to Delhi,
office accommodation is proposed to
be released by a few Directorates of
the Water Wing of the Central Watcr
and Power Commission which wouid
be shifted to Faridabad. Hence, it will
not add to the overcrowding and con-
tralisation of offices in Delhi.

Financing of Irrigation Schemes

( Shri Subodh Hansda:
| Shri S, C. Samanta:
| Shri Ramachandra Ulaka: -
1526. { Shrl Dhuleshwar Meena:
Dr. Mahadeva Prasad:¥
Shri Himatsingka:
LShri Rameshwar Tantia:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal o
finance the irrigation schemes rost.
ing more than Rs, 20 lakhs;

(b) it so, whether this will be given
cffect to from the next financial year
1965-66; and

(c) how many such proposals sub
mitted by "the various State Govern-
ments for financing of large irriga-
tion projects by the Centre are pend-
ing and since long these schemes are
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in the hands of the State Govern-

ments concerned? (&) TR 7@ sgaEE & an

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) No.

(b) and (c). Do not arise.
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Rehabilitation Finance Administration

1529, Shri Narendra Singh Mahida:
Will the Minister of Finance be pleas-
ed to state:

(a) the amount contributed out of
the loans advanced by the Rehabili-
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tation Finance Administration to the

compensation pool during the period
1950—1964; and

(b) the total amount recovered so
far ag principal and interest?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) and (b). Upto
the end of the year 1863, a sum of
Rs. 5.82 crores has been credited to
the compensation pool out of the re-
coveries made by adjustment from
displaced persons — from Western
Pakistan who had taken loans from
the Rehabilitation Finance Adminis-
tration. Information upto the end
of 1964 has not been compiled. The
whole of the amount of Rs. 5.82 crorcs
represents principal realised by ad-
justment which alone is creditable to
the pool. However, upto the end of
November 1964, the total recoveries
made by adjustment of compensation
and by cash from displaced persons
from Western Pakistan were:

Principal—Rs. 6.20 crores,

Interest.—Rs. 2.17 crores.

States Outlay Plans

r Shri Heda:
1530. { Shri C_ K. Bhattacharyya:
|_ Shrimati Maimoona Sultan:

Will the Minister of Planning be
pleased to state:

(a) the States with whom an un-
derstanding has been reached for the
outlay of the States Plans for the
year 1965-66; and

(by the amounts agreed Statewise?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). A state-
ment indicating the Annual Plan out-
‘lays as agreed in the discussions be-
tween the Planning Commission and
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representatives of State Govern- Housing Schemes in Madhya Pradesk
ments is given below:
Statement Shri R. S. Pandey:
State States’ 1531. { Shri Uikey:
Annual ( Shri Radhelal Vyas:
Plan
Outlay@  yy)i the Minister of Works and
1965-66 Housing be pleased to state:
(Rs. crores)
Andhra Pradesh 88.0*
Assam 30.9 (a) the amount allocated to the
Bihar 77.6 Government of Madhya Pradesh for
Gujarat 56.7 various housing schemes during the
Jammu & Kashmir 20.4 Third Plan period; and
Kerala 41.4
Madras 77.9 (b) the amount sanctioned to the
Madhya Pradesh M8 o t of Madhya Pradesh up
Maharashtra 120.9 tln"e"“",‘e“ ° y
Mysore 56.1 1l now:
Orissa 50.7%*
Punjab 62.1 The Minister of Works and Housing
Rajasthan 46.4 (Shri Mehr Chand Khanna): (a) and
Uttar Pradesh 150.0 (b) The required information is as
West Bengal 74.3 follows:
Central Amount drawn by the State
) assistance  State Government during the first
Name of Scheme allocated  four years
from
Govern-  From From Total
ment Govern-  Life In-
sources  ment surance
for the sources Corpora-
Third tion
Plan
(figures in lakhs of Rurees)
Subsidised [ndustrial Housing Scheme. 150.0) 113.54 —_ 113.54
Low Income Group Housing Scheme 216 50 9881 4500 14881
Village Housing Projects Scheme . 121°00 2449 - 2449
Slum Clearance Scheme 3750 2636 — 26-36
Lsnd Acquisition and Developmmt Scheme 1 Allocations  §-24 4980 5612
Middle Income Group Housing Scheme . [ madeon — 7185 71°Rg
Rental Housing Scheme for State Government | vear to yeat
employees. . . . . basis only — 6570 6570
Loans from Abroad institutions, country-wise; upto. lst

( Shri Daljit Singh:
1532. { Shri Vishwa Nath Pandey:
Shri Himatsingka:

Will the Minister of Finance be
pleased to state:

(a) the total amount of loans taken
by India from foreign countries and

January, 1963; and

(b) the amount of loan giver, by
the Government of India to the States
(State-wise) and neighbouring coun-
tries during the same period?

The Minister of Finance (8hri T. T.
Krishnamachari): (a) A Statement is

@Fxcluding outlay on

and advance action for
*Still under discussion.

¢s*Excludes outlay for Paradip Port.

Intensive Agricultural

Production programmes

Fourth Plan projects.
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laid on the Table of the House of the
total amount of loans upto 1st Janu-
ary, 1965, for which agreements have
been signed [Placed in Library, See
No. LT-4061(i){65].

(b) Two Statements giving this in-
formation are also laid on the Table
of the House. [Placed in Library, see
No. LT-4061(ii)|65].

Master Plan for Damodar Valley and
Dandakaranya Regions

1538 J Shri Subodh Hansda:
* \ Shri 8. C. Samanta:

Will the Minister of Health be
pleased to state:

(a) whether the Planning Cominis-
sion has approved any proposal for
setting up a Joint Planning Board for
preparation of Master Plans for the
development of Damodar Valley and
Dandakaranya Regions; and

(b) whether this Planning Board
will function under the Planning
Commission or under the Ministry of
Health?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes. The Planning
Commission has agreed that a two-
level organisation be set up, viz.,
(i) a co-ordinating committee con.
sisting of the concerned Ministers
from the State Governments with
Member (NR), Planning Commission
as Chairman and (ii) a Joint Consul-
tative Committee in which the Deve-
lopment Commissioner, the Director
of Industries and the Chief Town
Planner of the concerned States and
also various Central and State Agenc-
Jes concerned with the development
of the region would be represented.

(b) The Joint Consultative 1’lan-
ning Committee and the Co-ordinat-
ing Committee of the concerned
Ministers of the States will function
under the Chairmanship of Prof. M. S.
Thacker, Member, Planning Commis-
sion. The technical work regarding
the preparation of the Plan will be
done by the Town and Country Plan-
ning Organisation, which is under the
administrative control of the Mims-
try of Health,
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Festival Advance

( Shri Hukam Chand
1534, 4 Kachhavaiya:
LShri Bade:

Will the Minister of Finance he
pleased to state:

(a) whether it is a fact that scve-
ral individual and collective represen-
tations through the Staff Councils
have been received for increasing the
amount of festival advance given to
Government employees and extend-
ing the period of its recovery to 8 or
10 instalments;

(b) if so, the decision taken in the
matter?

The Minister of Finance (Shri T, T.
Krishnamachari: (a) Yes Sir, som®
representations have been received.

(b) The suggestion hag
agreed to.

not been

Jhuggies Dwellers
1535. Maharajkumar Vijaya Ananda:

Will the Minister of Works and Hous-
ing be pleased to state:

(a) whether alternative site or ac-
commodation has been provided to
shanty and jhuggi shopkeepecrs of
Badarpur, Subzimandi and Okhla
after demolition of unauthorised
structures; and

(b) if not, the reasons therefor?

The Minister of Works and Housing
(Shri Mehr Chand Khanna;: (a) The
unauthorised jhuggi and shanty shop-
keepers mear Badarpur-Subzimandi
and Harkesh Nagar (near Okhla)
have not go far been evicted,

(b) Does not arise.

N.DM.C. Higher Secondary Schools

it Shri Daji:
"7\ Shrimati Vimla Devi:

Will the Minister of Health be

pleased to state:

(a) whether it is a fact that all
the students of N.DM.C. Higher
Secondary Schools are not examined
by the Medical Officer even once in
a year although medical fee is charg-
ed from each student every month;
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(b) whether it is also a fact that
only one Medical Officer is appointed
to examine the students of fve or six
schools;

(c) if so, why medical fee is charg-
ed from each student every month;
and

(d) the action taken by the
N.DMC. to improve the existing
state of affairs?

The Minister of Health (Dr. Sushila
Nayar): (a) The students of the
N.D.M.C. Higher Secondary Schools
are examined and given a comp.ete
check-up at different periods of the
school career, particularly on entry
and before leaving school. In addi-
tion to the complete check-up given
in the I and V classes in the primary
school, the children are provided
complete check-up in the VI VIII and

XI classes of the Higher Secondary
period. Al] the new entrants in all
the classes are examined every year.
Those students who opt for the N.C.C.
and athletics are examined irrespec-
tive of the fact whether their exami-
nation is due or not. Children
reported to be sick by the teachers
are also referred to the School Medi-
cal Officer for complete check-up.
Medical fee of 25 paise is charged
from each student every month for
the School Medical Service,

(b) About 5,000 students are put
under one School Medical Officer
irrespective of the number of schools.
As a measure of facility of working
contiguous schools are put in charge
of one Medical Officer,

(c) Medical fee of 25 paise charged
for the services rendered under this
scheme is very modest. This in-
cludeg detection of defects and treat-
ment of minor ailments including
those of specialised services for eye
and dental diseases. Major ailments
are referred to the parents through
the teachers for getting them treated
in hospitals. The children are also
protected by immunisation against
diseases, like cholera, diphtheria and
small-pox.

(d) A scheme has been included in
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the Fourth Plan to cover the whole
of the NDM.C. area including even
those schools which are not run by
the N.D.M.C. Specialist services for
major defects will be provided in
hospitals like the Safdarjang Hospi-
tal and the Irwin Hospital.

Gang Canal

1537. Shri Karni Singhji: Will the
Minister of Irrigation and Power be
pleased to state the stage at which
the matter stands with regard to the
settlement of Rajasthan’s share to the
regeneration of water of the Sutlej
river to augment the low supplies in
the Gang Canal (Rajasthan)?

The Minister of Irrigation and
Power (Dr. K. L. Rao): The matter is
still under consideration.

Aid to Yoga Institutions

1538. Shri Hem Raj: Will the Minis-
ter of Health be pleased to state:

(a) whether the Yoga Research Ad-
visory Committee has made any re-
commendation for the giving of grants
to the three institutions selected by
it (two in Bombay and one in Delht)
for Yoga research on its therapeutic
value;

(b) If so, for which disease each
Institute has been selected; and

(¢) when the final decision for
giving grants will be taken?

The Minister of Health (Dr. Sushila
Nayar): (a) to (¢). The Yoga Re-
search Advisory Committee has re-
commended the evaluation of Yoga
therapy in selected diseases of psy-
chosomatic origin at the following
three institutions:

1, 1.C.Y. Health Centre, Kaivalya-
dhama, Bombay,
2. Yoga Institute,
Bombay.
3. Yoga Prasar Samiti, Mandir
Lane, New Delhi
None of the above institutions has
been recommended to conduct re-
search on a specific disease with Yoga
therapy.

The actual requirements of these

institutions for conducting the re-

Santa Cruz,
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search are under examination, The
question of giving grants to the above
Institutions is currently under the
consideration of the Government of
India,

Water Supply and Environmental
Sanitation

1539. Shrl Heda: Will the Minister
of Health be pleased to state:

(a) the details of agreement for
water supply and environmental sani.
tation arrived at between the Govern-
ment of India, the Government of
Punjab, the World Health Organisa-
tion and the UNICEF;

(b) whether the work has been
started in any villages; and

(¢) if so, the details of the benefits
that have accrued to the villagers?

The Minister of Health (Dr. Sushila
Nayar): (a) A statement containing
the required information is laid on
the Table of the House. [Placed in
Library, see No. LT-4062|85].

(b) The Public Health Engineering
Department has taken up the work in
hand,

(c) The works of piped water sup-
ply have just been taken in hand and
the benefits will accrue when they are
completed.

Idle Manpower

1540. S Shrl P. C. Borooah:
\ Shri P. R. Chakraverti:

Will the Minister of Planning
pleased to state:

be

(a) whether a Civilian Construction
Corps ig proposed to be et up for
construction and conservation purposes
thus wutilizing the idle manpower in
the country: and

(b) if so, the details of the scheme?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). Certain
suggestiong made in connection with
such a scheme are being studied tn
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the Planning Commission. No
proposals have
far.

firm
been formulateq so

L.1.C. Policies of Government
Employees

( Shri P. C. Borooah:

1541. ! Shri P. R. Chakravertl:
Shrimati Savitri Nigam:
Will the Minister of Finance be
pleaged to state:
(a) whether arrangements exist

for deduction of premia of LIC pol-
icies from the G.P. Fun. accounts of
the Government employees, on the
authority of the employees concern-
ed

(b) if so, whether some of the Gov-
ernment Departmentg have not agreed
to adopt this practice

(¢) if so, the names of the Depart-
ments and why;

(d) whether Government have also
considered the question of deduction
of monthly premia of LIC policies of
Government employees from their
salaries at source; and.

(e) it so, Government's decision in

this regard?
The Minister of Finance (Shri T. T.

Krishnamacharl): (a) No, Sir: The
facility was discontinued from
17-12-1960;

(b) and (c¢). Do not arise;

(d) and (e) Yes, Sir: The proposal
has not been found feasible due to ad-
ministrative and accounting difficult-
les.

Industries in Public Sector

Shri Bishwanath Reoy:
1542. { Shri Brajeshwar Prasad:
| Shrimati Savitri Nigam:

Will the Minister of Planning be
pleased to state:

(a) whether the Central Govern-
ment have recelved any proposals
from any State Government regard-
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ing the setting up of industries in the
Public Sector during the Fourth Plan
period; ang

(b) if so, the decisiong taken there-
on?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). The pro-
posals of the State Governments re-
garding setting up of industries in the
public sector are contained in the
Preliminary Memoranda on the Fourth
Five Year Plan which are currently
being received from them, These will
be examined in consultation with the
Ministries concerned. No decision has
yet been taken on the varioug pro-
posals contained therein.

Sale of Raw Tincture

(Shri Kapur Singh:
1543.< Shri P. K. Deo:
Shri Narasimha Reddy:
Will the Minister of Health be
pleased to state:

(a) whether there has been an in-
crease in the sale of raw tincture in
the Capital; and

(b) the steps taken to stop it?

The Minister of Health (Dr. Sushila
Nayar): (a) Government have no in-
formation about the increase in the
sale of raw tincture.

(b) With a view to checking the
sale of alcoholic tinctures for pur-
poses of contravening prohibition
laws, the Intoxicating Spirituous Pre-
parations Rules 1962 have been amend-
ed anq all spirituous preparations
containing more than 20 percent al-
cohol can now be gold, imported ex-
ported or trangported only on the
basis of a licence/permit or pass etc.
The spirituous preparations, with the
exception of those which are non-
potable in nature and which have been
exempted from the operation of the
Intoxicating Spirituous Preparations
Rules, can now be possessed on the
basis of prescription of a registered
medica] practitioner omly.
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Security Paper

Shri Kapur Singh:
1544 { Shri P. K. Deo:
Shri Narasimha Reddy:

Will the Minister of Finance be
pleased to state:

(a) the total annual requirement of
th:ei security paper in the country;
an

(b) how much of it ig being mei
from indigenous sources and how
much is being imported?

The Minister of Finance (Shri T. T.
Krishnamacharf): (a) and (b). Gov-
ernment have no information about
the annual requirement of security
paper in the country. The average
annua] requirement of such paper of
the India Security Press, Nasik Road,
is 8409 tonnes, of which 1993 tonnes
are imported and 6416 tonnes are ob-
tained indigenously.

Survey of Slums

1545. Shrimati Ramdulari Sinha:
Will the Minister of Works and Hous-
ing be pleased to state:

(a) whether any survey hag been
made of the slum areag in the big
cities like Delhi, Bombay, Calcutta,
Madras and Patna;

(b) if so, whether any blue-print
has been prepared for the improve-
ment of slum areas of these cities;

and

(c) the period during which and
the cost at which the slumps of these
cities are likely to be removed?

The Minister of Worky and Hous-
ing (Shri Mehr Chand Khanna): (a)
to (¢) The information has been cal-
led for from the State Governments
of Maharashtra, West Bengal, Madras
and Bihar and the Delhi Administra-
tion and will be placed on the table
of the Lok Sabha as soon as it is
received.
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Geo-Thermal Energy in Gujarat

1546. Shri Narendra Singh Mahida:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that geo-
thermal energy has been discovered at
Cambay, Lunej, Kalol and in few
other locations in Gujarat;

(b) if so, whether its economic im-
portance has been assured;

(c) whether this energy can be used
in feed water-heating for electric
power generation and for process
steam needed by several industries;
and

(d) whether it would be the cheap-
est source of energy for desalination
of sea-water?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (d).
The Gujarat State Electricity Board
have reported that Geo-thermal
energy has been discovered while
drilling some exploratory wells for
petroleum in certain parts of Gujarat.
Whether thess reserves of geothermal
energy can be economically exploited
either for feed water heating in ther-
mal power stationg or for supplying
process steam for industrial plants or
for desalination of sea water is Yyet
to be ascertained. The State authorit-
ies are making efforts to get expert
opinion in this regard,

Gumti Hydel Project

1547. Shri S. M. Banerjee: Will the
Minister of Irrigation ang@ Power be
pleased to state:

(a) whether it is a fact that a sum
of Rs. one lakh was sanctioned for
Gumti Hydel Project in Tripura;

(b) if so, whether this amount has
actually been paid; and

(c) if not, the reason therefor?

The Minister of Irrigation and
Power (Dt K. L. Rao): (a) to (¢). A
sum of Rs. 1:0 lakh for the year 1964-
65 was recommended by the Working
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Group for Gumti Hydel scheme, in
November, 1964 Ag the above scheme
has not yet been cleared from the
financial angle by the Government of
India, it has not been possible to pro-
vide any funds for the year 1964-65
towards this scheme.

Savings

1548. Shri Vishwa Nath Pandey:
Will the Minister of Finance be pleas-
ed to state the month-wise figures of
the approximate net savings effected
through each of the following chan-
nels from November, 1944 to Febru-
ary, 1965:

(i) National Savings Organisa-
tinns;

(ii) Postal Savings Accounts;
(iii) Scheduled Banks;

(iv) Life Insurance Corporation;
(v) Unit Trust;

(vi) Co-operation
cieties; ang

Bank and So-

(vii) Other Organisations?

The Minister of Finance (Shri T. T.
Krishnamachari): A statement con-
taining the information is laid on the
Table of the Lok Sabha. [Placed in
Library, see No. LT-4063|65].

Thermal Power Plant at Gorakhpur

S Shri Vishwa Nath Pandey:

1549.2 shri Sinhasan Singh:

Will the Minister of Irrigation and
Power be pleased to state

(a) whether it is a fact that Govern-
ment are considering to set up ther-
mal power plant at Gorakhpur; and

(b) if so, when and what is the esti-
mated total cost of this project?

The Minister of Irrigation and
Power (Dr. K. L Rae): (a) Yes. The
Uttar Pradesh State Electricity Board
have proposeq for setting up of 60
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MW Thermal Power Station
at Gorakhpur under the Fourth Plan.

(b) According to the Project Report
submitted by the State authorities,
the project is estimated to cost
Rs. 674.56 akhs and is expected to be
completed by the end of 1968-69,

Power Supply Authorities

1550 [ Shri Mohammud Elias:
‘) Shri Warior:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it ig a fact that each
of the public sector power supply
authorities has different organiza-
tiona] pattern for its stcam power
station, hydro-electric station and
transmission and distribution system;

(b) if so, the reasons for the same;
and

(¢c) whether Government have un-
der consideration any proposal to de-
sign identical pattern of organization
for all the power supply authorities to
ensure not only uniformity but also
economy in their working?

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) and (b).
The organisational pattern in various
States is generally based on the pro-
vision of adequate number of Super-
rintending Engineers, Executive Engi-
neers, Sub-Divisional Ufficers, and
Section Officers depending on the
quantum and importance of the works
involved. While the broad pattern of
organisational set-up is sbout the
same in all the cases, some differences
are inevitable within each State as
regards details of staff required for the
construction, operation and mainten-
ance of steam and hydro power sta-
tions ang also transmission and distri-
bution system. These detaily also vary
from State to state some extent.

(c) The reply iz in the negative.
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Steam Power Plants

1551 J Shri Mohammagq Elias:
"7 Shri Warior:

Will the Minister of Irrigation and
Power be. pleased to state:

(a) the present cost per KW of the
steam power plants now being instal-
led in this country under the follow-
ing heads;

(i) plants and machinery;

(ii) customs, insurance freight and
transportation charges;

(iii) erection charges;

(iv) colony, roads and other ancil-
lary services;

(v) engineering, planning etc, and
(vi) overheads etc.

(b) whether it is a fact that the
Vice-Chairman of the Central Water
and Power Commission has recently
stateq that the cost per KW of the
steam power plant would be consi-
derably reduced;

(c) if so, in what manner ond under
which of the heads mentioned in (a)
above, the ccst could be reduced;

(d) whether it is also a fact that
most of the major sparc parts re-
quired for the maintenance of the
steam power plant are imported; and

(e) if so, the steps taken to manu-
facture these in the country,

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) The pre-
sent cost per KW of steam powe"
plant now being installed ‘n India is
as follows:

(i) About Rs. 560 for sizes around
50 MW and Rs. 500 for sizes
around 150 MW

(ii) At 36} per cent of foreign ex-
change componcnt of the im-
ported equipment (including
10 per cent recent rise).

(iif) About Rs. 80 to Rs. 100 per
Xw.

(iv) About Ra 200 per KW.
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(v) About Rs, 20 per KW.
(vi) About Rs 75 per KW.

(b). Yes

(c) The cost per KW of steam power
plant vary depending vn the size ot
the units and generally larger the
units, lesser is the cost per KW. Other
things being equal the cost per KW.
for installing two units for a given
capacity would be more than that for
installing a single large unit to cover
the same capacity, This is true in the
case of cost of plant and machinery,
erection charges, enginecring and
overheads. The custom and insurancc
charges will depend on the prevail-
ing rates, The gross weight of plant
per KW. for larger sizes of units is
also lower ‘hon that for smaller units.
To this extent the freight and trans-
port charges also will get reduced.

The staff required to man a station
equipped with large units is much
less per KW installed capacity than
the staff required for the station of
same size equiped with smailer units.
Consequently, the size of the colony
and other facilities would be less,

In the case of engineering also, cost
will be reduced in future as a specia-
lised Engineering Organisation for
design of thermal stations has been
set up in the Central Water and
Power Commission. This wil] also
prevent drain of foreign exchange.

(d) Yes.

(e) Drawings and details of some
of the fast wearing partg are propos-
ed to be chtained for manufacturing
them in the workshops at sites in
India. In case of machines which are
similar to those the manufacture of
which has been taken up in the coun-
try, spareg cen be manufactured at
these plants. In case of others, im-
port of some of the more complicated
parts will have to be continued.

Life Insurance Corporation

( Shri Indralit Gupta:
1552 { Shri Himatsingka:
Shri Rameshwar Tantia:

Will the Minister of Finance DYe
Pleased to state:
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(a) whether there is any proposa:
to split up the Life Insurance Corpo-
ration into several Corporations to
ensure heaithy competition in the
performance and results; ang

(b) whether Policy Holders' Coun.
cils are going to be get up at division-
al level as required under- the Life
Insurance Corporation Act, 19567

The Minister of Finance (Shri T. 7.
Krishnamachari): (a) No, Sir.

(b) Not for the present.

Delhi Development Authority

1553. Shri Rameshwar Tantla: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that Union
Ministry has called a repcrt from the
Delhi Development Authority on the
criticism made against its working;

(b) if so, the details thereof; and

(c) the decision taken in the mat-
ter?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c¢). The Ministry ot
Health had called for a report from
the Delhi Development Authority in
regard to some allegations of corrup-
tion and ncpotism on the part of the
officials of the Authority made in a
meeting of the Municipal Corporation
of Delhi on the 1st January, 1965 On
a query made by the Vice-Chairman.
Delhi Development Authority from
the concerned Councillor, Municip~
Corporation of Delhi, no specific in-
stances have been mentioned by him.
As such, the question of Government
taking any action in the matter aic
not arige except that the D.D.A. has
been adviseq to streamline its work-
ing and to improve it wherever
possible,

Medical Team for Sikkim
1554 Shri Rameshwar Tantia: Wili
the Minister of Health be pleased to
state:

(a) whether it is a fact that a Medi-
cal Team from Indla visiteq Sikkim
recently; and
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(b) if so,
ments?

The Minister of Health (Dr. Sushila
Nayar): (a) A Medical Team consizt-
ing of seven members left Calcutta
on the 11th February, 1965, for Sikkim
in connection with launching a diag-
nostic and therapeutic drive against
V.D. and intestina] wormg in the in-
terior regions of the State.

what are its achieve-

(b) As the Team has started its
work only recently, it is yet too early
to assess ils achievements.

Slum Clearance in Orissa

( Shri Ramachandra Ulaka:
1555.{ Shri Dhuleshwar Meena:
| Shri Rama Chandra Mallick:

Will the Minister of Works
Housing be pleased to state:

(a) the total amount actually grant-
ed for slum clearance in Orissa
during 1964-65; and

(b) the amount proposed to be
granted to Orissa for the same pur-
pose during 1965-66?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna):
(a) Rs. 5 lakhs—Rs. 375 lakhs has
been provided by the Central Gov-
ernment and Rs. 1'25 lakhs by the
State Government.

(b) Same as in 1964-65.

Research Schemes in Orissa

[ Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Rama Chandra Mallick:

Will the Minister of Irrigation and
Power be pleased to state:

1556.

(a) whether any research schemes
have been sanctioned or are proposed
to be sanctioned by the Central Board
of Irrigation and Power in Orissa
during 1965-66; ang .

(b) if 80, the details thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The
Hirakugd Research Station and the
Orissa State Electricity Boarqd will
continue work, during 1965-66, on
the problems assigned to them in
March, 1962, and November, 1964,
respectively, under the Fundamental
and Basic Research Schem¥. No new
research schemes are gt present
under consideration for sanction.

(b) The problems assigned to them
are indicateq below:—

(i) Hirakug Research Station:
(1) Sedimentation studies  in
streams and reservoirs;

(2) Principles of Mortar and
Concrete design Mix—spécific
studies.

(ij) Orissa State Electricity Board:

(1) Study of incidence and
magnitude of lightning on
power systems;

(2) Study of system losses.

Shortfall in Assistance to Orissa

1557 f Shri Ramachandra Ulaka:

"\ Shri Dhuleshwar Meena:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that there
has been a shortfal] in the assistance
given in 1964-85 to the State of
Orissa; and

(b) if so, the steps taken by Gov-
ernment to remove the difficulty by
releasing the promised amount?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
assistance promised to Orissa State
for the year 1964-85 is being released
by the various Central Ministries,
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depending on the reported expendi-
ture on (different schemes. The
shortfall in the assistamce, if any,
can be assessed only after the finan-
cial year is over.
Orissa Irrigation and Power Schemes
Shri Ramachandra Ulaka:
1558.{ Shri Dhuleshwar Meena:
Shri Gokulananda Mohanty:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the number of Irrigation and
Power schemes of the Government of
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Orissa pending at present with the
Central Government for sanction with
their details in terms of money in-
volved and the benefits expected
therefrom; and

(b) the number of such schemes
which have been rejected during the
last one year?

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) The num-
ber of such schemes is 9. Details there-
of are ag given below:

Sl Name of the Estimated cost

Benefits

No. Scheme

(as reported by the State Government)

1. Anandpur Barrage Pro- Rs. 1893 crores

ject.
2. Rcmodellinf High Le- Rs. 0°398 crores on irrigation
vel Canal Range I1. works.

Rs. 08 crores on Flood Cont-

rol Works.
3. Balimela H.E. Scheme Rs. 2182 crores.

(excluding Dam)

4. Transmission & Dis-
tribution scheme in
Orissa.

Rs. 5 18 crores.

s. Rural electrification Rs. 2'24 crores.
schemes,

6. Hirakud Dam Project Rs. 18'00 crores.
Stage I1I.

7. Tikkerpara Dam Pro- Rs. 210 §I crores.

ject.

8. Manibhadra (Gania)
Barrage Project.

g Hirakud Power utilisa-
tion schemes.

Rs. 5089 crores.

Rs. 2- 49 crores.

1,95,000 acres irrigation.

12,800 acres irrigation under ex-
tensions and 43,200 acres
rabi under existing high level
canal Range III and Jaipur
Canal.

360 MW,

Provision of Transmission and
Distribution facilitics for dis-
tribution of power.

Electrification of 340 villages.
157°s MW
2000 MW,

200 MW power and 4,50,000
acres irrigation.

Provision of Transmission and
Distribution facilities for dis-
tribution of Hirakud Power.

). Nil,
V. D. Clinics
1559 J Shri Ramachandra Ulaka:

"\ Shri Dhuleshwar Meena:

Will the Minister of Health be
pleased to state:

(a) whether any financial assist-
ance was given by the Central Gov-
ernment to Orissa Government for

establishment of V.D. Clinics in rural
areas and for development of mass
control programmes during 1964-65;
and

(b) if so, the details thereof?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). The Goverm~
ment of Orissa have no programme
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for the establishment of any V.D.
Clinics in rural areas or develop-
ment of mass V.D. Control Pro-
gramme during the 3rd Five Year
Plan period. The question of giving
any assistance by the Centre for this
purpose, therefore, does not arise.

Counting of Army Service for
Pension purposes

1560. Shri Jedhe: Will the Minis-
ter of Finance be pleased to state:

(a) whether it is a fact that in
cases of ex-servicemen who, in conti-
nuation of their release leave and
without break in service, joineq the
Civil Department on temporary basis,
full army service is counted towards
pension;

(b) if not, the reasons therefor;

(c) whether it is a fact that Gov-
ernment have agreed to give benefit
of army service being counted
towards pension for a certain period
and if so, what is that period;

(d) whether Government have any
proposal to give the benefit of full
army service being counted for pen-
sion purposes; and

(e) if the answer to part (d) above
be in the negative, the reasons there-
for? -

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) No, Sir.

(b) Temporary service on the civil
side does not count for pension un-
less followed by confirmation.

(¢) Army service counts in full for
purposes of pension if it is followed
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by confirmation in the Civil depart-
ment,

(d) and (e). Do not arise.

Emergency Risks Insurance Scheme

1561. Shri Manabendra Shah: Will
the Minister of Finance be pleased
to state:

(a) whether Government have
issueq any instructions to the Re-
habilitation Finance Administration
Unit (Emergency Risks Insurance
Branch) under clause 7 of Emergency
Risks (Factories) Insurance Scheme
notified on 26th December, 1962; and

(b)y if so, the nature thereof?

The Minlster of Finance (Shri T. T.
Krishnamachari): (a) No, Sir.

(b) Does not arise.

Development of Orissa

1562. Shri Ramg Chandra Mallick:
Will the Minister of Planning be
pleased to state:

(a) the amount allocated by the
Centra] Government for the develop-
ment of Orissa State during the First,
Second and Third Five Year Plan
periods (separately); and

(b) the amount actually given and
spent by the State Government of
Orissa during the above-mentioned

period? P
The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). The

information is being collected from
the State Government and will be
placed on the Table of the House.
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Reserve Bank Employees
Shri D, C. Sharma:
Shri Madhu Limaye:
1563. { Dr. Ram Manohar Lohia:

Shri Ram Sewak Yadav:
[Shri S. M. Banerjee:

Will the Minister
pleased to state:

of Finance be

(a) whether the employees of the
Reserve Bank of India, New Delhi
staged a 14 hour strike on the 24th
February, 1965 to protest against the
anti-labour policy of the bank and
demanded better working conditions;
and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) Yes.

(b) The token strike on the 24th
February, 1965 was illegal. The posi-
tion in regard to the various demands
of the All-India Reserve Bank Em-
ployees’ Association has, however,
been explained by the Reserve Bank
in a detailed reply, which has already
been sent to the Association.

Distribution of Beas and Ravi Waters

Shrimati Sharda Mukerjee:
1564. { Shri Guishan:
{_ Shri Onkar Lal Berwa:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that Pun-
jab and Rajasthan have agreed on the
question of the distribution of the
surplus waters of the Beas and Ravi
rivers; and

(b) if so, the salient features of

the agreement?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
An agreement on the sharing of sur-
plus waters of Ravi and Beas during
the year 1965-66 was reached between
Punjab and Rajasthan in a meeting
convened by the Union Minister of
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A
Irrigation and Power on 15th Feb-
ruary, 1965. At this meeting, it was
agreed that in the year 1965-66, 30
per cent of the surplus supplies in the
rivers Ravi and Beas shall be made
available to Rajasthan. The question
of the distribution of supplies in
future years will be taken up at a

later date. The State Governments
have been requested to ratify the
agreement.

Repayment of over-chargegd
Income-tax

1565. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that a large
sum of Income-tax over-charged
during 1963-64 by the Centre remain-
ed unpaid; ang

(b) if so, the details thercof with
reasons for the same?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
information is being collected and
will be laid on the Table of the
House as early as possible.

wat ® foq fadsh wm
1566. 8t WMo ATo wIWA' : w7
few wat g7 @@ #Y IO wG fE
qge, a4 AT A Ity Aot
¥ wew o7 ®Y fear featr fadefy

qET AT F - TE AT TAET i Ry
g ?

ferer 5ot (ot fovo o FowrmTRY) ¢
faReft qzT WwEEedt aaETe a9 sl
F AT T ST & G qAT-50507
ofwr fraif a@ & oy fafaw
AT ARyl ¥ fay fadei
7T FY AAQ & Y Tow AT A
SET AT EIY EITIL, TAF qorgye)
& gene 9X, faRelt qar avaed feafy
#r gfee & aww www @@ fauife Hifa
¥ sEe favm fEar s §
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C.PW.D,, Dehra Dun

1568. Shri S. M. Banerjee: Will the
Minister of Works and Housing be
pleased to state:

(a) whether the deposits in the
General Provident Fund has not yet
been paid to the workers of the U.P.
C.P.W.D, Works Division, Dehra Dun
who retired from service in the year
1961;

(b) if so, the reasons therefor; and

(c) the steps being taken to pro-
vide the Annual General Provident
Fund statements to the workers Tegu-
larly?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna):
(a) to (¢). The information is being
collected and will be laig on the
Table of the House.

Steel for Power Projects

{ Shri Vidya Charan Shukla:
| Shri Utikey:
1569.{ Dr. Chandrabhan Singh:
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Shri Wadiwa:

Shri R. S. Tiwary:
Shri R. S. Pandey:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether his attention has been
drawn to the difficulties experienced
by the Madhya Pradesh FElectricity
Board regarding the procurement of
steel for execution of power projects;

(b) it so, whether the matter has
been taken up with the concerned
Ministry; and

(c) if so, the progress made in re-
solving this qifficulty?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes,

(b) Yes.

(c) Operational priorit
secured for 7313 M/Tons; besides
988 M/Tons are expected to be
delivered by the end of March, 1963.
Imports of 3085 M/Tons of plates
were also arranged.

has been

Itiadah Irrigation Scheme

1570. Shri Balkrishna Wasnik: Will
ithe Minister of Irrigation and Power
be pleased to state:

(a) whether the Itiadah irrigation
scheme in the district of Bhandara
has been finally approved;

(b) if so, when the work thereon
will start; and o

(¢) the cstimaied cost of the pro-
ject?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) The work is expected
taken up shortly.

to be

(¢) The estimated cost of the
scheme is Rs. 692 1akhs.

Bagh Irrigation Project

1571. Shri Balkrishna Wasnik:
Will the Minister of Irrigation and
Power be pleased to state:
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(a) whether the Bagh Irrigation
Project has been agreed to by the
States of Madhya Pradesh and Maha-
rashtra;

(b) if so, the broag terms of the
agreement;

(c) the estimated cost of the pro-
ject; and

(d) when the work on the project
will start?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) (i) The joint project for
Madhya Pradesh and Maharashtra
will comprise:

(a) Storage Dam at Sirpur.
(b) Weir at Pujaritola.

(c) A common canal on the left
bank for irrigation in Lanji
tract.

(ii) The cost of the above works
will be shared by Madhya Pradesh
and Maharashtra in the proportion
of their respective water utilisation,
viz, 1:3.

(c) The portion of the scheme in
Maharashtra s estimated to cost
Rs. 630 lakhs. Estimate of the
cost of canal in Madhya Pradesh is
being worked out.

(d) The revised project report is
yet to be received by the Govern-
ment of India. It is therefore, not
possible to state at this stage, when
the work would be taken up.

Thannier Mukkam Project

1572. Shri A. K. Gopalan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) when the work on the Than-
nier Mukkam project was commenc-
ed;

(b) whether that work has
stopped;

(c) when it will be completed; and

(d) the reasons for the delay?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The
work was started in April, 1958.

now
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(b) No.
(c) By March, 1968, about two

thirds of the barrage would be com-
pleted. The project can be commis-
sioned even before the work on the
remaining one third portion is
started. The works are expected to
be completed by the end of the
Fourth Plan,

(d) The delay is due to foundation
difficulties, which necessitated a
change in design. Due to the low
bearing capacity of the sub-strata,
the designs of all other component
parts also had to be revised.

Delhi Master Plan

f Shri Surendra Pal Singh:
7 Shri Shiv Charan Gupta:

Will the Minister of Health be
pleased to state:

1578.

(a) whether it is a fact that the
Chief Commissioner of Delhi has
recommended that the Delhi Master
Plan should be amended in view of
the recent developments in and
around the Capital; and

(b) if so. what changes are sought
10 be made in the Master Plan and
the reasons therefor?

The Minister of Health (Dr. Sushils
Nayar): (a) No.
(b) Does not arise.

Electric Power for Fourth Plan

( Shrl S. N. Chaturvedi:
Shri Subodh Hansda:
Shri S. C. Samanta:

| Shri M. L. Dwivedl:

Will the Minister of Irrigation and
Power be pleased to state:

1574,

(a) what is the proposed installed
capacity of electric power ic: the
Fourth Five Year Plan; .

(b) whether gdvance allocations
thereof have already been made to
different States; and
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(c) ip so, what is the allotment of
each State and on what basis?

The Minister of Irrigation ana
Power (Dr. K. L. Rao): (a) According
to the Memorandum of the Planning
Commission  placed before the
Nationa] Development Council, the
proposed installed capacity of elec-
tric power by March, 1971, has been
cstimated at 22 million KW. The
exact target is yet to be finalised.

(b) No. However, 19 schemes of
the Fourth Plan as per statement
placed in Library. [See No. LT-4064/
65] have been authoriseq for taking
advance action in I Plan.

(c) The details have not yet been
finalised.

fatsfr quov
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Security Paper Mill, Hoshnagabad
Shri Harl Vishnu Kamath:
* Shri Madhu Limaye:

Will the Minister of Finance be
pleased to state:

(a) whether the Security Paper
Mill, Hoshangabad Madhya Pradesh,
has gone into production;

1576

(b) if not, the reason therefor; and

(c) when it is expected to be com-
missioned?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No.

(b) The delay is due mainly to the
difficulty, in the initial stages, in
finding a suitable contractor to under-
take the work on the main mill build-
ing, the persistent shortage of essen-
tial building materials like cement
and steel and some delay in the
finalisation of orders for certain
important items of equipment having
long delivery periods.

(¢) The mill is now expected to be
commissioned some time in the latter
half of 1966.

Tungbhadra Canal

1577, J Shri Kolla Venkaia.lh:
1 Shri M. N, Swamy:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the Government of
Andhra Pradesh has represented for
additional funds either as loan or
grant to meet the expenditure towards
the completion of Tungbhadra Canal
work for this year and the next year;
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(b) if 80, the amount asked for;
and

(c) the action taken by the Gov-
ernment?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (c).
For accelerating the execution of
works on the Tungbhadra High Level
Canal Scheme, the Andhra Pradesh
Government sought additional loan
assistance to the extent of Rs. 175.36
lakhs during the current financial
year and Rs. 155.40 lakhs for the next
year. Additional loan assistance to
the extent of Rs. 125 lakhs during
the current financial year has been
agreed to. Grant of further loan
assistance is under consideration.

L
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Housing Loans to Low Income Group
in Delhi

1579. Shrimati Maimoona Sultan:
Will the Minister of Works and
Housing be pleased to state:

(a) whether Government  have
recently sanctioned a further sum of
Rs. 7 lakhs to the Delhi Administra-
tion for disbursement as loans under
low income group housing scheme
during the current year;

(b) if so, the total amount to be
so disbursed under the scheme under
the current year’s programme; and

(c) the amount so far sanctioned
for the purpose?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
Yes.

(b) Rs. 53.50 lakhs.

(¢) The entire amount of Rs. 53.50
lakhs has been sanctioned by the
Delhi Administration as loans under
the Scheme.

35-Storey Building in New Delhi

1580. Shri Daljit Singh: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that the
LIC. have proposed or decided to
construct a 35-storey building on some
6 acre plot opposite Regal Building,
Connaught Circus, New Delhi, 100 ft.
higher than the Qutab Minar; and

(b) if so, whether the problems of
the sub-soil water, dislocation of
ventilation of wind movements and
electricity have been considered?

The Minister of Health (Dr. Sushila
Nayar): (a) The Life Insurance Cor-
poration have proposed the construc-
tion of a 35-storey building on a plot
of land opposite the Regal Building,
New Delhi measuring 3.485 acres.
The building includes a tower block
the height of which is 419" 2”. The
height of Qutab Minar is 234"

(b) These problems will be examin-
ed by the authorities concerned before
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clearance is given for the construc-
tion of the building.
Jamuna Water Pollution

f Shri Rameshwar Tantia:
| Shri Lakhmu Bhawani:

Will the Minister of Health be
pleased to state:

1581.

(a) whether it is a fact that some
British experts will be coming to
India to advise on problems of pol-
lution of water in the Jamuna;

(b) if so, when they are likely to
arrive;

(c) whether they are coming on
the invitation of the Government of
India; and

(d) it so, when the work on pre-
vention of pollution of water in the
Jamuna is likely to start?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). No. A British
expert will however be coming to
Delhi on the 26th March, 1865 to
advise the Delhi Municipal Corpora-
tion in regard to modernisation of the
Water Testing Laboratory.

(¢) Yes.

(d) Does not arise.

Regulatory Customs Duty on
Imported Goods

/ Shri M. R. Masani:
| Shri Narasimha Reddy:

Will the Minister of Finance be
pleased to state the anticipated reali-
zation in the year 1965-66 from the
regulatory customs duty at 10 per
cent of the value of imported goods
recently imposed?

1582.

The Minister of Finance (Shri T. T.
Krishnamachari): Realization from
the regulatory duty of customs would
depend on the value of the goods that
are ultimately imported during 1965-
66. No proper estimate of such value
is possible at this stage. For pur-
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poses of budgeting for 1965-86,
realizations from regulatory duty
have been taken at Rs. 40 crores.

C.G.H.S. Dispensaries

1583. Shri Guishan: Will the Minis-
ter of Health be pleased to state:

(a) whether it is a fact that Gov-
ernment officials who shifted to the
temporary camps in the various parts
of Delhi and New Delhi under the
Jhuggi Jhompri Scheme are refused
treatment by the nearest Central
Government Health Service dispen-
saries; and

(b) if so, the steps taken in this
regard?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). Difficulties may
have been caused to some persons
who have shifted beyond the areas
of C.G.H.S, dispensaries. Alternative

arrangements for them are being
worked out.
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Disparity in Incomes

Shri Rameshwar Tantia:
Shri P. C. Borooah:

Will the Minister of Finance be
pleased to state:

1585, J

(a) the steps taken to narrow down
the gulf between people in the
highest and the lowest income group
during 1964 in the light of the Maha-
lanobis Committee Report Part T on
disparity in incomes;

(b) how far this disparity was
removed as a result of these steps;
and

(c) the average daily income of the
highest economic class in the country?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) The Committee
on Distribution of Income and Levels
of Living has so far submitted Part I
of its Report. Part II is still awaited.
The Committee itself has stressed
that the two parts of the Report
should be treated as a whole in order
to get a proper perspective on the
questions referred to the Committee.
Decisions will, therefore, be taken on
the findings and recommendations of
the Committee after Government has
considered the Report as a whole,

(b) Does not arise.

(c) Such data as are available
regarding this are contained in Part I
of the Report which has already been
placed on the Table of the House.

Western Court and Eastern Court,
New Delhi

1586. Shri Yashpal Singh: Will the
Minister of Works and Housing be
pleased to state:

(a) whether it has been decided to
demolish the Western Court and
Fastern Court, New Delhi; and

(b) it so, for what purpose?
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The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
and (b). Some suggestions have been
made in this connection, but no deci-
sion has been taken.

Houses for Plantation Labourers

1587. Shri M. Malaichami: Will the
Minister of Works and Housing be
pleased to state:

(a) whether the question of bring-
ing forth legislation making it obli-
gatory on the part of the planters to
provide houses to the plantation
labourers, was also considered in the
Housing Ministers Conference held at
Chandigarh in December, 1864; and

(h) if so, the decisians arrived there-
ate ’

The Minister of Works and Hous-
ing (Shri Mebr Chand Khanna): (a)
and (b). Section 15 of the Plantation
Labour Act, 1951, already makes it
obligatory for every planter to pro-
vide and maintain necessary housing
accommodation for all workers and
their families residing in plantations.
According to the Model Rules circu-
lated to the State Governments for
adoption under Section 16 of the Act,
planters are required to construct
suitable accommodation for at least
8 per cent of their resident workers
every year, until all such workers are
adequately housed.

As, however, the progress under
the Scheme has been very unsatis-
factory, despite the legal provisions,
the Ministry of Labour and Employ-
ment appointed a Working Group to
look into the matter, which has
recommended that in order to pro-
vide an incentive to the planters, the
Central Government might give them
a capital subsidy of 25 per cent
towards the cost of the house. This
recommendation is under considera-
tion.
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Flood Bank at Ayikkal

1588, J Shri Pottekkatt:
'1 Shri A. V. Raghavan:

Will the Minister of Irrigation aad
Power be pleased to state:

(a) whether there is any proposal
to put up a flood bank at Ayikkal in
the Kozhikode District of Kerala:

(b) if so, when the work will be
taken up;

(c) the estimated cost of the pro-
ject; and

(d) the areas likely to be benefit-
ed by the project?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The
Government of Kerala have reported
that there is no place called Ayikkal
in Kozhikode District. But there are
two places called Azheekkal—one
near Mahe in the Kozhikode District
and the other near Cannanore. There
is no flood bank work at either of
these places. There is, however, ane
flood bank work in Murat in Kozhi-
kode District.

(b) Flood bank work in Murat has
already been taken up.

(c) Rs. 1.76 lakhs.

(d) The flood bank in Murat will
protect the Payyoli Bazaar road,
dwelling houses, mosque and shop
buildings nearby.

Chaliyar River, Kerala

1589 S Shri A. V. Raghavan:
"\ Shri Pottekkatt:

Will the Minister of Irrigation aand
Power be pleased to state:

(a) whether there is any proposal
te harness the Chaliyar River in the

Kozhikode District of Kerala: and
(b) if so, when the work will
commence?
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Chali-
puzha, a tributary of Chaliyar is pro-
posed to be harnessed for hydel power
generation.

(b) The investigation are still in
progress. The question of implemen-
tation of the scheme does not, there-
fore, arise at this stage.

Doctors in Central Health Service

(Shri J. B. 8. Bist:

Shri Bal Krishna Singh:
Shri Rajdeo Singh:

Shri Jedhe:

Shri Sumat Prasad:
Shri Pratap Singh:

Shri Bishwanath Roy:
Shrimati Savitri Nigam:
Shri Balkrishna Wasnik:
| Dr. P. Mandal:

‘Will the Minister of Health be
pleased to state:

1590.%

(a) the number of Doctors in the
scale of Rs. 325-800 and the number
of Doctors (Specialists) in the scale
of Rs. 1,300-1600 in the Central
Health Service;

(b) how many Doctors with
M.B.B.S. qualifications in the Central
Government Health Service have been
promoted to higher grades depart-
mentally since 1954 up-to-date; and

(¢) the number of Doctors other
than those working as Consultants
and Administrators who are in the
grade of Rs. 1,600-2,0007

The Minister of Health (Dr. Sushila
Nayar): (a) 904 Doctors have been
appointed to Category ‘E' of the Cen-
tral Health Service in the scale of
pay of Rs. 325-800 at its initial con-
gtitution under Rule 7 of the Central
Health Service Rules. In addition,
173 Doctors have been appointed to
this category by direct recruitment.
54 Doctors have been appointed
(including Specialists) to Category
‘B' of the Central Health Service in
the scale of pay of Rs. 1,300-1,600 at
its initial constitution and 7 Doctors
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have been appointed to this category
by direct recruitment.

(b) Nil.
(c) 10.
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12.00 hrs.

RE: CALLING ATTENTION NOTICE
AND MOTIONS FOR ADJOURN-
MENT—(Query)

Mr. Speaker: Now, papers to be
laid on the Table.

Shrimati Renu Chakravartty (Bar-
rackpore): Before you take that up,
on this question of the use of lethsl
gas in Viet Nam you told me that the
procedure do not allow me to raise
it here.

Mr. Speaker: I have not allowed
it.

Shrimati Renu Chakravartty: You
said that the rules and regulations
do not permit it. I have looked inte
the rules and regulations and I find
that the only impediment standing im
the way is your permission. Other-
wise, I am permitted to draw the
attention of the Minister to any
matter of urgent public importance,
and the situation obtaining in Viet
Nam is really very serious. It i all
the more important to us because am
Indian is the Chairman of the Inter-
national Commission in Viet Nam.

Mr. Speaker: If I have not giveam
my permission, how can it be raiged?

Shrimati Renu Chakravarity: It
can be raised because I feel that
although the convention is that we
should either come to your chamber
and talk to you, or submit to your
decision; there are moments in his-
tory when such important questions
like the use of poison gas or lethal
gas by a country which will affect
the whole of mankingd is taking place
then an exception should be made
in the convention. I hope you will
permit me to raise this question and
request the Prime Minister, who is
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not at all paying any attention to my
speech, to make a statement. It was
raised even in the House of Commons
of Britain, a great ally of America.
We are a great nation and it is but
proper that we should express our-
selves on this question. It does not
matter who uses it, we should express
ourselves on this question.

Shri Kapur Singh (Ludhiana): Is
it not a fact that the gas that was
used was neither lethal nor poisonous?

Shri H. N. Mukerjee (Calcutta Cen-
tral): On this occasion, Shrimati
Renu Chakravartty has already
approached you and, as she says, she
has looked into the rules and she has
discovered that except for your sub-
jective satisfaction there was nothing
in the rules which precluded this
matter being brought up. Since this
matter has already been brought up
in the British House of Commons
and since in our House we have a
tradition which was created by the
great work of Shri Jawaharlal Nehru
that when a thing like a nuclear
explosion takes place outside, this
country’s interest is as much as the
interest of the area in which the
explosion takes place, similarly, if
there is a report about the employ-
ment of lethal gas in a country in
South East Asia, in a country where
there is an International Commission
of which the Chairman is an Indian
national, who takes his orders from
Shri Lal Bahadur Shastri, then surely
it is a matter which should be brought
up in this House. I am not saying
that here and now the Minister should
eome ready with an answer but we
should get an answer to this question.

Shri D. C. Sharma (Gurdaspur):
Sir, I have also given notice of calling
attention but you thought it fit in
your wisdom to disallow it and 1
accepted your decision. Now since
these two hon. Members have raised
this question, I also feel that what-
ever happens in South Viet Nam, or
any other part of Asia, does concern
us. As I said in my speech the other
day, as there is an International

Commission there in which India is
represented, the discussion of the
situation in Viet Nam by this House
is very relevant. So, I feel that some
time should be given to us so that we
can discuss the use of gas in South
Viet Nam.

Shri Hem Barua (Gauhati): Since
I have also given a calling attention
notice, may I have your permission
to refer to this? The reported use of
non-lethal gas by USA in Viet Nam
has shaken the conscience of the
world. However much we might
desire that China has to be contained,
we cannot support the employment
of this destructive weapon against
mankind. So, we would request the
Government to find out the veracity
of this report and then make a state-
ment about the reaction of the Gov-
ernment if it is really employed. If
it is not employed, then the Govern-
ment should categorically state to the
House that it has not been employed.

Shri Nath Pai (Rajapur): May I
ask you one thing, Sir? You in your
judgment said that this cannot be
raised. But you will surely appre-
ciate how minds are exercised by this
news. Though we might be friends
of the West, friendship does not mean
that we should keep mum and quiet
with folded hands instead of expres-
sing our views boldly, especially when
responsible leaders of the world, like
Mr. Michael Stewart, the Foreign
Secretary of the United Kingdom, a
great ally of United States, has cited
the Declaration of Independence and
made it very clear in the House of
Commons that the public opinion ta
Britain feels deeply concerned and
exercised by this news. So, I think
it will perhaps be desirable for us fo
express our views clearly in the
matter. It will not serve the cause
of friendship, or our own interest, if
we choose the path of silence. On
an occasion like this we should not
rush to condemn anybody but, at the
same time, we should express our
anxiety. I cannot at this stage expect
Shri Lal Bahadur Shastri to get up
and condemn anything but I would
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[Shri Nath Pai]
certainly ask the Prime Minister of
India to convey the deep anxiety
which is felt by every section of the
House,

Re: C. A. Notices

Shri Kapur Singh: May I say all
this discussion that is going on and
the observations that are being made
show that we are begging the central
question that lethal gas has been used.
I think it will be agreed from the
information that is available and gone
into that the gas used is by common
consent non-lethal and nen-poisonous.
It that is agreed, then there is no
occasion for a discussion.... (Inter-
Tuptions).

Shrimati Renu Chakrgvarty: We
do not Xnow whether it is so or not.

Shri Khadilkar (Khed): May I say
a word please? Ag some hon. Mem-
bers from the Opposition have said,
the question of procedure is there.
But there are occasions when some
exceptions should be made and this
is one of those occasions on which, as
has been pointed out, the human con-
science has been stirred. So, it is
our duty to say something on this
question and hear something from
the Prime Minister about the views
of the Government.

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastrl): Sir, as hon. Members have
stated, we will naturally collect the
necessary information and make a
statement in the House. I would not
like to -express any opinion just at
present but we will certainly come
out with a statement.

Shri Nath Pai: You should at
least express your anxiety.

Shri Ranga (Chittoor): Anxiety
about what?
Mr. Speaker: Now there is one

thing that I would like to state. If
these question are to be raised in this
manex, then the conduct of busineas
in the House would become difficult
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for me. Even though I had said that
I had not allowed the calling atten-
tion notice, even though I had semt
it to the Prime Minister so that a
statement could be made on it—I had

forwarded that; I had sent it to
him. . . . .
Shri Ranga: You could have com-

veyed that information to us.

Mr. Speaker: So far as the quegtion
of calling attention notices is concern-
ed, if some Membersg feel v in-
tensely about it and if in spite of my
decision he or ghe insists that it must
be raised here, irrespective of my
decision. ...

Shri Hem Barua: He or she?

Mr. Speaker: If it is Shri Hem
Barua, then it would be he; it it is
Shrimati Renu Chakravartty, then it
would be she.

The violation of thig proceduse is
going on and yesterday also I made
an appeal to the effect that the pro-
cedure should be followed, This
morning alsp I had a talk with the
hon. Member, Shrimati Renu Chakrs-
vartty, If, in spite of my request, ...

Shri Vasudevan Nair (Ambalpuzha)
We are so exercised ower it.

Shrimati Renu Chakravartty: You
did not tell me that you had sent it
to the Prime Minister so that he
could look into it. If you had told me
about that, naturally 1 would kave
kept quiet.

T Ay fem@  (19T)
g, &

aram

WO REWW 91T A B &, WA
afay &= w1 dav 2



s825 Re: C.A. Notices CHAITRA ¢, 1887 (SAKA)

oft vy fowd . www g, &
WZq & G4 TFAT AGAT §, FWI
o q FTEAT FAT WET § 6 owmow
F fgw g fF @ smow waw
§ G e a0 & art § &, av syrnwaor
@ W W A A, AT F
ot ¥ gw A { o WY gfw
ot frwad gt gfew ™ ® O
Y, @ @ ST g9 3¢ & fF T A
£ TRy WA g1 faw WA AW
wifgd | AW FWAM & seaE
N W WA ¥ aifgr R 5 I F
FIC TRIfr & wwe A @
%5 WY AT TR T @A W Ay
AT W AF qNT N FEAE EE
® Y TN | FW JG ¥ GQ AR0 WD
e, uuAl aE @W & A fae
ad AP WX WO A T w7
T Wl W w qE fagr s aw
A wfomg day @ & ")

=
W WY : WY A e s
W g g 7 4, I

=
ot oy fowrd - XA w e
qeq| WERY 9z qud & A ufa
AT N e qEE W | WY
eigfa 3 faar &%

mm:uameﬁw,
aaﬁiﬁmzﬁmga’twj‘t
o 2 91 & sl & e o 7,

oty fed o W @ W
Y {EALT §WH I H W9 G F
faq g7 & 1 ag A w9 F wlEwT N
Lo

waw g . Ja & 20-25
A A g7 g a fmd fee
N AR I aEAR AW I
& HAT 7 ®T & gEt W g w7 feay
o
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Wt wy fewa : oW Wy,
oW AT 9T, 9IRT |

Under the rules, there can only he une
and not more than one calling-atten-
tion notice on one day. That is the
first point. Secondly, I have to asee
whether there is really something so
important that I must take it up on
that day or not. Thirdly, justasI have
said. I might have sent the notice to
the hon, Minister and he might take
some time to get the informatiom;
then too, on that day, probably there
might be none put on the agenda and
it might be put on the agenda for soms
other day. In order to just find an
escupe, I have something put it on
the agenda at 4 o’clock even and al-
lowed it to be raised even on the
same day. That has been done here.
Therefore, there ought not to be any
complaint so far ag that is concerned.
If the intention of the Members be
that there ought to be two or three
or four calling-attention-notices every
day, I cannot agree to it because one
hour or two hours would have to he
spent on this and no Government
business would be able to proceed
further and so, that cannot be done.

oft v fowa : seqw w@iRw, AqA
 wfw o A frewnfar g, wo &
39 ¥ gwafun aamdw y@@ "
w1 AR 7@ far, ag wg @@ ifew
e g & fag da= & 1 77 Agmqw
qHET § 1 g Ay 7w Wi
HAE A & W F—T T F TAA
42y & | I Far Qfvy e ma 1w
N WY 7@ oS v ¥

ot gvw wR T (W) ¢
€T UF qF ¥T UF U% EATATRSOT WoNna
T qx ¥ Afaw

W W ;w9 mas
qg HAAT &7 2 6 g7 vF oW 7 o



Re: C.A. Notices
and Adj. Motions

[sream wga ]
Ffq e Afeq FiRg A9 N
fgr 9mar, &t wF W@ oA & 7

5827

St R 9] ®EATW QI T
T T S¥ | 99 ¥ 9 AT FHI &Y
FTAT |

Shri H N. Mukerjee: I am very
sorry to have to say that you had been
pleased to comment adversely on the
conduct of some of ug who had
brought up this matter of a calling-
attention-notice which you had disal-
lowed. I was a signatory to that mat-
ter, and the only communication
which I got was that it was disallow-
ed; only one word ‘Disallowed’ was
communicated to me. Shrimati Renu
Chakravartty had seen you, and she
has just told the House that you had
not told her that the matter had been
sent on to the Prime Minister and it
might conceivably come up before the
House. It was only after representa-
tives of different groups in the
House had expressed that the Prime
Minister has been good enough to tell
us that he is going to look into this
matter and tel] the House something
about it,

In this case, therefore, we proceed-
ed with the greatest possible respect,
and you can see from the reaction
among different sections of the House
that this wag a matter which agitated
people’s minds, and, thcrefore, I am
rather sorry that on this occasion
particularly you had singled us out for
making some adverse comments in re-
gard to our conduct in relation to you.

Mr. Speaker: It bccame necessary
because Shrimati Renu Chakravartty
had a talk with me, and I had told
her that I had disalloweq that; I had
added at the same time that the dis-
cussion could take place, but that
would be when the discussion was
going on, and there were so many op-
portunities for it, and would also like
this to be discusseq but not in res-
ponse to thig calling-attention-notice.
T haq conveyed this also that T would
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like this to be discussed, but let this
be discussed some time later but not
in this manner. That information pro-
bably was not conveyed to Shri
H N. Mukerjee.

Shrimati Renu Chakravartty: That
was not conveyed to me. Often you
have told ug that we should not try
to bring this House into disrepute.
When all the Parliaments of the world
are being seized of it, and the papers
say that Mr. Wilson was forced after
the Question Hour to make a state-
ment on this in the House of Com-
mons, would it not be against our in-
terest if our Parliament is not per-
mitted to take notice of it?

Shri Hem Barua: But for this in-
terruption, possibly, the Prime Minis-
ter would not have come out with a
categorical assurance that he would
make a statement here.

Shri Vasudevan Nair: Government
do not move in this matter.

Mr. Speaker: Papers to be Laid on
the Table, Shri T. T. Krishnamachari.

oft A9 “ww@ A ¥ W fre
FaTd g€, SE & qIXF AT o W
T %€ |

12,16 hrs.

PAPER LAID ON THE TABLER
CoMpANIES TRIBUNAL RuULES

The Minister of Finance (Shri T. T.
Krishnamachari): I beg to lay on the
Table a copy of the Companies Tri-
bunal Rules, 1965, published in Noti-
fication No, GSR. 280 dated the 22nd
February, 1965, under sub-section (3)
of section 642 of the Companies Act,
1956. [Placed in Library, see No. LT-
4053/65].
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12.16} hrs.

RE: CALLING - ATTENTION-
NOTICES AND MOTIONS FOR
ADJOURNMENT-—contd.

Shri Vasudevan Nair: You know,
$ir, that some of us do not interrupt
the business of the House on any
day. ...

Mr, Speaker: Shri H. N, Mukerjee
may kindly see it this is to go on in
this manner. He took up one objec-
tion, and now another Member is
standing up..........

Shri Vasudevan Nair: May I tell
you that I did not even get any inti-
mation about the adjournment motion
which I had tabled?

Mr. Speaker: He should just walit.

Shri Vasudevan Nair: Can I wait
for it? Is it to be kept in abeyance?

Mr. Speaker: I do not say that it
is kept in abeyance I shall see that
the decision is conveyed to him just
mow, if he has not already got it.
Some of those who had tabled it must
have got that information, though not
everyone of them

Shri Vasudevan Nair: 1 have not
go it
Mr, Speaker: There might be

ethers who might have got it. If
A has not been conveyed to him, I
dhall find out why it hag not been
conveyed to him,

it a (fgame): weaw w3ea,
& 5 3@ ¥ wwgafa w1 oo oA
O & g ¥ 0F FH-OF7 5@
fear a1 | ag ¥ aga e WK "WgH
e & W AW A dde faeT AdY
o, @ 38 WY fy=T A @, wWifE
Ty NF AT T T qEA IFIAA 9T
aafa &)

W wEEy oW #Y WY gfeen
foeft 3 ar a8t ?
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and Adj. Motions

ot s A @ A g Al
o et g1 A qEaqET R @
FIRXFOIAT | TEH AT HCE
THT I gE Y, A dE A qg w]
o 5 o g & swm-dw v
e 29 a9 ¥ 9T AT J1qA, I9
w11 I § 9z fafeq &1 & gfaar
2 & A
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Shri Vidya Charan Shukla (Maha-
samund): This is objectionable. How
can the hon, Member be allowed to
go on talking like this and delivering
a gpeech?

sff gew W wEET: Wee "Ry,
¥ W g@ A F FB F A@an § |
wqT A7 W W faar amdem ?

sft ot : @@ @S qgy Afew
W ¥ grage W e A fawar
¢ feT & g8 & gemar st ag A
T aear § 5 ww uw o #
JFdd FY QO g7 & ey § W I9
F iy A WY @ g FA FW-QH
T AG W7 aFar @, @ e few
favg ox Fw-0w1 weE wRm ?
A &Y AT A AU g & faw
I 3% g? (Interruptions).

st gew WX woEra o F g o
@ ST T W I ¢ i Tar aEg
AR G A oA AW W F Ao
fimar ST & 1 WO oY gveT @ R -
qR AT ¥ AW A W0 | w7 AR Y
wher fegr smam ?

st arTft : wew W, A A
gq #ifag

Shri Vidya Charan Shukla: He is
obstructing the proceedings of the
House. He cannot speak without
your permission.
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Shri H. N. Mukerjee: In view of
what happened yesterday when Shri
Nanda laid those documents on the
Table of the House, you must have
sensed that this is a matter which
requires the earliest possible discus-
sion in the House. The adjournment
motion, I suppose, has been neces-
sitated by a desire for having a very
early discussion of this matter.

This is a session where we are so
preoccupied with budget matters that
there would be hardly any time till
perhaps the end of April when we
can discuss this business. But in the
meantime, the whole country is seized
of this matter and it is rather excited
about it, and particularly in Kerala,
feelings are running very high, and
they might have repercussions all
over the country, and all kinds of
things are in the air, Therefore, it
is very important that we should
digcuss this matter as quickly as ever
that is possible. If from the Govern-
ment side there is an assurance that
early in the next week, if not
tomorrow, we are going to have a
discussion on this matter, we shall
very well hold over. This kind of
speaking arises only because of what
is happening. If, therefore, you can
use your influence and your good
offices with the authorities so that
we can get a sort of assurance that
as early as possible we shall have a
discussion on this matter of the con-
tinuation of President’'s rule in
Kerala, then surely my hon. friends
would not try to take it up or raise
it in this manner. Otherwise, we are
driven to this procedure.

Shri Vasudevan Nair: How can we
censure this Government otherwise?
We want to censure this Government
on an adjournment motion? That is
the very purpose of the adjournment
motion, because they are cutting at
the very roots of democracy.

Mr. Speaker: Hon. Members would
realise that yesterday when this
matter was raised, as soon as the
statement was made, a short discus-
sion did take place. (Interruptions).
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ot Wo No WA (qUFT) : wEuM
wgreg, A &d & fRx WY A
axew A 72 § | F1E e A8 w@n
L

O THew We Ak W fFR wg
o $o Faa W T | faw & am
g, Y 37 ® T B F WA
& o T e o g | 9 e
= |t o & at & awzg e
T W fFd ng, sk v Ak ®
A9 QEIARE HMH AT AT @
w1 ORE W AT A NG 2
v § fin forw w1 fors oo w1 W
§, W1 AT U EOAHE &7 W §
a7 @vaT ¥7 9% UF q@

W wy famd : wew wg,
R AR AW §GAT Qe

Wt T 3w ey 2o
f@ag ¥ adfy wdw ?
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ot wy forma . o Coew W@

T w€ g

ft wo Wo WA : fRx AT A
Frgwgimadwg?

Wt Aq fowg : wE W oA
¥ 2 @ oar

wew Wi . Y v o
&1 9t ?

Shrimati Renuka Ray (Malda): He
should be named.

wew wgww - @ o qy
2 fr o gz eRdwa @, gmEr g9
ART TET W AT ¢ AR W W
agq gt 1 fox qg aw Y § f&
adifa el ag @Y arar oy awar §

fmﬁfmmm
I FAT iy A1 § IEw el
F A THIC FT fagr T Qi AW
FAAT A & T IJeW Fy | foaw
«r Afefam o § A foradt o AR
7w fafzsat oA T IR A v @&
FTH T TATH 3 A NS A1 AT AT
T ¥ AT Jon W W Tl S
FW0 | xq w ft F o v
a og feaw oeu At & 1 w0 adw
T I A T AT A & wgan 7
Iq 9T W waw A8 g @y A
afte w3 frqar & 0 & odfte 9¢
qNY F@T WS G IaEr HE -
g T Y Y &Y T wX F TE@
T ® I § ) AT /T T W

g At W @ @ e gt Wi
I ¥ fag w @ et g 7 oW
# T aF o Ny § S9w! g ¥ v
& I g 0% A FY rO9 F g
W@ fear #€ W gEG HIAT FTAT

Shri Vasudevan Nair: Important
matters should be brought up here.

Y Ty EeE AT @ W
N q&T F@T oM | qg w0

e wT g

st gaafag  (avOoEd)
WY AT AT IAW W AG Y AE
T | EHN T AT gTSw & I E |

Shri H. N. Mukerjee: In these
matters, you have discretion to decide
whether to have a discussion in Par-
liament as quickly as ever it is pos-
sible to have. You have ample dis-
scretion in this regard; quite apart
from these little things, you could
easily direct Government to have a
discussion on his matter which
is agitating the country. How can
we as the parliamentary body ignore
this aspect of the matter?

Mr. Speaker: I have discretionary
powers. If I use them, nobody agrees
Then T am asked that I should use
the discretion in a particular manner
and then alone it would be agreed
to.

Shri H. N. Mukerjee: 1 have not
said that. With all respect, you are
unnecessarily shifting the ground. .

Mr. Speaker: I have used that dis-
cretion. He would agree with me
there. I have used it and then it
is being questioned.

8hri H. N. Mukerjee: 1 am not ques-
tioning it. I am only saying that you
have ample discretionary powers by
the exercise of which you could easily
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[Shri H. N. Mukerjee]

make it possible for us to discuss a
paramount matter like the Proclama-
tion which they have now issued in
regard to Kerala.

Mr. Speaker: Do the rules allow
that under an adjournment motion?

Shri H. N. Mukerjee: Yes. When
an adjournment motion comes to
point out the feeling of the members
in regard to this issue and the
urgency of the matter is represented,
you could ascertain from Government
straightway, if Government is going
to have a discussion of this in the
House. You have not done so. We
are left in the air,

Mr. Speaker: First I have to see
whether the adjournment motion
itself is admissible. . .

Shri H. N. Mukerjee: I ask you in
all humility: do you take a purely

technical view onof these important
matters?
Mr. Speaker: I am to be guided

by the rules at least.

Shri H. N. Mukerjee: If you have
only the rules to be guided by, I am
sorry. . .

Mr. Speaker: I am not taking a
purely technical view of the matter.
But the rules are to guide me, and
I have to observe them.

Shri H. N. Mukerjee: If the spirit
of the rules do not matter and only
the matter of the rules is to be
observed from time to time, I am very
sorry to say that it makes it impossi-
ble for us to function in this
House. . . .

Shri Vasudevan Nair: We are not
in the habit of tabling adjournment
motions everyday.

st vy fawa ;w9 w7 wfEER
T & | e FW O Sy 9w
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Q@ IaF aiy ¥ ug fac w0
TR AT 7 o 34 faar § 394 F%
THT AT § | AGT € AT AT AW
WHIRIAFH 1§

Shri Vasaudevan Nair: This Govern-
ment has acted in such an authori-
tarian manner that in the last 17
years there was no incident like this.
They are going to have their rule
in the whole country. Are we going
to allow them to run riot like this?

Shri Raghunath Singh: We will not
be ruled by you at least

Shri Vasudevan Nair: Instead of
tabling an adjournment motion we
give call attention notice nowadays.
You yourself have said that we are
not tabling adjournment motions
these days. So when we responsible
Members come forward with an
adjournment motion on a particular
matter, you have also to realise that
we are agitated over it. These are
very vital questions that affect the
very foundation of the democratic
setup in this country. N

Mr. Speaker: When that discussion
is to come up soon, what is the
need. . . .

Shri Vasudevan Nair: When”

Shri Daji (Indore): Not soon. It
may come after six weeks.

Shri Vasudevan Nair: We are now
faced with a fai_t axcompli,
ot wy fowa N AR T T
o1 aFar 2|

sft Tl ;AW A & g
g€ ¥\ o NF [wr T Ay 7

Shri Surendranath Dwivedy (Kend-
rapara): In this matter, you are
strictly within your rights, because
you have discretion vested in you. I
do not know the form in which the
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adjournment motion has been tabled
and whether it was in order or not.
But it must be admitted that we must
devise some means to see that when
matters of such great importance are
there—whether the rules provide for
them or not—we are able to bring
them up here. We should discuss how
we could bring such matters before
the House. If the matter in question
is delayed and Government come for-
ward with a proposal for discussion
after a month, do you think that the
people will forgive us for forgetting
this very important matter? I think
Parliament will not be discharging its
duty properly if we do not take cog-
nisance of these things. Let us apply
our mind.

I am against violating your orders.
I do not want to digress on that point.
But I think it is time for us to con-
sider this matter. Let, Government
and the Opposition sit with you and
devise some means by which these
important matters can come up for
discussion in time before the House.

Shri Ranga: Apart from all other
points, in regard to this last point
made by my hon. friend, Shri Dwi-
vedy, I am in agreement, and I would
like you to give us an early oppor-
tunity of discussing it with you.

st ¥ (aron) - s dw
FTEAAE | S A A W Aifew faar
T g W ag i W g

W wEG : Sifgan age W
AT q& & & | M aF qEE w
o TE qomT @ 0
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werw wEEg - &Y @ agw W
Ht 7 gETaT WX ag A 1w
W fag W ww ot S T o
AR e gaw ag g )

Shrimati Subhadra Joshi (Balram-
pur): On a point of order. .

ot ¥ . wifs w gER T
F ol #) T & WX I W
faare wwe wT fad § @ a A
yomr g fe & oft wod o & faw
HIGHT §ATO@ § A9 a9 @ g
W A EoNT g X § oY & d%
AT § W W AT 2 § ar A
AT IATE | FEL AT F A qOOAS
& yafeg & q@w g 1 ag ag wEE
FT A , TOF FE THC AG H@w
2 | WIR O ®T FHE § 48 ¥ Q@
fr @ X faar @ gFaT &, WR
TR ArfgT T [ A g feawww
N AT WE T A W@ 9T g@Ar
AT T BT | gEA AE ¥ FoRew
0 faar @ | ey & R A
¥ owy o7 §, 2 W avHA w Afed,
F Wt gmE Ay @Y Sifed.

st Tqe fag ;oW ogE A
% ferrg s qE T faar § 7w
] 97 ggq wrow A g @ 7

ot qF ;g AT A A
qifede WX W19 9 FFX & qHY EW
ae & fag dare &

TN AT 0 W AT TgaE
G a1 wOwY 7H | F TgAT wY A
T qFT 7 | e HIAT AT
T OF TFa & 1 S A= W fw
I wEaT ff A §, fow A gAey
a5 grit # TEqw ¥ a1 ¥ £7 A%
awar 1 & wde wrewt 7 WA qra
w1 et wied A 2 A o & < o
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No Tw wANgL wifgar : ug w1+
Y weara e oot § ag & areht
TH [TIT TATT WA ST F 7@ FI q@qT
AT A1gAT 7 XIAT @Y wredt ot @t
Wt 7w § e & ag feeet g wigan
HR qeEamg & a7 & Afem T qq &
oA e Y § w0 T feaer 3
feg @ 7T ag a9 § f& wqv el
A 7 e e gy g e oeow
F I T 79 W ¥ fawidam
W& { AT ? I¥A@ A AAAT w9
ARG FT hEwT HT | gg dvav A
qA9 g AR ¢t ¥ AT qHW qHY
¢ & fear sy &l v AWy
TeaiT g |

vem W v A R e
sa @ v  fs e feeeam
Y 3 @ gEoEe A A & s
s w7 | s feeer @ w3
A vger wew & @, L.

‘ﬂﬂqﬁ‘ﬂi: gﬂﬁmﬁﬂ,‘w
T =A@ )

TEW WEET ¢ FE W T |
faeg Yoait & § T & O Q-
FART WA FT AW FEAT § g 7

it vgaq feg : QaT wE W @
s 2 @ & 1 faele wa, @
A T NWEREA W a5 § I 3%
aft & ag @ & warwda § o

q% WAHIg @R 0 91X 89X
sz &3 gu §

ot oot ;AT T wEW R fE
I g, ag wEWAE T g 1w
I[EFT AL @ A GE & AR

You murder democracy. What remains?
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and Adj. Motiong

Shri Sham Lal Saraf (Jammu and
Kashmir): My hon. friend here has
just expressed that all of these people
sitting here are thieves, May 1
request that this may be expunged?
It is most unparliamentary.

An hon. Member: He did not say
like that.

Shri Vidya Charan Shukla: There
is a cardinal rule of this House that
your decision and your ruling shall
not be questioned in the House, and
that cardinal rule has been violated
here day in and day out. May I
request you to see that this rule is
followed?

Shri Vasudevan Nair: You are
violating the Constitution.

Shri Vidya Charan Shukla: If it
is not followed, the entire House will
be with you to take action against
the Members who offend against that
rule, (Interruptions).

May I complete my submissions?
Whatever decisions or rulings are
given by you cannot be questioned.
This is the basis of the conduct of
business in the House. The entire
Opposition leaders, responsible
leaders, will agree with this that the
orderly conduct of business in this
House will be impossible if your deci-
sions and rulings are challenged.

May I also submit that your ruling
that if they are not satisfied with any-
thing, it should be discussed in your
Chamber, is a salutary one, and we
must see that it is followed? If there
is any violation, I submit to you that
you should take stringent action
against the Members.

Mr, Speaker: I will be proceeding
with this, and I will see.

Shri Nath Pai: Has the Prime
Minister nothing to say in the matter?

Mr. Speaker: ] am not asking him.
2584(Ai) LSD—S.

Papers laid 5842

Shri H. N. Mukerjee: In view of
this, we feel that we should with-
draw from the House. We cannot
tolerate this.

[Shri H. N. Mukerjee and some other
hon, Memberg left the House.]

12.32 hrs,

PAPERS LAID ON THE TABLE—
Contd.

ANNUAL REPORT OF THE HINDUSTAN
HousING FACTORY ETC.

The Minister of Works and Housing
(Shri Mehr Chand Khanma): Sir, I
beg to lay on the Table s copy cach
of the following papers: —

(i) Annual Report of the Hindus-
tan Housing Factory l.imited,
New Delhi for the year
1963-64, along with the Audit-
ed Accounts and the com-
ments of the Comptroller and
Auditor General thereon,
under sub-gection (1) of sec-
tion 619A of the Companies
Act, 1956, [Placed in Library.
See No. LT-4054/65].

Review by the Government
on the working of the above
Company.

(ii)

Statement by the Govcern-
ment on the amendments to
the Articles of Association of
the above Company.

(iii)

Placed in Library. See No. LT-

4055/65].

RXPORT OF THE WORKING GROUP ON
Corr

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): I beg to lay on the Table
a copy of Report of the Working
Group on Coir. [Placed in Library.
See No. LT-4056/65].

NOTIFICATIONS UNDER CUSTOMS ACT ETC.

The Minister of Manning (Shri B.
R. Bhagat): Sir, on behal? of Shri
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Rameshwar Sahu, I beg to lay on the
Table—

(1) a copy each of ‘he foltowing
Notifications under section 159
of the Customs Act, 1962 and
section 38 of the Central Ex-
cises and Salt Aci, 1944, mak-
ing certain amendments to the
Customs and Central Excise
Duties Export Drawback
(General) Rules, 1960: —

(i) G.S.R. 333 dated the 6th

March, 1965.

(ii) G.S.R. 334 dated the 6th
March, 1965.

(iii) G.S.R. 335 dated the 6th
March, 1965.

[Placed in Library. See No. LT-

4052/65].
(2) a copy each of the following
Notifications under gection 159
of the Customs Act, 1962:—

(i) G.S.R. 354 dated the 28th
February, 1965,

(ii) G.S.R. 355 dated the 28th
February, 1965.

(iii) G.S.R. 356 dated the 28th
February, 1965,

(iv) G.S.R. 357 dated the 28th
February, 1965,

(v) G.S.R. 336 dated the 6th
March, 1065.
[Placed in Library. See No. LT-

4057/65].

(3) a copy each of the following
Notifications: —

(a) The Central Excise (Second
Amendment) Rules, 19865,
published in Notification No.
G.S.R. 376 dated the 28th
February, 1965, under sec-
tion 88 of the Central Ex-
cises and Salt Act, 1944.

[Placed in Library. See No
L.T-4058/65].

(b) The Agricultural Reflnance
Corporation (Staff) Regula-
tions, 1964, published in
Notification dated the 4th
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July, 1964, wunder sub-
scction (5) of section 46 of
the Agricultural Refinance
Corporation Act, 1963.

[Placed in Library. See
No. LT-4059/65].

12.33 hrs,

STATEMENT RE: ALLEGATIONS

AGAINST SHRI A. K. SEN

Mr. Speaker: Shri Surendranath
Dwivedy, There is one thing that I
would request. I would likz the state-
ment of Shri Dwivedy as also that of
the Law Minister to be made at one
and the same time, i.e., one after the
other., If the Law Minister is also
ceady, I will allow him,

The Minister of Law and Social
Security (Shri A. K. Sen): Yes.

Shri Surendranath Dwivedy (Ken-
drapara): During the discussion of’
the no-confidence motion on 16th
March, 1965, Shri Homj Daji, an Op-
position Member, said that Shri A, K.
Ben, Union Minister of I.aw and Social
Security who was a member of the
Cabinet Sub-Committee which was:
dealing with Orissa affairs, had ap-
plied for a plot of land in Bhubanesh~
war when he was a member of the
Sub-Committee and that a plot was
allotted to him before the Sub-Com-
mittee finalised its report.

Shri A. K. Sen said tha: it was &
serious allegation, and that he was
prepared to resign if this could be
substantiated. You were also pleased
to observe that the House must take
notice of it.

I have since made enquiries gbout
this matter, and want to place the fol-
lowing facts for the consideration of
the House.

From the records of the Government
of Orissa, which I have been able to
see, I can state with full sense of ves--
ponsibility that the former Chief Min--
ister of Orissa, Shri Biren Mitra and
the former Chairman of the State
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Planning Board, Shri Biju Patnaik,
showed considerable interes; and ask-
ed the Estate Officer to find a plot of
land in Bhubaneshwar for Shri A. K.
Sen, the Union Law Minister,

‘An hon. Member: When?

Shri Surendranath Dwivedy: In
fact, a Government order ultimately
signed by the Additional Chief Secre-
tary to the Government of Orissa, on
3rd September, 1964, gtates that a
three-fourth acre plot in Unit VII,
which is now available, may be re-
served for Shri A. K. Sen, Union Law
Minister. I have a photostat copy of
the recorq which, with your permis-
sion, I am prepared to place on the
TFable of the House.

Mr. Speaker: Yes, this may be
placed on the Table of the House.

Shri Surendranath Dwivedy: This
is the note of the Estate Officer to the
Joint Secretary. It says:

“Jt. Secy.

“Orders at p, 12/N with regard
to the withdrawal of plots Nos.
57 and 58 from the Capital Co-
operative Building Society. may
kindly be seen. I had the occa-
sion to discuss this question with
the Chief Minister who was
pleased to observe that plot
Nos. 57 and 58 may be de-
freezed and placed at the dis-
posal of the Society. A 3/4th
acre plot in Unit VII, which is
now available, may be reserv-
ed for Shri A. K. Sen, Union
Law Minister. In view of the
orders of the Chief Minister, we
may have no objecticn to de-
freeze the two vlots, namely
plots Nos. 57 and 58.

“For favour of approval.
Sd./- (illegible)
2nq September.
On this the Joint Secretary writes:

“Addl, C. S. may kindly see
orders on p. 12/N. In view of the
changed circumstances, the two

plots may not be kept reserved
and may be replaced at the dis-
posal of the society.

“Addl. C.S.
Sd/- illegible
3-9-64
Sd/- illegible
3-9-64

Sd/- illegible
3-9-64."

These notes are exchanged between
the Estate Officer, Joint Secretary and
Additional Chief Secretary to the
Government of Orissa between 2nd
September, 1964 and 3rd September,
1964. You have already permitted me
to place a copy on the Table of the
House,

The House might remember that
allegationg against Orissa Ministers
were before the Government of India
and were raised in Parliament several
times during the last two years., A
memorandum to the President was
submitted in July, 1964, which was
forwarded to the Prime Minister. The
Law Ministry was very much in the
picture. Since Shri Biju Patnaik had
filed a case in a Calcutta Court against
a newspaper on this matter, the Law
Ministry examined the question whe-
ther 3 Commission of Inquiry under
the Commissions of Inquiry Act, 1952,
could be appointed under the circum-
stances, and so far ag my information
goes, the late Solicitor-General, Shri
Sanyal, was asked to give his opinion
on the matter in the month of August,
1964, Regular cases for enquiry into
the matters were registered before the
Special Police Establishment on 10th
September, 1964 and the CBI was en-
trusted with the task of investigation.
The Cabinet Sub-Committee was later
appointed to go into these reports
and come to some findings,

It is indisputable from the above
facts that a plot of land was reserv-
ed for Shri A. K. Sen by the Govern-
ment of Orissa at Bhubaneshwar in
September, 1964, As a matter of fact,
after this permission is given, the all
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allottee has to be informed and he
would have to go through certain
procedures in order to take the a'-
lotment and possession of the land.
These must take some time, Whether
this was effected during the period
mentioned by Shri Daji, it is for Shri
Daji or for Shri Sen to clarify,

The facts that I have placed bhefore
the House show that there arc many
more persons involved in Orissa
affairs than is sought to be painted
by the Government, and they are af-
raid to appoint a Commission of In-
quiry on fear of further startling dis-
closures about men in authority and
Congress leaders both at the Centre
and the State of Orissa.

It is not my purpose to atiribute
any motives to anybody, nor am [ in-
terested in witch-hunting. Since the
matter has been raised in the House,
I hope this may helo in clearing
doubts even regarding Shri Sen. If,
as a result of what I have placed be-
fore you, Shri Sen can clarify the
whole position, T would be indeed
happy. I trust thig will be viewed in
the spirit in which I hava raised it.

Thank you,

Mr. Speaker: Has he information
whether these two plots, Nos. 57 and
58, were gllotted to Shri Sen?

Shri Surendranath Dwivedy: I have
no information whether on any parti-
cular date he took it or not, but so far
ag this record goes . . .

Mr. Speaker: I was only further
enquiring whether that allotment has
been made or not.

Shri Surendranath Dwivedy: The
allotment has been made according to
the records. This was reserved for
him.

Shri A. K. Sen: Mr. Speaker, Sir, 1
am obliged at least to Shri Surendra-
nath Dwivedy that he had not raised
this in the brash way in which the

MARCH 25, 1965

Shri A. K. Sen (St.) 5848

other hon. Member has done on the
last occasion. I am very sorry that
I have not had enough time to pre-
pare for this case because this has
come up from Shri Surendranath
Dwivedy only this morning and you
were pleased to send me. You will
excuse me if my particulars fall
short of some of the requirements,
but I shall be happy to submit such
particulars as you may require.

The matter arises in this way. I
have had now the advantage of see-
ing the copies of many letters written
by and to my brother, when he was
alive, the late Shri Sukumar Sen, con-
cerning the plot of land which was
going to be settled by him when he wag
the Chairman of the Dandakaranya
Authority in 1962. The matter starts
from 1st August, 1962, I shall place
all these letters on the Table; I do
not want to read them because it will
take time, But I will give the gist
of them.

On 1st August, 1962, his Secretary,
one Mr, Ramani wrote from Koraput
that Mr. Sen was shown certain plots
in Bhuvaneswar when he was there
last and he would be obliged if the
particulars were sent to him so that
he may make a choice. They were
sent to him and he made a particular
choice; it was not found possible to
be given to him. He made another
choice in the alternative which I
found is plot No, 118 in front of the
Government House. That is the plot
possibly which Shri Daji had in mind
when he said it. The correspond-
ence went on from 1st August till 13th
February in the course of which he
was given the rules of membership
of the co-operative society. He be-
came a member of the Capital House
Building Co-operative Society of
Bhuvaneswar by paying the share
money of Rs. 10 and Re. 1 as appli-
cation money. and he was sent the
rules saying that the allotment would
be made if the applicatlon was made
with a treasury challan, and in the
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meantime that plot No. 113 would be
reserved for him if he wanted to
apply. Uniortunately, it ijs well-known
that he died before he applied, after
13th February, when he was inform-
ed; he died in April. It is rather
painful for me to recount it. Then,
what happened? I never knew any-
thing about it. Hig wife, in great
distress, left for England; she was
there, away, for about a year. In
the meantime, it appeared that two
other officers, one the Secrctury of
the Governor and the other, the
Registrar of Co-operative Societics,
wanted this land to be allotted to
them because they had heard nothing
from the family of Sukumar Sen.
Unfortunately, I find that no letter
was sent either to my sister-in-law or
to me or to any member of his family
so that they could decide whether
they would keep it or not or conti-
nue the membership of the society or
not. The whole of 1964 wag taken up.
I remember I went to Cuttack and
Bhuvaneswar at the end of Decem-
ber, 1963. but in the meantime, the
notes which I find, show that orders
were sought that this land which was
meant for my brother might be aliot-
ted to these officers as nothing was
heard from his family. One officer,
1 find, notes that this should await
the decision of the Chief Minister as
it was originally meant for WMr.
Sukumar Sen and further intimation
should be obtained from Mrs.
Sukumar Sen, that is, my asister-in-
law, before that land was disposed of
or allowed to be disposed of. Un-
{fortunately, at that time, my sister-
in-law was in England. I do not ihLink
she heard anything about it; at least
she says she did not hear anything
about it,

When I wemt to Bhuvaneswar In
December, 1963 in connection with
the Regional P & T Conference there,
1 was told by some officers, either the
Secretary or the Deputy Secretary, or
somebody who was sent by the Chief
Minister, that the Chief Minister's
order was awaited for the allotmcnt
of this plot of land to the two officers
and whether the family wanted it Lo

be kept for them and they wanted to
know the views of the family. i tulg
them 1 knew nothing about it, that
my sister-in-law was away and that
on my going back I would make en-
quiries, In the meantime, I was ask-
ed to write to the co-operative society
in August if it’ was desired that his
membership should be continued by
any of the members of his family.
Ag far ag I remember, after I came
back, I did write to some co-operative
society. I cannot find a copy of it.
In any event, it must have been ad-
dressed not to the co-operative
sociely—because, when 1 went to
Bhuvaneswar in March, 1964, after,
you remember, the riots had taken
place in Pakistan and Calcuttg, the
riots were going on in Rourkela and
a large number of refugees were
being sent to Orissa for heing settled.
I was sen{ by the late Prime Minis-
ter, Shri Jawaharlal Nehru, to go and
talk to the Chiet Ministers of Orissa
and of Bihar for the purpose of tind-
ing out how these refugees cuuld be

settled in these two States. 1 tiunk
Shri T. T. Krishnamachari was ins-
trumental in sending me ther¢. And

Shri Khanna was then the Minister.
When 1 went there, I was told by the
Chief Minister—the Rehabiliiaiion
Secretary was Mr. Dias--that they
have received no intimation from
Sukumar Sen’s family and that the
matter could not be held up any
longer because there were other ap-
plicants. I told him definitely that
when I go back I will find out and
write back. I have got a copy of the
letter, which I wrote to the Chief
Minister, the original of which must
be in the flles in Orissa. I ghall placc
copies of my brother's letters, the
replies from the Government of Orissa
and my letter of 10th April,
1964, on the Table of the House.
I wrote to him saying that my
sister-in-law was away and that
therefore nothing could be sald
definitely, but that reservation may
be continued until gome member of
his family chose to apply for the
allotment which was meant for him
according to the rules, No reply was
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given to any member of his family.
I am trying to find out whether any
reply did reach them because they
are all in Calcutta. But what hap-
pened is,—I find now from the files—
in the meantime, the allotment to
these two other officers, Mr. Dass
and Mr. Bawa had been almost
finalised and it was only awaiting the
sanction of the Chief Minister as the
co-operative society had allotted it

to them and everything was com-
pleted, And when my letter
went, the Chief Minister appears

to have given an order which is at
page 12|N, not™16|N—16|N is dated 2nd
September, and 12|N is dateq 1lth
August, 1964. The Orissa Government
have been requested to send a detailed
account. It appears that since the
allotment in favour of these two per-
.sons of the land which was meant for
my brother had progressed almost to
finalisation, the Chief Minister said it
need not be helg up, but, if, as I had
requested, any member of tne family

had applied for any land, two plots
mentioned as Plot, Nos. 57 and
58 in that very order sheet of

11th August “might be reserved as
per request of the Law Minister.”
That is written there. I shall read
out that portion and I shall also place
a copy of that the note at page 12/N.
This is after the receipt of my letter;
the decision was taken three months
later. 1t reads as—Ten more °plots
were carved out in the Forest Park
area and were numbered 50 to 59. As
per the decision of the Capital ad-
visory committee these plots were
placed at the disposal of the
Capital Co-operative Building Society
for allotment, the same society of
which my brother was a mem-

ber. It says ‘“we have so far not
received any  representation for
plots 57 and 58 from the society.”

That means nobody had apparently
from the side of Sukumar Sen’s
family applied to the society or fer
any allotment. “The Chief Minister
was pleased to tell me a couple of
days back that the two plots from the
said area may be kept free for
allotment for sometime as per
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the request of the Mr. Asoke
Sen, Indian Minister for Law.” I
would, theretore, submit that Plot
Nos. 57 and 58 measuring quarter of
an acre each may be temporarily
withdrawn from™ allotment made to
the Capital Co-operative Building
Society.” If at all, spparently, my
late brother’s family might have a
grievance that without reference to
them, the plot which was meant for
him was given to the two officers and
some other plot, which is far inside
the town—Nos. 57 and 58—was kept
reserved for sometime for allotment,
or “kept free for allotment for some-
time as per the request of the Indian
Minister for Law.” I never made any
request for any other land. 1 only
said that the land which was meant
for my brother may be kept pending
until somebody, some member, of his
family, applied for it. This was the
note on the 11th August. After the 11th
August, it does not appear that any
intimation went from the Estate
Office to any of the heirs of
Shri Sukumar Sen; apparenily they
did not hear anything. What hap-
pened is—this is the order of
2nd September which Shri Suren-
dranath Dwivedy has read out—they
said that these plots which were tem-
porarily kept pending may also be
allotted because there were other
applicants. Some officer wrote that
this may be allotted; this may not be
kept pending and if at all romebody—
I find my name mentioned—wanted,
some unit VII may be considered. No-
body has ever applied; nothing of the
sort. This is the position.

I have now got the certificate and
copy of the records which the Chief
Minister sent me of the co-operative
societies. The Deputy Chief Minister
wrote “I would like to know if Shri
Asoke Sen, Union Minister of Law,
has applied for allotment of a plot of
land in Bhubaneswar to any of the
house-building societies functioning at
Bhubaneswar. If any such applica-
tion has been received, the details of
the same and the action taken there-
on may be indicated.”
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‘Records of six co-operative house-
‘building societies were sent. They
‘said, “Shri Asoke Sen never applied
for membership ot any house-build-
.ing co-operative society and is not a
‘member of any society. Shri Asoke
Sen never applied for a plot of land
in Bhubaneswar in any house-build-
ing society. Shri Asoke Sen was not
.allotted any plot of land in any of
the house-building societies in
‘Bhubaneswar.”

Sir, these are the letters of my
‘brother and his secretary, the replies
received by him, and the copy of his
Jnembership certificate. His society
.membership card is still continuing—
No. 2373 ot Capital House-building
Society. I may read out my own
letter which I wrote on 19th April to
shri Biren Mitra:

“My dear Biren,

“I do not know to which society
my brother, Jate Shri Sukumar
Sen applied "for a plot of land
in Bhubaneswar. Apparently I
had addressed a previous letter
wrongly. As my sister-in-law is
not here, please see that the re-
.servation of my brother may be
continued until any member of
his family decides to apply for

membership according to the
rules.”
‘On that, on the 1llth August, the

-order was made that the land allotted
for him may be disposed of and given
to some other officers and some other
‘plots Nos. 57 and 58 may be kepl
reserved for some time. 1 find from
‘the records that within 15th Septem-
ber, both these plots 57 and 58 werc
allotted to others.

Mention was made about the quecs-
‘tion as to whether a commission of
inquiry was feasible or not in view
of the suit filed by Shri Patnaik. I
think we dealt with that matter not
before 11th August but later before
‘Mr. Sanyal had died, two or three
weeks before. It was in the last
wveek of August. i.e.. after the order of
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11th August. I did not know any-
thing about this order then. The
Prime Minister knows what my ad-
vice has been about the commission of
inquiry, Mr. Dwivedy also knows
what the advice of the Law Ministry
has been.

Shri Hari Vishnu Kamath
angabad): It is secret.

Shri A. K. Sen: But it was certain-
ly not in favour of Mr. Patnaik.

These are the facts, May I, with
your permission, lay on the Table of
the House the copies correspondence
with my brother and myself and the
two orders of 11th August and 2nd
September, 1964? Mr. Dwivedy has
filed already the qrder of 2ngq Septem-
ber. I have asked the Orissa Gov-
ernment to be good enough to send
copies of oth:r orders by which plots
57 and 58 have also been allotted.

Mr. Speaker: His assertion is
that no plot whatsoever has been
allotted to him in Bhubaneswar?

Shri A, K. Sen: I think the Chief
Minister has written to the Prime
Minister,

Mr. Speaker: What is
tion?

Shri A, K. Sen: There is no ques-
tion of my ever applying or ever
having been allotted any plot.

Mr. Speaker: The Minister may
place all the papers, and letfers that
he has got on the Table of the House.
Mr, Dwivedy also would put them on
the Table. Mr, Daji also might put
them if he has got any proof about
his own statement. I will certainly
go through all these records and see
if I have a recommendation to make
or any occasion to place anything
before this House.

Shri Surendranath Dwivedy: I lay
the documents on the Table of the
House. [Placed in Library. See No.
LT-4050/65].

Shrf A. K. Sen: Sir, I also lay the
relevant documents on the Table of
the House. [Placed in Library, See
Wo. LT.4051'65].

(Hosh-

his asser-
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12.55 hrs.

'GENERAL BUDGET—GENERAL
DISCUSSION—contd.

Mr, Speaker: The House will now
resume general discussion on  the
General Budget. 3 hours 50 minules
remain.

The Minister of Finance (Shri T. T.
Krishnamachari): I think there is the
Appropriation Bill for Vote on Ac-
count. I would like to have the
Chair’s direction as to when I will be
called.

Mr. Speaker: We should conclude
it at 5 o’clock. How long is he likely
to take for his reply?

Shri T. T. Krishnamachari: Slightly
over an hour, about 1} hours,

Mr. Speaker:
4 o’clock to reply.

I shall call him at

Shrimati Savitri Nigam. She is not
here. Shri Gajraj Singh Rao.

Shri Gajraj Singh Rao (Gurgaon):
Mr. Speaker, Sir, I am very grateful
to you for giving me this opportunitv
to speak.

Shrimati Savitri Nigam (Banda): I
have come, Sir. I may be allowed ic
speak.

Mr. Speaker: I am sorry now; I
have called another hon. Member.

Shri Gajraj Singh Rao: I would like
to submit that there are substantial
relief in personal taxation, i.e. in the
income-~tax of the low income group.
The procedure also has been made
less complex. Another bright feature
according to me is that he has
not acceded to the undue demands of
the corporate sector. At the same
time, there should be tightening of tax
evasion.
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A myth is being created by the
corporate sector that the budget would
hit the poor man and the middle-class
man and therefore they (corporate
sector) should be given some reliet.
That is absolutely wrong and incor-
rect. The third point which is rightly
and strongly urged is that there shouid
be more and more emphasis on the
nationalisation of industries and a very
effective contro]l on banking and other
industries. If the poor people are to
prosper, if a socialist pattern of socie-

ty is to be achieved, this is absolutely

necessary in my view,

Having dealt with these general
aspects, I would put one pertinent
question, whether it is a national bud-
get or an economic jugglery, as it is
called. 8o per cent of our population
live in rural India. Whether they
have been taken care of in the budget
has to be seen. They are the crux of
the society. In case there is really
something substantial for them in the
budget, I woulq welcome it. But on
the contrary I find that rural India
has been ab-olutely ignored.

13.00 hrs.

The hon. Finance Minister may say
that it is a routine type of budget of
the British pattern, the European pat-
tern or any other pattern. But we have
for a national budget, to go by the con-
ditions in our own country where 80
per cent of the population live in the
villages or in rural areas. We are not
to cater only for the needs of the 20
per cent big capitalists, blackmarkete-
ers or anti-social elements. If we
cater to their needs only because they
can how! and scowl, because thcy can
hold big receptions or hald brief to the
newspapers posing saying that if
something is not done for the
capitalists it would harm the poor
people—this is the fallecy—it will
lead us nowhere.

A pertinent question to ask here 1s.
this. The budget may have been
balanced. There may have even been
some surplus. But at what cost? Are
we not selling the economic soul of
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India to the capitalists whether in this
country or outside? We are selling the
conscience of real India for ever. I
am not a historian, but we are repea-
ting the same thing as of the East
India Company if we mortgage ‘he
economic soul of India like this.

I would then refer to the biggest
man of this century, Mahatma Gandhi.
What did he say? Are we truiy follow-
ing his path of socialism or a socialism
of the type borrowed from abroad?
Our country needs the type of social-
lism which Mahatma Gandhi preached
I had at one time the audacity to im-
pertinently ask Mahatma  Gandhi:
“Mahatmaji, you said that swaraj
would come. Now swaraj has come.
When would Ramraj come because
you had also said that Ramraj wowd
come?” The simple reply was: “When
people like you would go back to the
villages, Ramraj would come”. There-
by he meant that there would be pros-
perity in the villages and there would
be no need, as it is happening today,
for anybody and everybody to come to
towns. Whether it be ordinary labour
clerks or men of other jobs, all are
rushing to towns today. Is that the
socialism we are aiming at? Is that
the socialist pattern of society that we
want to bring about? Are we going
by the path shown to us by Mahatma
Gandhi, I would ask.

We may get foodgrains from
other countries. We may
get foodgrains under PL. 480.
We may pass over the tempo-
rary crisis that is there in the country
now. But would that help? Are
we not selling the economic soul of
India when we are borrowing like
this. It may be food, it may be de-
fence, it may be other things needed
by the country, we are borrowing in
everything.

I know we are capable of doing
things if there is an earnest desire on
our part that they should be done.
We have got the resources. Take the
case of electricity. I can show you
how, a few miles away from here,
if electricity had been supplied
to wells the production would have
increased by ten or twenty times. To

big capitalists, on & demand made
over the telephone, connections are
given for luxury purposes. For agri-
culturists who need electricity for their
wells, for four to five years they are
waiting after installing the engines.
They are not given connections.  Sir,
a humble men like me would go to the
Dcputy Commissioner, an  Asisembly

Member or even the Minister. The
Punjab Chief Minister said that
he would get the necessary con-
nection for all these people. But the

engineer said that we may go to Minis-
ters or Members of Parliament, but
in the offices they have their own
socialist pattern of taking Rs. 1,000
per connection. That is the socialist
pattern practised as far as the vil-
lagers are concerned. These are hard
facts and can be verified. I am pre-
pared to face verification by any sec-
tion of the House. They may verify
these facts.

Sir, when it is a question of pro-
ducing foodgrains, it is the rural India
that produces it. When it is a ques-
tion. of defending India in NEFA,
Kashmir or anywhere else, it is the
rural India that is doing it. What is
the treatment that is meted out to
the people of rural India? Even when
they want to complete a well and
ask for cement, they are told that
they cannot get it because the Gov-
ernment has no cement and as they
are committed for building big
palaces, for building big townships
like Faridabad. They are told that
the Government has cement only for
such big people and not for the
villagers.
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His conception was to have those
industries that would cater to the
needs of the farmers, to supply things
required for rural development.
After these 17 years we have not
been able to have even sufficient trac-
tors in the country., We do not have
sufficient electricity.
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An American expert, Mr. Clyde T.
Ellias, was called by the Government,
After proper study he submitted a
report in which he says:

“Rural electrification is the key
to improved farm production and

expansion of small industries in
India.”

Economic and social development
would be completely met by this.
This is the opinion of the expert
called by the Government—my
opinion may be a humble opinion
because I wear a turban and I am a
resident of a village with the result
that I may not be cared for.

Mr. Speaker: Those who wear tur-

bans, are their opinions humble?
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They are treated like that. That is
our misfortune. But we will keep
our pugrees, we will defend the
country, we will be loyal to the coun-
try and we would not betray the
country because of the exploitation
by these blackmarketeers and all that.
Take the case of black money. If
our competent police can unearth the
murderers of Kairon, similarly, if
they arc given encouragement they
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could unearth and bring into open
all the black money. In that case,
our budget will not only be balanced
but there will even be a bigger sur-
plus, which can be utilized for the
benefit of the 80 per cent of the
society. Then there will be no need
to borrow money from foreign coun-
tries or to beg at the doors of big
capitalists in the country.

I come from a rural area and per-
haps my ideas may not be liked by
many Members here. I have been a
-devoted follower of Gandhiji. If they
have any respect for Gandhiji they
should see to it that 80 per cent of
the population should be treated as
a part of the society instead of being
treated as fourth-rate citizens as at
present. It should not be done.

In the end, I thank you for giving
me an opportunity.

Shri Sham Lal Saraf (Jammu and
Kashmir): Sir, I am very much
thankful to you for the time you
have given me and also to my party
bosses for accommodating me today.
I have had the advantage of sitting
‘here and hearing friends from all the
sides, not only opposition parties but
also my own party. So, in the cir-
cumstances in which our Finance
Minister is placed, I feel sympathy
for him.

The general feeling in the country
is that he is trying to accommodate
all sections and he has shown cer-
tain concessions and a new orientation
in this budget, about which I will
speak presently. In the very begin-
ning I will say one thing. I am per-
plexed when I  hear references
made to socialism, socialistic pattern
of society, ushering in an ega-
litarian society etc. by members of the
Opposition as well as by my own
party members. The more I hear them,
the more I feel that some of our fri-
ends are very much confused, and, the
confusion will certainly increase if
certain things are not made absolutely
clear.

We are just experimenting with a
unique pattern of socialism in our
country. ‘The socialism that we know,

or we have learnt so far is pure and
simple socialism in which three is no
place for the private sector or free
enterprise. But in our country we
have decided to have a mixed economy
in which both the public and private
sectors wil] play their respective role.
So, it is very necessary for Govern-
ment to make two things very clear. I
have referred to this in my speeches in
Parliament during the last three years
in the budget discussion. Govern-
ment must make it quite clear to the
private sector to what extent they can
expand, beyond which they cannot go.
Unless that is done, the confusion will
be bound to be there and, if anything,
it will increase. Now different views
are heard on this subject from mem-
bers of the ruling party, even from
Ministers and ex-Ministers. So, it is
high time that Government pay atten-
tion to this.

Secondly, now the people are taxed
at three levels. I had suggested car-
lier from whatever little experience I
have of running the administration of
my State, and the ex-Finance Minisg-
ter, Shri Morarji Desai, had almost ac-
cepted my suggestion that there should
be a sort of broad demarcation bet-
ween the three spheres of taxation.
Now people are taxed at three levels,
the local level, the State level and the
Centra] level. There is so much of
confusion in realizing taxes that people
have become afraid of tax coilectors
and they are trying to evade taxes. I
had suggested that under the leader-
chip of the Finance Minister there
should be a meeting of the State
Finance Ministerg and all those who
are concerned with local flnances and

shaping the fiscal policies of the
indication

country where a broad
should be given of the spheres of
taxation at the three levels. Today

the local bodies complain that inroads
are being made into their spheres of
taxation by the State Government.
For want of time I will not quote in-
stances. Similiarly, the State Gov-
ernments complain that inroads are
being made into their spheres by the

Centre. Corporate tax is an instance
in point. Therefore, it would be
very much helpful if the Central
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Finance Minister takes the lead or
initiative to broadly allocate the
spheres of taxation at the three
levels. If that is done there will be
less of confusion and the poor citizen
will heave a sigh or reljef.

Then | come to the simpufication of
the tax structure. Whenever I get an
opportunity I had been asking the
Finance Minister to simplify the taxa-
tion laws. I am very much thankful
to him for making them a little simpler.
As far as personal taxation is concern-
ed, it has been done to a great extent
this time.  Yet, I feel there is more
scope for further simplification. What
is the position today? I am sure that
most of us had opportunities of pre-
senting ourselves before the income-
tax officers with our returns. Now
the law has become so complex that
we get confused. Sometimes when the
income-tax officer says that the tax
will be levied at a particular ratle,
even if we fee]l that it is on the high
side, in order to avoid all the haras-
sment and trouble, we agree to pay
whatever he demands. The simpli-
fication of the tax law will certainly
go a long way in helping the honest
tax-payer.

The concessions that have been
given in excise duties will certainly
help the common man. Then, incen-
tives have been given for shifting of
industries from congested areas. For
historic and other reasons, many me-
dium and large-scale industrics are
concentrated at a few focal points in
the country. It is high time that they
are shifted so that there will be rea-
sonable dispersal of industries about
which everybody is speaking in the
House.

On family planning, only yesterday
I heard Shri Sen, Director-General of
Food and Agriculture Organisation.
He has warned the whole world, espe-
cially this country, about the rapid
growth of population. India is one of
the countries where this problem is
getting more and more acute. Con-
cession given to expenditure on family
planning is an indication of the
awareness of the seriousness of the
preblem by the Government. In fact,
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I would urge on the Finance Minister
to persuade the State Governments also
to spend more and more money on
family planning measures.

Then, I am glad that he has wut a
check on purchase of urban properties
so that people with a lot of surplus
money will not buy more and .nore
urban property, making it difficult
for people in the low income 4roup
to get dwelling houses, Quite likely,
the local authorities may raise tlie
question whether this tax should go
to them or to the Centre. I hope the
Finance Minister will look into that
aspect.

As far as corporation tax is concern-
ed, the Finance Minister has said that
the maximum limit has been brought
down to 70 per cent. I do not say
that we should make the rich richer.
But, at the same time, we ghould not
forget one thing. Unless we produce
more, unless we add to our natiynal
wealth how can we become rich and
how can we distribute more to the
poorer sections? Therefore, first of all,
we have to increase production, ccn-
vertible into national wealth and then
distribute it equitably. Though tne
Finance Minister has said that he has
rationalised the corporate tax and
brought it down to 70 per cent, I
think that only a fringe of the capita-
list class would be benefited oy that
move; only a very few pepole will ret
the benefit from that measure.

Then, I am thankful to the Finance
Minister for lifting the excise duty on
pure silk fabrics. As the Minister in
charge of industries in the State, I had
been pressing that pure silk fabrics
should not be subjected to excise
duties, But nobody paid heed to my
requests. In Parliament also, for the
last three years I have been making
that suggestion. Now that he had
done away with this excise duty, I
am sure that not only will it helo the
growth of this industry within the
country but it will also help export,
which is the prime need of the day.

13.20 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

While framing the budget of »
country, attempts should be made to
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see that the following problems are
solved by it. Firstly, we have to see
whether this budget will accelerate
the growth of economic activity in
this country. So far as the present
budget is concerned, I think that to
some extent it will do so, andq to
.some extent it will not. I wish I had
time to dilate more on this subject.

Secondly, we have to see whether
it creates conditions for fresh jnvest-
ment and capital formation. I am
very sorry to say that the way in
which certain things have been done
.such as the raising of the bank rate,
the present approach to taxes etc., it
may not be possible for us to have
that sort of capital formation which
would enable money to be ploughed
back jnto industry. Of course, there
may be a few excepitons of some big
business-houses with interlocked
management who might be able to do
this in some way or the other. Bui
as far as the industry in genéral is
concerned, they would not be in a
‘position to achieve this.

Now, I come to the question of
stabilisation of prices and the hold-
ing of the ' price-line. The Minister
of State has made some observations
on this yesterday. 1 would respect-
fully submit that I do agree to some
of his observations, but I do not
agree to some other observations ot
his. I want to know what action
Government have taken or will take
for stabilising the prices and for
holding the price-line? In this con-
nection, I might say that one of my
hon. friends who spoke yesterday
gave certain quotations which were
absolutely not germane to the 3ub-
ject before us. Stabilisation of the
prices and the holding of the price-
line are things on which the repu-
tation of the Government and the
country wil] depend. We have to be
convinceq on one point, namely how
with the present fiscal and financial
and monetary policies, the prices will
be stabilised all over and how we
ghall be able to hold the price-line
as far as the new Jear is concerned.
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Mr. Deputy-Speaker: The hon.
Member should try to conclude now
He has already taken ten minutes.

Shri Sham Lal Saraf: I would take
another five minutes.

We should also see that there is a
progressive increase in  national
wealth, But we know how much of
increase there has actually been. The
increase has not been much. '

Then, we should be in a position to
meet our balance of paynients. After
all we have to pay our national debts
and we have to repay the moneys
that we have borrowed from foreign
countries together with the jnterest
charges thereon.

In regard to agriculture, personally
I do not find that there is any clear

indication that this budget is agri-
culture-oriented. It may be that
some moneys may have been kept

apart, certain loans and things like
that, but that is not enough. I might
mention one instance where some-
thing needs to be done. I am refer-
ring to fertilisers particularly. India
is one country in the world where
fertilisers are sold at the highest
prices. Something has got to be done
to bring down the prices here. May
I suggest that Government may give
substantial subsidy for fertilisers so
that a larger number of people may
be able to get them at a little cHeaper
rate and use them for better produc-
tion on the agricultural front?

So far as the budgeting principles
are concerned, it is absolutely wrong
either to over-estimate or under-
estimate the budget. But certain
indications of that type of trend have
been there during the last two years
May 1 submit to Government that
they should look into this matter?
If during last year, certain under-
estimations had not been made,
perhaps, the people might have been
able to get a little more relief, for
we have seen how much more revenue
has actually been realised. Since
more revenue has actually been rea-
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lised than estimated, surely, some
reliet could have been given to the
people and that would have been
helpful to them in the country as a
whole.

Then, I come to the question of
borrowings. 1 shall not deal with
borrowings inside the country just
now, but so far as borrowings from
foreign countries are concerned, I
would like to make a few observa-
tions, and particularly I would like
to say a word on foreign capital,

Mr. Deputy-Speaker: The hon.
Member has taken 15 minutes already
He should try to conclude now.

Shri Sham Lal Saraf: Please give
me five minutes more.

So far as foreign capital is con-
cerned, I have heard two voices here.
Some friends from the Opposition
have welcomed it even with any kind
of strings, but I feel personally that
it is time now that we must look into
this question, and particularly the
Congress Party must look into this
question once and for all and get a
policy decision on this point whether
we shall have foreign capital and
foreign borrowings if so on what

termgy . .

Mr. Deputy-Speaker: The
Member should conclude now.

hon.

Shri Sham Lal Saraf: Please give
me at least two more minutes.

Mr. Deputy-Speakér: I am sorry. 1
‘cannot give him any more time now.
There is a long list of speakers before
me.
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g @ &1 faeem fF gardy ot ar
AT aHE QUTSETR 7 a3 fHaar
Wit owfa #T o€ g, feear w=w
qATAATE &I q7% ISET £ | qoE
¥ 35w fcd M ¢, 39 wwnw
WA gert TR IA wATIE A

. ¥ FT 9RW g9 g §w- gf Miv

g wmT fF ogelt A ©w qEn
gz ar @ g fow & o grfaat
®T ITE AR AT TRAT AT @0
X I F A IS gH 7 I DU
a< fa=me fear o fr sameT @€ sefaat
W smiEr W g &y By o,
@ W g & @ et
fas sFwr @ aFwr 2, SH A A @W
g 37 & fao i @

# gzt agT Y At & AEY STAT Qg
Faifs gure arg W g feforframm
frar o wgr @ f ww gw AW & faw
faw 2w fame &1 awg w7 fean o,
fer Wit o & O feforfqrwm & s
TN qeE ¥ Q1T a7 FATA A€ FEAT
R g | gAEH daw ¥ ) fear
TW|®AT " X A §, W agy &
Td gEE A T IR § | AfeA
# ¥ 2@ f& o 9w ¥ gde 7R A
g g strwit ewaT g, ST F
fr Y a0wr fasrem mar €S9 ®
Wt fefesfaaos foar mar 8 1
BT A § IW F1 BT g A R
o S agr IR g I Fg BT R
DT @ Twe §ogr wmfaew
Domm g fe sy <w A arar @,
wt fod g A aw  fead
Ffg ) AN AR AW
q) JE X 9B 87 TR FAGH
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xq  forar omar 91, S¥ wer W AW
81 qwawe #T fear T &1 A g
TARH T AT TT ¥ IW TAEH AT
®, WX 4 % [AT 109 FAT AR
@ fas 57 @<= a1 60 THEE T
T T AfFw A SRy FAEHW e
E s ém 60 T@=T & #+9 R
IT F WOAT §TT FHAT GHT  ®IAT
& w7 2 AT 9T

o g W wEEW (W) ¢
JqUETH WG, WA SFITYT FT T
¥ gw ¥ TmoEwg FRH Ad
g

Mr. Deputy-Speaker: The bell is

being rung. Now, there is quorum.
The hon. Member may continue.

oftelt g WSt : WY T X
SHTET FE TAFHA LT F & W AG HTATH
§T @I # HoAT HF AAY qow AL
TR &, a7 g A AR § AT IR
far #1% ot o qordror g & 7
gt fe @ =g QT 3w fa=x
) W Amidm@ss T
@ AT A0 FTAAE Fq qw I
& 94T o= F@ F wifawq gwie
®F & mRI A g oaw aw &
T gumar fF gg o w1 A gerer
§ G | AR OHIT 9w R, A
9T HFIAT AT ATAT §, WEMT WK
T {FEH T g wR A ST A
N WAT FF O faar ww@w g )
wivr 78 srdar @@ gwr fw
N =x whr fwac s & fog
o 3 SEE W BIF IR Wk aF
o ¥ fefesfaama  fear mam §,
WA UTET 93T I § IEHT HATT
fama @« sifw AT

N wifw  graweds & fog a2
o W frar T 9w g

IR T AT AW grav @ | F ady
gRR @l fF 1 qoRar TF q0
fegam & W QeI AT AT
JEHr g Taw welr S fe sl
EAAT AR & | gER TG WA
ST F7Y & {90 wqar 41, IgH!
€ I & Fawa fau g M Iq #v
adr gg faswer fF ag g Sa%
§EHT F W, WX aga qewAT &
A g fow gsr 77 fegram
yors fFar & | wmw Wi gaaee-
¥z & fou T@™T @R FE ;T
o FTeT @ |

7g WY WwT E ¥H awe § f
wifew &M@ I g & fag s
IqFT 33 TWEC 1 ARG F & &
e g ddied Y o 9 'y
g aEr A, gEe ase § WY FE
g A Do Ho Fo wEE 7 W wH
o g g fe o awT & gwn
qoAT &A@ EEE ®W WTET IAR!
TR BT A AT MT IAHT qg W
gz & St f & s e agt @
AT T TAAEE KL DT | IEA
wg1 fF ag gard wat o grm afew
i wrE wF g g o § o
qarfas ¥  TTAEE &7 qEA |

uq aF M GfEE & a9 agi &
Frafal 1 wREReE ar qr
g gg IR En 4F v ¥o wWa
az oz wwoA  fggefal @ @
aren, AfET wa o A =W g IE
g JeiT W gz WY 1 & AW WOAT
qar oyl TAAET FH FT WG FARTAT
®T FEA |

€T &Y 7Y, W a6 7 Fg v
ar fr g7 WIfE FAARIE 37 A1
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(7 =a: g ahr]
af FG faawr gt aw A grs
g Afew uw At @ w
gmfax, {Sa®r &o o Fo qraa ¥
T 8, g W wifE FrREe
e a0 gue # A v
f& g & ®w ¥ dar #WEr A

T 2 faas ar § gasr wife S5

IWA AT ASW | gW @A §
fe gara maw gred 5w wrd, A%
TR 4§ ag famd) Qe ¥ ww A
affr ad FAdeHT F qX F WY
3% AU 9L AR TEA FO FAAT 8
A Zq @ea & & F fau feee area
AT 7 q fq fvq arge w1 gwr
T 9 & fF oy s a7t Qew
gifry 1 & Ff wwwar o3 e
F wifvd FAagrm 1 o as
g

WE NAET "G AL AR T2
I faar s fie wr w7 A fF st
AT FX | T T MER Y a1 & W}
T ¥ faars ifra war Tifgw )
M I T IO T R &
TR TS § ol g T a6y
£ 1 399 oY gW A A [gT A
TEAT AT | Fq FHIA Y AT A
fY A gaTEex Wew T gWE F
fear a1 f& Wk wwwr ofeaw FRI
ST qE WTEAT J¥ET F RO A gw
A FGT | OFT ¥ FT IJ9A qar
A ST 9T | CEET FAwa A ag
fe oY gt agt o amfoE s g,
s sfqe I § W frawy gw aqrn
ATEY §, ITH! AT ITAX AT wofww wQ@
& 1 o g & quT el § vy
& &1 g @ A SN @Y o
g fe ag g |@ar @
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" AW 5 W 9w gAR Sgw
1 7 7w, S AT O ) orfa
N 7 WA, A gEd qrfad B a
& T e A F v o T ey
T ¥ o & W w7 <@ ¥ fF ag o
TZIAF FX Q@I & | e T F ©F
T AT TN F Y

“The rate at which the Americans
have been gobbling up small Euro-
pean companies is positively inde-
cent”,

T @ oad Ageaw & wfe-
fooew ¥ ifw & w77 ¢ f fad oy
ara Y & & sy = dar R Twr
wrar @, afer ag |1 Sarer ¥ SaTEr
15 a1 20 F¥f9 & grq # War & |
AR TG Y W ET F W A A
FT qoE g | & o gfes g
@Y T A EF AR TF qgq AT
e o 97 forg 97 forar a1 fr f o
TOET A Ay qAEr @ g o
qer f& ta a1 A wA A w7 -
wEar €Y, ar wgr @ fF ag @
wifide ¥ § 6 g9 w0 T T Q1 &9 |
WA W aw F g § s ogad
@R ¥ 98 e 78 e 5 @
gt swdar g @t & aF
FTHR g fF gw s ag '
& R T ®Y 7w ¥ gw Afaa §

gar @ 4, W |G fF owe
&= o ¥ gara w1 fafree &=
Y T ATH ST &, qT I AT FY
HTAT ¢ A AT AHAY AT I 9T THOY
oY 2 § o gw @ g Y aw afy
®T §FY F N @A e § A wife
AATT WA ¥ AW qEQ IET A
1z § fF ow dfew ® T o
gaT A 3 Wy g # wifew
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4, g wifew fomg #1 aga
1 Ffrw ® G

¥ ag sgemn Tgdr g omme
1 @ H 9T OFETES EgE W
FT ¢ Y AIRAT § FIE T ALY qeT
€ | W9 FYS & FHA 9T T F /W
% 9 X2 mre R R & 99 e wer
&Y faear | a2 ag faw a1dl ¥ w99
FamFAsawm g fEmg
IEET Y FT W BT T 4T IEw
Te9 fear § o w9 & @EX N wEoT
FE FT AT § W T3 FT gHA g F7
a9 & | RN w9 F A9 F AT
& FY g2 a7 9T JEw qear g
foar 1 @t & wgar T § fF aoe &
W 9 Y O ¥ faw w5y

@ wrfen |

wifaT & & wgar Tt § fv 97
JE HIT AF] 9 FIT T8 $37 d9 a6
FrEl FT W FEAT TWT AEY
T faew faat 2ar fF arasg a@
#* g% ®g4 ¥ & AT aF 9T F2 I
g TN A% T OF ITWT X 68
A" w1 HEAT 3 F fAar | 3@ A
AN gt IA N fuwgd o g A
oY e & 1 A & wgAr avg §
AT a a% ASY &Y qhaT T A% 6 it
I AT F) G 0§ fardw
AT R AR AT AN | g AN F
F1¢ T Foraror AgY & foraw sy wrfw
FTIA FT ATHAT g X AT § |

¥ gum ¥ T8 Arar fF R
fegaa & f fom wtfeg & smowy samar
¥ SarEn G faw gwar § aEr wdY
FIT ¥ 39 aftw &1 w0 AT i
A T | AT FALH THEIRE FY
Furaemesr F< f@ar sty ar 45 a1 50
FAT T AATH & THaT &

2584 (Ai) LSD—S8.

ar & ag wgar Wz g froawe
TN IFTFATfr T
FATHATE FY TTF SYTAT ATTAT, FE A
g a9 H AW A A, W} w
Wt & wrgAq fafreet aga & wwow
Fer f& IEH 9T @1 S F @
aforw &7

it fore w¥w (wafar) : wg
TR wERy, faw w i ot 3 5y awe
& & g Iufeda fear g sw wT &
NG FIATE | U8 I9q FT a9 B,
9 AT FT q9€ T4 F qEAYE IHR
e T wegEEr #Y ALY woAar g
o faar a2 7 9d saggear F WA
TR Fg faamar @ g

TF qq s q e g 5 Tmw
£ #1 foraefy oz & wfgd 4 @@
ufu® gz & i § A wwcqw w0 AT
W N T g Aww w0 § 13
FOT g N a7 fF weawr A A
42 $0T # B A § 1 A IIWwR
grafugt § 37 9T W IR gew X
favw gz & It A FwF FW QA
0 IO F TR e 6%
JAqUTr #1 faRw  Tgw qgEdt o

oo 2w ¥ faore wgd & weman
gl ¥ aga &7 9gAT @ WX 39wy AW
ey €Y ar § | gEfaq AAETaTr Ay
feofaq av fave w@aT ggar @ o
FAT widw frgt &1 49 a9 §,
oo fgadr ar AT AT $T HiqE
¥ I FW § AT ¥ woAr @k
T b FW A Y faw el
TRy @ fFadA g 9T ¥ Jar
Y o9aT A W 59 9T e g 9N
gfe F gT AX E A W FAETHTORN
1 fadw g wwa gen 1 wEfag
T guTe faer A anaw ¥ wgx §
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[’H'fﬂ’o #3'51']
f STrETETROr Y FTAET €Y @Y S5 fHEY
F A7 9% JeATEA Wew AT N ot & @Y
I I3 AT WfEd |

QT qUET WIS 20 & g fawe
w ¥ Iufeqq § | TH W &1 FTI
}? Hgmm g fr AW § oS
T &7 £ w0 Af § afF
framt & qm @A € § aga afean
T A § ) fre e fFow gz @<
9T 2W FY T FT FTH Q@ § I I3-
T 1 & 9w f5 e ww
JNTEA F1 & &4 | framy @ iy
¥ faq avit smaws glaog gaw 3 1
| W FY IISTS THF F1 79 (a9
QYT & g fq=Te & grarta & el |
g fod fead w1 anfa
T X 2 O & qowan § fs amaw
F wTAdr ¥ aga WW N gW WON A
ey aar @aa | fa=rd ). aqfa
aEeqT §), Ul gC W we faew &
N framt 71 frd, S &t & ga
WA M I3 A WX agqz &7 w9
gy 9 fA | SR 4g @9 WeW g
I @ Fawaar g fr aw A oy
IR ¥ FTH gfg ) awar @ 1 T
A F qiw awl & o9 ¥ gw @ &
AR ¥ wraerar g awy § |

fireer & wmer ¥ & fadeq s
agar g f& g Aw aga fawer gan

o faer, i d s ¥ omr g,

agi vy o faen & sla ¥ aga T
FE@T & | AW, @9 g9adiy QoA
qATT 21 & q1E A 7@t oY 18 wiawa
|reraT &y otk @ | "faum ¥ ag fagw
¢ fF ww & w9 e fren froew
ok wffad @ Afd @i wfa
& TF 17 Q91 & AT W AW O q1R
Tw ¥ et | aw W foar frges
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W g @ FT o § | W g
wrEa farer Y wfEe A8 w7 awa §
& gw I frer ) frooess g1 aw #%
s § 7 safay dw N foenr F w@IA
T & far frer ggfa =i somel ¥
ATA-e qfeadq ®Ay gem | farew
qgfa ¥ srqe-a« afaa gmr aifgy |
g @ AR ¥ owAg § fR ud qww
# 7g 78 W fF G A § W wfe-
TER? AN AR F @R FUE
™ H 96T FQ@ g ar fR g8 w1
A s g A @ P 9 fren &
qwe ¥ 4g oHE-a9  gfEdqq ®<A
aifgu arfe faer & v & 2w sife
W AgEE g 5 g guadfr
AT F AREG ATETHE @< a%
wY frerr w1 fres waw famar 9y

ool g9 k@Y § gt & a
Ffaeit & wmy fm efgat &t wd
g FmsfFsruadds ¥ ad g
et @ | warg ¥ WqA A gy, wa
feq #r wfra Y g WX 99 & I
THET ST wrt @t & o & fe
w1 g€ 9 @ gt & 1w efga
1 &9 v 91fed | T F wfafoa
o A qur gfrafed ol &
# forg =gt wiT w1 § dex T fax
wa & fom w1 fF adon ag v @ fe
forg wa 7 Frfosr § aQear F1 FFEX
g @ agl F A3 WEHT aF woAr
T et ¥ afm @ § 1 wh
AU ogama } v 9 qar gfredfeey
et ¥ fa¥ = 7 wifas) A
qTH T Y FT O N G I H
T QT AW | g0 ¥ FTFEY
o waA frator &1 gae g Jnfgd
o fedt T T Fifad § odmT A
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T Yaw A€ g 9fge | ag wa
T T 9T q91E A oigh 92 o oy
T T FIAST O T WA T T
2R |

Enfaae foen 3 g § & wgan
gt g fF guR agr Swifomw &y
g FHY q@ars ar & afew &
TR  ®T AW frar wwar § fr
frg a® ¥ d%e) dxnfugw, o
9 FE@ & qg W TF, 0F WIT qQ,
Qa1 ¥ g 92 gu & W A A
T Awfar ad faedr § 1 2w A
FTH! TFITE § A1 42 g §, e U
afe & | e agade ¥ sohfaafar
T g T A o A I F
fau zwEEawa W § @ 9w, T WX
AN TAITFIAFH T AIAC IF
@ S g | WX R wA A @Y
qUET | 19 FY 7 =8 fF 3w ¥ Aagaw
&vfare Qodwm Wi w1, EwAife
mw § wgrr a9, Fehfaad saRr aH,
ag @t &1+ ¢ dfew T & WY qg av Ay
W Tifgd ff § a9 awd & fow
AR

o ¥ Qe WeT qEeEAT & o} ¥
g | “agem feaw”’ w1 fama @
WIST |AEaT w7 g« g wfew 1 fore
d® ¥ W9 SAq A gT TF A w7
favig gw agwa & wraT O% WK “age
fgam” & foo +@ & I a@ & WA
HHEAT HT AT W) gF FAr gy
AEaea § ot gw # fAug ‘agea
feam”’ ST ageE FeAW & WA 9T
gar g @ T Fw g fs wisr w1 5w
] 2W & ug Nfawa: § W &7 s
T A Sam sx g 9a ! &
g g fF weawa # fgadt F19 qU Q@
ST TET Y | gH I 919 §HT A,
9] WH wd AL A 0w
T Hged & I 9 IT & g & 0

QY IS & T | W T 2w FY
@ar & fa¥ g qur ST
mfgq § W 98 gvod oF qoreTET
fedt & &) awat &1

aq gt @fram awr @& gk
4, FEEUE WA godr 9t ar
W F 9T T FOUWT AT 9T |0 A
TF A & gggenia & 58 &) aowmr
& &7 ¥ wfafteq v v fifaw #7 )
vq fgdr £ T F@ w71 7z fuig
wF e & & aF gaw e W
AT T GATT T4 IIAT AT GT G 7
wafedr & g & sfe a@R ¥ R
T fir ag wian & are F et fome oY
Frory 7 fram gu felr & ¥
T & T | wiqersa aup w21

* S Y T & g e gfew w3

Y g9 @nfF a9 77 Afe ey wrar
¥ TEar WX S¥ ¥ WE A Ogw
T T B gC § WX ©F % g7 WAl
10 o fqRw Wt & sifw /e §
g9 WU ¥ QU ¥7 T @A TG %G
g% & | a7 TR W & AU OF FEw
o g oA A g o faely war
¥ grT ot w1 & AN | o e w®
M & ¥aw 2 wlawa @O =y ©
o .T 98 wfama I¥ 7 I+, 59 waT ¥
afz @ F FW FT |AAT § A =@
MEWE &1 WEA AT Ay FgaT qFar §
T qar g7 W ¥ fAu wAw W7
WA AT g

foe® T maw * wfadzw &
fawa # & o Fga1 wgan § | &famA
W8T 340 % wwada wegufa aGEw
¥ uw fyeer & g g9 frar 9v )
I® A AR A AT A 99§, G 7 ad
T HT W7 FTE €9qT @S T 0% wfa-
&z qa frar e ag e auere s
Wi wegufa w1 & wf Afew ag foe
wert ¥ Trw & i ¢ T 3w %) fawr-
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[%: g0 FTw]

feaif ot frelt qg AT e A @ @
o fr 2w ¥ gfoom) s wrfearfaat
¥ gamar 65y 70 wawa aF wW
freg gu aw & 9 f5 arnfas dR
) AR derfus ) o3 fred gu 0
¥ orv & wftq 9@ ¥ fAagT F@
grgar § f& o 37 *r gfedmr R,
FAET §, A FEE AT § 99 F HTETC T
qAT FIX Y FEATT HARTT § | 340
ara & ag foram g @

“The President may by order
appoint a Commission consisting of
such persons as he think fit to
investigate the conditions of society
and educationally backward classes
within the territory of India and
the difficulties under which they
labour and to make recommenda-
tions as to the steps that should be
taken by the Union or any State
to remove such difficulties. . . ”

IR WP . WA GTEq
uq FEATT FL |

st fo www : @ & ) fae &
T Ry 3 g g qg ¥ i &
qq W F e WA I & A =
@Y & I a3 ¥ g9 ¥ ag o fraw
&1 §, gfcaat s fgarfaat & geman
65 ¥ 70 sfawa a% w7 fres gg svr
g o fr derfors i amnfas af ax
v AN A wyen fred gu § 9w oW
FI Iz & fayr wfqumw & fadw fmar
g & 1 & Faw ad Sgm fe e
dfrare & fade 1 aeA FT AT IF
gt T 3 fag § AW A &Y 1 ¥
@@ wg FH & qv

st W (werr) 0 e
JATEYY WEEA, WA WAT A AW
AY greny avfowr, QR AT FT WAWH
A & qvE q9R F gAY qEA,
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o TAo Ho, ¥ Efea wrET TGO
FW F qUEAT WY GHTSIATE FT TZIEAT
& avge &Y FT FATAT F1 AT FY
I F fAq AR ] | T W qwTS Y
=4t ¥faT w1 g2@ ¥ g fod w
¥ ot 7 a3 @Har | AwHET ofew
fasra st wegaTg WY aE § )

@ AR O F g F
I A e are, fg 7 S we
YT Y ST § ATHAAQT F I G
2T, g W ey wwor &1 farer
AT OF, W AU WA F WA
3 FT, guEEE F HATG v A
@A ¥ W gaEg ¢ | o wEony
o arer agrg N AR T T ]

quTATE [T ¢ ! —HaT e
FEAT AT gHAT AWy earfaE E@nfy, I
fir T 2w A qgrfea) wY w12 FT @A)
¥ e s | faAT T & AT
T qT FEAT ARTAGT F AW 9T TF
agT I gIEA 0 |

TEA WA FT {ATHR KT G9H
e THT FA & A7 A Ho Ho
ForHETY WY A freaRkg ImT @
afge, afFe ;= 7 faw @t weea
¥ uza & aq 73 99 F f5 #97 °g
grgen 48 & ? & sw AR ¥ e
N FI-JOT ¥ AR AH qHAAT
e ;1 ? 9 faRy safsr e &
HT g g § A § 1 g8 gy
T F AR N T & uw § ) AfewT
T AW FY AP AGEETF IAAT §, A T
aw A 95 WAL FAAT §, IT FAIAT-
FAT TOT AN F L a9 F F1E Wy
W AE TEAT ], A AWM | Iq g
T A T a9z g, a1 & g@ w1 U
# fagral & fasg I q@r Az
qawaT § | TE ¥ T & A1 g9
wTEaT §
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qg qXC IZAN ¥ FB FA AL
21 & aga & waT ¥ arq w0 W@
gframuafm N ma At g
T el & 1 gfA e sqd
1955-56 ¥ 145 0T TT 91 WX
1964—65 ¥ g 773 $UT WY @
w1 9 gfaad T oW ¥ fawr Aeft
HNANE, agagE aF auaT § 1 @,
grefee & gqal, awenfa o #9@ @
TG AT W WA RN
agpet X A9 X oHETEE SgE aa
faf g w@erad qg ¢ fr faa weld
AU AT IW & S
faar 3 ol uw go ¥ 2 wT gEL gM
dF ¥ A o N Tvga ]
el T A Y AT qHAT

1y

g g AR &I &, N
AT A IR @A 3, AfFT JW A
& <@dr & | arer st & Q9
* frgq & v &y AT W
aft et e A e A & wE
faedy &1 J=, N, femarg, =T,
aga o ot frwr § N T wrEey
QI & NaT & @A™ F@r o
T R A W BT TR A R
wae s Aoy fFag
T fga H &, O & quwar g e ag
gegar & gRf o

o gt awgat F fam T
T Nfad 7 @ awar, IH W

WA TRE I AT W ITH R

QO g, FT W 9T AR W AT ®
Frow wfasy ¥ Y @, owm A fa=
HelY qAHT A @ awd | W QAT
W o ae S § A afrEm
aael F1 3w F At #r ik fa
gq swwEr A Afaq A @ oA
AT, A F AN AT A TR E !

FT 5 WIT X T IR F N gAA
A E T A gua ¥ G Ay § ) w7
1 AT TF I3 AT AR AL
—I%Z TG F AR W--TF HAT
@ 5 g o) fe it w7 ¥7 A
L Hm AT e AR W T o W
oY A9 A W€, N A IF wET W
w7 g 7 DA § AW 9 IgA
W g qrar §, AT I@ A N HA
R FAT AIT AG W@y § A W
arar g, @ $5 frAw aaferat Y &
IE FT AN GFAAT

TR fasy § fT #Y ? T ey
2 weaw A A | TAFA daW A g9 9z
2w WX w9l Faeafy, A auv
qrgfew & qat 9T 9z ¥ * WA
ot N 9 F v oy § 1 weaw ¥
¥ wfafor giefat & i g
faelt & 1 guT 3w ® AEw 3 F
wifesr ®T &, 39 2¥q W @ fraf-
fa ®T & M7 ufus 1357 &g 23
et B gz ¥ w gAafr F w@ g\
T & A qgT AT gA o 4
2 | wrETig dfeq SragTaATT AgE ¥
&q q9q Rl A--TW A AT F 1A
W e—"@ @A & qfonw
a8 gar & & oda s w7 gar &
91T A AT s wH gar 3 0
¥4 g 8 91 A §F §, A fe
wmEfasR Ny @asT g
fs o T AR FATX ATH §, IT Y
o G A gz oW @ oaf § Wi
N Ffagt sqraT ST FHT §, I
¥ gu 3w W (FA 29 F wifaw
wEITIRNEATEE  wa
1 Y Iac faa AN aH T asy &
IT FT 4 AAZ ATZONT 9feq Jamg<
i g A faarceara ¥ fagda s
F TOT Y AT TAT INAT AT
T A A FqrRT gE T
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[ #rd]
I gEAEaT & Qard #1 A sy
&ITAT TAT AT |

¥ avic ¥ Jgd I§  IArfaay
#, 97 I e, wEETfeve F-
frat #1 o g@ A% Tt B frdw T
faett &, af v, @@ a9 ¥ mif,
T, IO, A9 W Aq@ar &6,
g’ fram, Aage R SEEd &
F dux W, faody #Y, TuwEr #@
®E Uga T faelt @ 1 99 W@ aw
o ¢ f& 3w = wgg @ faeh
g a7 ot 5@ a9 &1 fag s
AT Fdeq & AT g |

T A FUST T ¥ 72X §,
ow W FOS TAW g §
wror WY O AW Ad R &, agi
arfFaa FrAdFd, N 7w F
I 37 ¥ qZ W FAT FHFA F @
fay sy & 1 Q¥ &0 AT XW qAE A
g Tga T fash

wg IF qFT EAqWA FT qqTH
3 & Y wgar wgar § fe odAw
daqma ¥ O Bz TA TAC F IO A
wf &, ag wda Wi & gfage ¥ oF
wfgdry gt § 1 & T@ T w1 A B
gafaq @z & Fw@ar § 1 oW
%9 ATYT F LA qAN ¥ 9T F
gfas FAW FAl N AW gFEAmEr
AT § | FATAT & ATH T wAfT A
QAFT AT @1 § | TF ITH Y HFT AT
¢ fr gasw Za9 #Y sqaeqr T FO9-
Aifer § o) &0 aTw @ smEEqr
¥ w4 B ¥ FT yafa # Q&0 AT
g1 & o g9 faaw safeal & s
W qgETET T TR/

as ¥ I @R ¥ AT AR @
% Futa qro wiqarfeg geai WK
feadi  qma WY qW a9 { ATGATH
T T g
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aror wiw 9 efwfae awe, w2
F que, Ww FT @ § T W U aga
T g% & guw & | faiy &7 ofemfy
T A 17.83 FUT, IAT WIW N
14.91 0% WX fagre & 38.94
FAT T F AT & o e § 1 oF
qX A carfaw FAwA F gy g2wy
q T arg &1 favaw feomar ar fF
& SuTeT  Sarer wivw wnad, qrfe
ST ® YR F q9E T qAW 98 WK
AR RO AR Fae T ® &

T X & e ®Y aHe dar AgY g ?

¥ agm f5 fao weft wgam g@ a
# WY feafq #y a6 30

F F1 AT J qAWT FY A Fgraan
& AT @, ag qgr g A 30
w4, gad g9-auty Aieer § Ay
50 Hragt g T A A TH-awiy
AT H 65 HIAET A 66 Hrad aT® g
A T WY | AT TE F wwe qav
ad e ? faa wely w@Ew @ F At
¥ W w9y fa=re T@d

agt % fa3wy &I #1 gEAT §,
¥ ¥aw gg g argar g fw faemy
F T FT A WG A ] AW
fear & | smmY awt § 9w o« afw
agar g JTE 1 1960-61 ¥ TS
¥—& s #g @ g, A -
49.9 FOT TIA WX 1964—-65 ¥
140 0T &7 fag 7@ | {4 & W@
o ifvg 1 § wgar wgar g fw
wO%T ot weg fedy 3w & &9 )
IR TAT FT q9€ FT qm7 qfgwm
ag FE AT G@HAT | FINT 2,200
FUT A w1 FAi foar v 77 ]
R MY gH0FT ¥ ww aw 6
fafeas @} wiq 2,800 FUT T
®Y FFEAT HATH WR &9 & wW A
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g 3| X awmar g fr g ag
¥ g9 w9 2 FT WiGF YT H
Fagd Ag a0 | § v @ ow
@ Jfg @ @ & a1 qEr S qA v
@ e fom & & arvadi @

gl aF FIA TN F WY &
qa ¢, & #gAT =gar g fF aww-
FaFaq wTrEEe fad s g AR ag
AE T NWuTE FY Sy & fF S
7% F o I FTA AT F G HY
AT ATEA, I F 40 Hragr wfee
faa IAMT—aE F 7 AT 60 W
40 FY IT T ¢ § AR Y Fvr A
F W % TIAT W FOAT, IT ]
43 ey W#fee faar s, wwig
31 9T & W dF 57 WX 43 ¥
g v & wwwa g R oag
A &7 &9 ) ¢, qg a9 &1 &9
2 | GTH FT AR FT &7 T I
FgaT TIfEy fF o /v & 9wy §
T o TR N FY E, A T W S
& fgaTs a&7 FTW I3 A1fEd |

TG YFTT FT FoAT SH IR WY
wrp #1 wf @Y, s@ = ann fe
fafrt & fafaeer ow @2 7 AR
IY FIT 23 FAT TIAT qTEL WA
a1 | § IF FT WY JATG ATEAT | WA
3,800 FOT TIAT FTY qTAC A 2 |
£ ¥ & feaar aq  Ang qg A,
LaHT FYE WY AA awe § g for
T | §F WH FY A F A7 Afer
¢, famee mmofal w1 W IEwm
#F fau Sf F@t g, 97 1 @ aEmAt
F FY JOT AT § | g AE F T
F Aifa w1 7 wgATET WY )

T A qEEET & ae § oY
AR qa wA o A @I
ot ¥ T &Y off fE oow gw ®
HRL WRL qUTH oA ange fawe

aT S1fgd | wReiT g welt St
Ty gt for aeiETn  faraaT Tewr
T fawmr i aawgaTar ag @ fe
W I® ¥ & qE F7 497 aRR
agY fawerm afew FTor amnT T dav
SR T T o g 9 @ g

IR AEAT . HF WY QR
% |

sft #fd . ol ot q® fime WY
TR T ge &

JUTR WEYAW . |IOET qiEd w0
Tay g faaz g A1 miw gw fawe
¥ ¥ &1 ug A7 faae ¥ w9 @w
|

st ®YE ;& agE Ad) s e
g | wfen Avdferm & ot sar g
wRuFT fFar s at omowr qar
o fF feoy & fasa & v o aw
Y area 8, A0 qrEt w1 9 WY A
T g A9ar § | S AW W WY
Irgr ST wfge | fRaAT gW A
g fear aff a9y § T WY s
T@|r ST 9ifgd |

% ag ¥ @ a1 fF w1 am s
§aT 4% @1 Y | THA AT o U § WK
ITH ak ¥ ool A qm 3 1 SR
TR qiw Fwafaar carfaa #1 § o

. Chamanlal & Bros.

. Chamanlal (Overseas) Ltd.

. Steel (1957) Pvt, Limited.

. Sumara Pvt. Limited.

. Barter (India) Pvt. Limited.
. Aryavart Export Corporation.

TR T A i wY AT o
IR TR AW W | w7t ¥ N falh
ot 3% T@ &1 wrE miwer Ag
mar § 1 gfaT & few R ¥ @ R

DD W N
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I T T FT FB wAT A & ¥
faaY ofr qraTe F €Y faalt | afew oav
AT ¢ f5 1 NF Wy ¥ 7€ 7 T
Y girerr ar famgr & Aedw W
T gz ¥ gay faar mav | gad a A A
IR T FW T qrzaq F fergr
foag #1 wErd @ q@e ¥ 7 FT QA
&Y q@Z JATET W FT F sw W q4F
farisTaad gt azr o ¥ A9
gg o fagg Q1 1 g9 § qar wo@n
? & 4% &7 Gar qIAT AWAT SATHT |
W I ¥ A% 7 97 ST qGY |

NEE FHT AT & q A § ay
Fg g § 5 s goeh g &
TgT I° T a1 fF 1 a1 @A ARl
frsam feg Faw 8.6 ®AT wWT
& g € argx frwar ar 1 & qen
agar § fF frg g & o @R w
g freTed | oY smEEdT W ¢ 9w
¥ & 1% F ogferr #y & agran faw
R A el @@ @ o
TWET F1eor a3 ¢ fF ady &y fow &
" FA g F Gar § fARei ¥
1 £ T w3, W G § AT
qX fhe & & gigy @@ | =
T@ ¥ § 7u3 &% %Y wfus & wfus
HTET ¥ 5% WA1 § SgIEE WAy A aqe
AT W SATET ¥ IATET HIAXT TIEA |

gl ¥ S weEtq § 9 9T W@y
&x W g, 99 1 & @ Fwar 3
ag AT w9S! faarear § 1 Y ve &
T § gotmfaat #, FOgefE w@,
I¥ IT W@ F1 wfAET & AW
T, IqY q ANEI FEAL IIEAT |
wafral #1 gz adl & s =nfgy
g Wi @ fen o g q, g
faa WY aquT TAR WIEATT " Y
wey "ga #), f5 78 @ & ¥ gra
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MNfE waw o 9T T, wEAw a5t
£ qEq, GE AL, T ArIAY
;N A &F wwE S FFEOT 9T wT
7Y § w7 feoat & afg @ & oA,
3T F W 9@ A I | I8 @A agT
FE 97 | 98 AT FfARE § TG FEV
afwamy fag 7 81

grT % § FIE T AH BT
q%qT § | TG UF GHASTC WIEHT X
W9R WeRl ¥ T W ®F AT €E{HIT
far & 1 ¥fFT &0 d6e weX WA X
7 frz graT @, W@ T N AW «®
AP T A fe avar & o7 %
W I afani ® g o
AN ARH G T wAX §, qq qW G
1 NreFMT A8 q¢ THFAT §, IJ9o Y
W GFAY § WIK oF I9A AG qgar
qq % g% FL FY I ) OEH A
ITR qHIT AT agE ATAEF g WY
ag g )

FAT AIE WEMTE, WA, AFTA
T qume W AW qg ay @€ §, ¥
aw & fAU oW 99 FT aga q@eEr
fag & awdY & | T w1 o o A
T FET & |

W GHFIFTAA SqATqT FT TATH
ITTAT I @ E | o Hyrde Ao F
AW 9T WX W KT AT AE F AT
W@ & afew wgg qEt F ww A S0
W 3 1 fo wTEo WTTo & ATH T TH
T TEAT HIATAT AT @ &, TG A
T T @Y &) o|T T F gW AW
aTer ifedl #1 ATFAE FT GEF AL
frar @ § afsw ammTE FT 9
fomr 72 &1

e & ae § & gg w0 qTean
g fF agi 7T aga ww d1 A W
fferw N oI g 1 T FAr a9



§889 Genera] Budget— CHAITRA 4, 1887 (SAKA) General Discussion §890

FE FWH F IS AT Fgq & o o
quw g qrf € | ¥ g gay S ¥
#gT wgaT g & o #fade & we
gz v Y, #fe F fafrer wn
& I FY T T EET S a7 WA Hfqae
# gwn a1 wfame & age gw ? dfde
# gz ww §, 99 F I v §
YT WH ¢ | qgi & 9 WA e s
A1 at g ¥ ww e gwar
FOG AATHI F ¥ WAT & G 9T AV
wa § ag A ama @ A g v
g 5 2w ¥ ww g @ smaem ) fadndy
Tey ¥ A€ W A & fg=y TrsgwreT
T HT ¢, W F Wy & 99 § W}
g WM, @ A § & w¥ A g
aifgd | T F TXANT F, GAETH
¥ T qEAATAr q, TG ¥, T 9EA
™ & @Y faemar a1 @war g, W@ A
wew g frgr o7 gwar § ) g W
aTe A ufew &1 39 wfim ¥ o frar
A1 gwar ¢ 1 fer Wl S ww avg
F) Al & JETE TE qAGH F qA
T a5y § |t gw g wew f agi
9T FWE @ IAWA H 9F, IJaE!

f&@ mx W FT Uq ogaEqr *
AIqT FET , W KT FHEAHT ®)
AoEd a7 g, aY faw wadr S wa

Wi MY §, 97 & & wgn wg ), 6
& & ww femm W@ o W@
i &1 @1 ¢ W O Ww U%
IGTETIT FY 919 AT | AT I
St I W AN v o o
faRmi & 9 faomeg #73 FTEWE, W@
Y TR R I | AT SR
#1 wrgwas F fa¥ gfaawd fean s
99 TF ZH A 99 A8 F@ & dT IF
W A THER FY g9 A9 A an
qET | Y & qIY qq IF THA Iq

TAET & g § A AW A LT
T qATT § 9 % W A IqH ALY
T |

A Wl & g § ¥g Wz s
fady s § Wik oF WY wE ¥
AT AT § -

g WY & a1 42 wgA
gl owr g feA ATy =wA ¥
AT &, R QG A gEAS
g JAMAT IEAT & a9 §

Shri Kamainayan Bajaj (Wardha).
Mr. Deputy-Speaker, Sir, I rise to
correct an erroneous statement in the
speech deliveredq on the General
Budget of the hon. lady member
Shrimati Renu Chakravartty belong-
ing to the Rightist Communist Party
which was fortunately or unfortu-
nately left out in Kerala. She haa
said while speaking on the general
budget here the other day that T
spoke in the annual session of the:
Federation of Indian Chamber of
Commerce and Industries that dona-
tions should not be given to any
political parties, etc. etc. I had not
said anything of the kind. Not only
that I was not attending the session
of the Federation at all this year. 1
was not even in Delhi. A report had
appeared in the press in my name
erroneously. Error was oniy in one
paper. Six other papers had rightly
reported the speaker who had spoken.
Even then the hon. lady member
just went on to mention my name in
the House. The same paper after-
wards corrected it and regretted the
erroneous mention of the name which
had appeared.

Further she ironically cut a very
unkind remark that the cat is out of
the bag. I only say that you know
who is the cat and what is the bag
and where is the bag. I would not
say out of politeness that the bag
contains falsehood or lies, but at least
erroneous reports or inaccuracies.
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{Shri Kamalnayan Bajaj]

1 would further request you—if
-you consider it rather appropriate
you may convey it to the Speaker—
that any reference made whether
good or bad in the House about any
member, may be circulated to the
membey because sometimes members
are not present. It was because of a
kind frienq that I came to know this
and as of her speech was reported in
the press. I noticeq that this errone-
ous remark was made against me In
the House. If you would consider
my request that galong with the
speeches and other things, if any
remark is made, whether good or
bad, about any member, that refer-
ence should also be sent to the mem-
ber concerned, 1 think that would be
a good thing.

Shri Rameshwar Tantia (Sikar):
After this explanation, will you
«consider the question of expunging
those remarks?

The Minister of  Rehabilitation
«(Shri Tyagi): You must thank your
stars that she took notice of you.

Shri Kamalnayan Bajaj:
are better.

My stars

oft wrawm foy (wmra) o SuTemE
HEIEg, W a9 A9 1965-66 FT
Aw firur T § ag Fore agT AT A9
2o qF & W e awT a6
qw A fear wT ) o §Ww o9r 99
f WTTaas FT a9 200 AT 400 FAT
To 4T AT FLAT 4T, WS TGT a1 2300
FUT To FT § | Tg 1T HTIHT AN §
o EW 1T WTCTaY UF T {oF § | S
feafa adr A @ f& gw g @9 &<
&% "X w1 39 i & 8@ |
afer wa foear = &1 AT g
a9 g s grer & fAr Frhr e
MY FT TET T W7ET 1962-63
X g9 ® IO FT q9Z J@AT 997 |
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Tra qwm Ffw saw 2w
IEHT WY smAedT FW 9 TEET )
FAR AW # AT AMEA THH FOG
OEg fW I FAT AT | WA
¥ FO9 A g9 R FAT WA F
e ufiwewt ¥ e g 1 AfwA
T ofidea< Y g aga & WY
2 | % gug 91 9« fi gAR wreaad
¥ e #1, O A, qu A 9 AT A0
FH 7Y 47 | § mowr aqers fw
1 1929 § J9 T wT A1 I9
TR 2 To AA ot fawr, 7 To WA
=Y, 3 To WA [F WX 7 To A A
faw1 1 o o g A A dr
dfew g aud & fw ¥ qEmw
SR @eH Y AT | WO HIH R
fe wrgad & g7 wiw F ok g HE
# gwEl, gom afoat g w9 o
I aq fami & weem A& wwaT 9v
7g aa 3% § fr faod @ & aig
¥ g TF WY w1 94X AT fawr q@
FIR AW § T § W, qT AR @
¢ | FfFT AT I HATT 40 To,
60 ¥o W fawT qa & & I i
fear 1 @ A Qur fEar fv @
FY gTHEAT 4% TE {, WNN & g S
Y wTEr & 1w &Y Aegd
ag T §, WX IR wEET g et
aff @@ I T 1945-46 N
g Fw § qfeew A faf
ot I Ta7 AEAT X g W 35 ATE
"R AT T ¥ )

o9 TR AW ¥ e AT FAHY
g @, afeq faaeor A gHEed
a7 fogsY aoig ¥ wwa #y feafy dav
R | W A W Few T 8,
Hezaor= 7 g QO a8 e AEY 2 |
oIS AT YT T G § WA F
W FTH qG TG, H A T
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T @z § 80 %o W fawar &, @ H
40 o 7 fawar §, AT A ady 35T
7 fawar € 1 @ @ AT gER
SrE, #o AR e § 1 @
I F FTH TAfT FrT & W ZE/A
Tufaqr 427 A § | UF F TF
I ) I WY fomg & @
oY ¢ gy ¥ & frew &
T Y g E FgRar O ¥
S A 9T & w1 g2T [T Afg@
s W@y wFALE A0 A
W FT W JAF A I ar wwor
st g yfer sTERs v 4 av oy Te
#1 it faard ovd § ag A v

frarer & a1 9 & Ao qars
foeet @d% & §99 § o dro F
Fq woeT gE, AT qo o AN
Ffox oy ¥ s T faar | @
foar & 7o faFY 13 To wA AR
gak o & faat 30 %o w1 A
aar gl AT 2 &1 6 Afe-
Few %1 fedy qog ¥ a=ar & arfg
arfg w9 T W) WA F WA aga
FE A | AT FAOF T AN gH A q@T
f& wean wfedt & o A fas
T | wEfay faw Gar wERw @
o gEe Afadt & ¥ wENm AT R
fr 72 3w aga TwT & | 7@ WA
FHATT AL & qFAT § 1 AT FE
®leT @1 ¥ew & ar gl wArE gy
FFAT & | T A IV IV T @Y
ag sgE g man, afEw  fegaw
¥, WE T 44 FUT WEHT G §,
FIIT FAET agd qAaF W TS
# g f wver ¥ wiver w2 FY gemar
STT | T AT AT & FY BEAA I
FT AT W@ @ R g grem
Ga1 & awdr @ f9¥ gw o 2@ wF
£

H q9ET g9 |y § f& g
AW N ATGAT WUAT FATRAT  FTHN
@ T 2 | wr gua 2w fw A Wi
goT | feA zgre s gear Y 0
g Ry ¢ fF el F R @ g
AT g & | W & I, TR AT
wEy Gf g ag 1 WS aw
yags g e gaw O ooy o &
w1 foare & X ) T fw
AW F@A FY 21 a0 F 9w §
feelt A T ST Wrar a9 TUq &
T IF q9 A JIET F AFA AV
wifow &Y ) TR A AW A ¥
o fagr vk anfsat a1 wifm
*1  dfew ofaws & & fawer maT
# 7 afw@t o mEr foe 51 Aafew
I gAT % ALY | Az F F § g
& sen wer Wi @ fafee< )y foram o
T AT ¥ WY FFT | wTS OF wEAT
z9 fgg g =1 Wy Afew wvt T
IgHT IO ALY AT | ¥ a<g Wy A
w9 wfgawe e § e @
T TIT WG EaT § W w0
oY @t & 1 ¥ wwwar g fr Q¥ qreel
¥ gAT ®e A ® WX I
TAANT KT FIH gah @A Aifgy

 aq & wo g ¢ o ogw
AT Fdq A IAWY § | FAR WY
gg T sy & f amfont &1 wasw
T | W @a g T §ag aw
& 17 & afew gurd W o @
7Y wuwd) § fr sad Amifor wfasrc
o Fdew W § | gATh ' madHEE
F1 W T FY TF I T FTH THFTAA
T 9ifgd AR qEaEr wifed fw
UF o qW & AmfoR & wfuei
WX FAE T A § 1 TEWY weEr
aw@ ¥ wuwrT Sifgd | g @y £
s agt grew ¥ gw At woA 9T fagay
@y § afew moiee a1 g1 awyw
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[47T s=a fag]
HaE @ § AR G 9 s §
i fe 7@ Y wfgd 1 I® 9@ wY
TE wrawEar ¢ fr gw Ao qwr ¥
arfe afuwrd AT F9a) w1 FTH
e irdt S|

o gaTa dfaw @ W aga
fre mar & 1 9 ¥ gmREg Ag AW
T g "ae a7 f§ 9w garw 2w
ATATE F AT, A gAIR 3w F S=ar
# g faorn A gt qw Y R
T AT AW H wgrewT Ay Ad §
g 92 4 fF R qm A Tw Tew
a1 WX ag grar Y, ¥fF 18 TR
A Y g el oW oW
AEEET AT gAR A9 ¥ g A gEar
W AT I T W Y | g
W A A N WRTER GET T R
Iu& foy »ft a7 ¥ T ®wvww
¢ | m afafa & W wof foie
N ¢ & eIy § agg §9 fear
2 @ aveg A & 7 s wrercen g
W gER AN X qIT WY § 1 I
AT 97 & JAAT K @A agT §O
T Tfgd 1 A ¢, wwAT B wET
=gy | & agm f& swar w @ @
®Y ITET Y | I FASY I¥ qqATY
I AR 1 IR TANTT AT AR
fo qg 9 2w & ok ad waw §
R gaTa Afaw @< e @) s
¥ 91X arfeam ¥ & foer w7 g
FTH AFAT TEAT qFA § | ITH!
U Ol #Y @al 2 gwy § o W
&7 et T a%9 § |

WS ER AW F AT qT &fqEr
WA & IX 1 200 To F@wTaT &,
®1E 250 5o TAATAT & WX 1€ 300 To
JEATAT & | WX TgT WIS W 2,200
FUT & AMAT TG | H wARA 9T
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40T 45 To d¥W qFAT | T
2w # @ a1 agA mEATiRe
21 & wgar wmgar g 5 &l W oW
g Q€ ¢ ag Aagt F FOaE< R,
T AT J FIET F IAT | FIT WX
50 9T ¥ TROSSH A FHT Hy A%
g AfFq aom H Y€ & I weX
& g9 73 w4 § | ¥a¥ faw mfewt
F TRIE ¥ 1 WE s [ 2W-
WA g & | T e A anfgd
o ¥ & & fawe e gEe
1 ifgd qif® swar & aFaT wwET
frar @&

WgT A% <AfAr F gaA g, &
g wrgar § f5 gl @ wwen
dfrcfmdw aadigi Hawi
TF ATEH AWTAT q1gd % fown, yum
wear v fomn, f& g sfw wfmr
HF a@ § A gy Wifs o A
T Y T ¥ AR TG FH T
A & 1 9gd W wEET WASdr 9@
WX W I gH FATT AT & AqTA
TAEC AT @ § ag WY ZW WO wTH
qu A w91 @ § | & we s g
fr T avarg ¥ fa el off s <Afr
afasrd w=8Y  smEewr s afs
IR W ¥ ot Z | ToAT 3W H awl
70T & %ar ¢ 9« f& g &w wy
A FTEHTX § WoBT a9, 91, AR
9T @ ¥ e AN o oaw ¥
N aweqT wrt q8) wfex § § awwar
¢ 5 gow awd € 0

Shri N. C. Chatterjee (Burdwan):
Mr. Deputy-Speaker, Sir, ! think
Mrs. Vijay Lakshmi PafMit deserves
our felicitations for the very cogent
and critical speech which she made
on the budget. Anything coming
from her is entitled to our considera~
tion and respect especially having
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regard to her unique public service
both in India and abroad. She men-
tioned one thing which is correct,
that socialism is being used as a
slogan and the Government is speak-
ing with two minds, and actually
there is compromise with socialism at
all levels. The budget also depicts
that feature.

1 was trying to find out what the
special features of Shri Kricshnama-
chari’s budget were. The first thing
1 thought was that it was good and
it deserved attention. There was a
real attempt to reduce inflation and
also to generate resources, increase
production and also increasc exports
and to have a rational tax policy.
He has produced a balanced budget
showing a revenue surplus. But we
are distressed when an expert says
that although it is ostensibly a sur-
plus budget of Rs. 10 crores, it is
really a deficit budget of Rs. 181
crores, bscause Rs. 191 crores of
borrowing come from PL 480 Fund.
There is no doubt whatever that the
net drawal from PL 480 fund like
this wil] have an inflationary effect.
It is therefore a dangerous thing and
might prove on the whole disastrous.
1 would like the Finance Minister to
clear it up, if it is really so and if
it really is on the paper a surplus
budget and whether it is correct to
say that there is a deficit of so many
crores—Rs. 181 crores.

Then, Sir, the other ,mportant
thing that he has promised is the tax
credits. But I would like to em-
phasise that the new system of tax
credit should not be defeated by too
many checks and balances, and that is
very important. Tax credit is good
as an incentive but this should sup-
plement and not supplant present in-
centives which are in operation.

There, is one other thing, Sir, which
1 want to point out, and it is this,
that we want real curbs on wastage
and public expenditure. I think the
non. Minister is making some attempt
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to that effect but we want to know
what will be the real reduction and
how far he wants to comhat those
unfortunate tendencies in regard to
wastage of public funds. The invest-
ment market is really in a bad state.
I am told, Sir, by Mr. Palkhiwala
who is one of the best experts on this
subject—I do not agree with him on
every poifft—that the Labour Gov-
ernment in UK. is now going to put
35 per cent or 37 per cent as the
maximum corporation tax. Cannot
we have some kind of ceiling and be
done with it so that there may not
be perpetual trouble created in the
private sector? The hon. Minister
is continuously subjected to all sorts
of pressure,

But, Sir, honestly I feel that the
budget discussion is to some extent
unreal having regard to what hap-
pened yesterday through tne Presi-
dential Proclamation which complete-
ly liquidated democracy. In an im-
portant State of our country, namely,
Kerala, this Government ordered a
general election where not lakhs but
millions of rupees were spent and
they elected M.L.As. This Govern-
ment has not given a chance to those
eletced M.L.A’s to function as a
legislature or to form the administra-
tion. They are throttling democracy
and liquidating all sorts of civil
liberties and civil rights. This is
reducing democracy to a mockery.
We, the elected Members of the
people returned on aduit franchise,
are voting the grants for our Govern-
ment. But what about this franchise
in that State? Why are they not
able to exercise this franchise in one
of the States?

Sir, Mrs. Pandit is quite right when
she says that Government is suffer-
ing from indecision, Government
{s suffering from vacillation and
drift. They are dilly dallying, they
are shilly-shallying. Over the lan-
guage question. What has happened?
I do not want to use any language
which will aggravate the comrmunal
passions or lead to linguistic frenzy,
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but this is quite clear, Sir, that they
have not yet decided, they I:ave not
yet placed on the Table, what is their
policy. Continuously the Prime
Minister says: We would honour
Jawaharlal Nehru's assurances on the
language issue. How will you do it?
The whole of the South is perturbed.
West Bengal is in a perturbed mood;
other States also. I want to know,
what is the concrete shape which it
will take. Even if you don't amend
the Constitution, would you give
statutory legal recognition to Mr.
Nehru's assurances? If so, how?

There have been disasters in cer-
tain places. Even an Ashram in
South India which is associated with
the memory of one of the greatest
fighters of Indian independence and
also one of the greatest prophets of
modern age hag been subjected to
sacrilegious attaick and that has
made everybody unhappy. We have
approached the Prime Minister and
the Home Minister. We hope that
there will be a thorough probe under
Central directive, not by local exe-
cutive, into this affair. But, = Bir,
these things will not enq until and
unless the Government makes up its
mind not to pursue the policy of

vacillation, the policy of drift and
indecision,

The same thing has happened with
regard to corruption. We ought to
have been tackling this problem
. firmly, instead of slurring over it. We
have heard two Members of the
Cabinet. including one who was ex-
Chief Justice of the Bombay High
Court, Now, the Law Minister
stands up and says, I won’t look at
the document; I won't say whether it
is correct or incorrect. This sort of
thing is thoroughly disappointing; it
is this sort of thing which creates
doubts and misgivings in the minds
of ‘the people that they are not tackl-
ing this problem properly.

The charge was not only against
the two Chief Ministers. The charge
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was against the cabinet that they did
not do their duty. Therefore, Sir,
I am submitting that this kind of
drift and vacillation should go. There

should be a definite policy on the
language issue, We should know
exactly where we stand and the

policy should assuage the feelings in
the south and also in other States.
We are not against any Indian
language. No Indian takes pride in
the fact that a non-Indian language
is being pursued or being kept as
the official language. That is nobody’s
charge. But taking things as they
are, if you want to impose one langu-
age on the States there will be
trouble. Therefore, let us have a
statutory guarantee against the im-
position of any language.

Now, Sir, one other thing. It is
not a question of constitutional
impropriety. My friend Mr.
Mukherjee and other friends were

talking about the constitutional im-
propriety of this Presidential Procla-
mation which was manufactured
behind our back. That is not the
point. The 'most important point is
that it is thoroughly unconstitutional.
Under the Articles of the Constitu-
tion you can invoke Presidential
Proclamation under one condition.
The condition is the breakdown of
the Governmment and its impossibility
to function according to the prin~
ciples of the constitution. You don’t
allow the Government :0 be formed.
You don’t allow the elected legis-
lature to meet. You don’'t send for
the leader of the biggest party elect-
ed. The trouble is, this ruling party
has been thrown out. Chief Minister
Mr. Shankar and other members of
the Congress cabinet were thoroughly
defeated. They wanted to have ven-
geance, I may call it g crude ven-
geance. The vengeance is that they
are taking revenge on the electorate.
you have spent millions of rupees.
You have cast your votes according
to the democratic process. According
to that democratic process, the Con-
gress party has lost, but still you are



5901 General Budget— CHAITRA 4, 1887 (SAKA) General Discussion 5602

not allowing the other varty to func-
tion. How? By keeping the Central
domination over that State. The
electorate has exercised its franchise
and it has voted against the Congress
party. 12 Members of one party
which has been elected to this Parlia-
ment have been kept in detention,
which means, 60 lakhs of voters in
India are now denied their rights of
representation. Evepn today this exer-
cise of franchise is entirely denied to
the electorate of the State.

Mr. Justice Basu has written the
book on the Constitution and that is
most authoritative commentary on
the Indian Constitution. He is now
a judge of the Calcutta High Court.
In his latest book, fourth edition,
Commentary on Indian Constitution,
Volume 5, at page 179, he says:

“this power can be invoked
when the Government cannot be
carried on in accordance . with
the provisions of the Constitu-
tion of India.”

That presupposes that there must be
a government, and that government
must be given a chance to carry on.
1f it cannot be carriedq on in accor-
dance with the provisions of the
Constitution, then you hnave got the
dictatorial power, you can invoke the
authority of the Presidential procla-
mation. The Governor of Kerala
was undoubtedly wrong. When he
does not allow the goverament to be
formed, when he does not send for
the leader of the biggast elected
party, how do you know that a gov-
ernment cannot be formed, how do
you know that the legislalure cannot
function? You don’t allow the legis-
lature to function, you don’t sum-
mon the legislature, you don't give
the leader of the largest elected
party the authority o form the cabi-
net, Only thea this provision can be
invoked, in my submission. I feel
very strongly on this. This has been
a debacle of democracy, thus reduc-
ing our parliamentary government to
a mockery. And it is being done in

the name of the special prerogative

given under the Constitution. But
the condition precedent must be
satisfied. The legislature must be

allowed to function, you must allow
the party leaders to form a govern-
ment. You have kept twenty-eight
members of the biggest party in de-
tention. That is an abuse of the
emergency powers. You know, the
Chief Justice of the Supreme Court
has declared that this iy an uncon-
stitutional law. Although under the
Constitution, the Supreme Court for
the time being cannot issue a man-
damus or habeas corpus writ, it has.
held that it is against the Constitu-
tion, against certain articlez of the
Constitution, particularly, you know,
articles 19, 20, 21 and so on. There-
fore, it is certainly illegal. And
under this illegal law you have kept
twenty-eight or nine members of the
legislature in detention which means.
you have artificially reduced the
majority party to a mincrity party.

That is not the intention of the pro-
vision. You cannot invoke this
power. It is not a question of Consti-
tutional propriety. What right has the-
Governor to behave in this manner?
What right has the President to be-
have in this manner? What right has.
this Government to advise the Presi-
dent, “Don't ask the Governor to sum-
mon the leader of the biggest party
and call him to form a government,
but issue a proclamtion in this man-
ner”? 1 am reading again from Mr.
Justice Basu's commentary, this power
can only be invoked if the Govern-
ment cannot be carried on 1n accor-
dance with the provisions of the Con-
stitution.

You know, this has been done, the:
President’: proclamttion has been iz-
sued in five or six cases. Firstly, T
remember it was done in Punjab.

(An. Hon. Member: PEUSU). It was
done in Punjab on the 20th June,
190 when Dr. Bhargava’s ministry

collapsed and no alternative ministry
could be formed. Therefore, there
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‘must be a ministry functioning, that
ministry goes out, you ask the other
leaders to form a government, they
cannot form a government, and then
.you can invoke this power. All these
specific cases are cited jn this book.
Then on the 4th May, 1953 it was done
in PEPSU when there was a rimilar
situation. Then on 15th November,
1954 it happened in Andhra when the
‘Prakasam ministry resigned and they
:could not form another ministry. Then
on 23rd March, 1956 in Travancore-
*Cochin the same thing happened, and
again in 1959 when the Namboodripad
ministry was dismissed and no other
Ministry could be formed. And then
«01 27t January, 1961 this happened
‘in Orissa.

I am submitting, you cannot play with
the democratic rights of the people in
this manner. When the people have
exercised their voting rights and when
‘the members have been elected, be-
cause your party is defeated, because
the ruling party is defeated and you
‘got a s'ap in the face, you are doing
like this. It is not proper.

This is not a breakdown. I submit
it is @ manufactured breakdown. It is
a breakdown which has been brought
:about due to arrogance. When the
Chinese wanted to attack India, we
said they are aggressors, and the whole
«of India stood up to fight that aggres-
sion. Why? Because we believed that
the Chinese were going to destroy our
democracy, the greatest thing we have
built up in Asia. And what are the
‘Government doing? By their arro-
‘gance and flamboyancy they are des-
troying the very democracy which the
Chinese wanted to destroy. That 1s
‘the real situation.

We are therefore saying that it is
an unconstitutional act, it is an un-
-constitutional proclamation. Mr. Giri
had no business—I have respect for
him, we have been co'leagues here as
friends for many years—but I am
'sorry to say that he had no business
to do this. It is a perversion of
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authority, and it is an abuse of power
by the. Governor and by the President
and the Home Minister was totally
wrong in advising the President to re-
cort to this extraordinary provision.

Shri Rameshwar Tantia: Mr.
Deputy-Speaker, I congratulate the
Finance Minister on presenting a
budget after ten years of continuous
rising taxes, and this year there are
no such taxes but on the other hand
there is a small concession both in
the personal taxation and to the cor-
porate sector. The price range of
cloth, cycle parts and vegetable oils
has gone down. Just now the hon.
the lady Member was saying that the
cloth prices have gone wup in the
market. But I may submit that it is
not a fact. The price of cloth, of
medium variety cloth, has definitely
gone down.

The Finance Minister rightly said
that he wants to create an atmosphere
so that there will be more incentives
for investmeént. But I think that as
a result of the small concessions
which he has given to the corporate
sector or in the personal Income-tax
there will not be any large saving
which can be invested in shares or
in the corporate-sector companies.
Generally the interest or dividend in
shares is about 64 to 8 per cent. But
anybody who reads the newspapers
daily will find that good, first-class
companies offer interest up to 12 and
13 per cent. For instance, from The
Hindustant Times of today you wili
see that first-class companies are
offering 12 to 13 per cent, plus 1 per
cent incentive. If that is the rate of
interest in the market with first-
class companies, who are going to
invest at 7 or 8 per cent in the ordi-
nary equity shares? So I do not
think that the Finance Minister is
right in saying that by this small
saving in the corporate sector there
will be more incentive for invest-
ment.
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Yesterday the Minister of State
for Finance, Shri Bhagat, said in this
House, and about three days back
the Finance Minister said in the
other House, that there are not many
chances to reduce the taxes in the
corporate sector. But I wish to sub-
mit most humbly that here we arc
debating the Budget, and whatever
conclusions they arrive at they
should state them only after listening
to the arguments of the Members,
1t is for that purpose that the debate
is being held here.

On the one side Government wants
that incentives should be given or
the utmost should be done to help
more investment, and on the other
side they are not yielding to anything
and not giving even any small con-
cession. I will give some instances.
Take a shareholder. There 1is 2
belief that shareholders are always
rich people. They are not always
rich people. For instance, take Tata
Ordinary; there are 75,000 share-
holders. Take Hindustan Motors;
there are 50,000 shareholders. Even a
small man can invest a hundred
rupees, flve hundred rupees or a
thousand rupees. How can we think
that they are all rich? If that man
is going to get 7 per cent and he has
to pay out of that 7 or 73 per cent
that is coming to him indirectly, a
dividend tax, how is it possible that
any man will invest money if for
a small amount of 7 per cent he has
to pay dividend tax? If the Govern-
ment are rigid about this, that s
another thing. But if they want to
encourage investment and want to
create a psychological factor, then
the dividend tax should definitely go.
And at least till 10 per cent there
should be no dividend tax. Because
the 10 per cent, after deducting the
20 per cent, really comes to 8 per
cent. And anybody who wants to
invest a small amount of money must
get 8 per cent. Therefore, the divi-
dend tax should go.

So also the bonus tax. The bonus
tax is only in name. I do not know
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why the' Finance Minister has kept
this bonus tax this year also. No
bonus was issued last year. Bonus
was issued on'y by two or three
companies where the shares had
been issued at a higher rate and
therefore they gave it in  bonus.
Therefore, the bonus tax should go.

And also the Capital Gains tax.
Supposce the shares are Rs. 250 and
bonus has been given. The price will
go down to Rs. 125 The first shares
are going down to Rs. 125, but on the

others Government is wanting to
charge Capital Gains tax. Therefore,
one cannot understand what this

system of taxation is.

Another thing is, there is shortage
of capital in the market. Previously,
the banks were giving 73 per cent
against shares. Now the Finance
Minister has said that they should
not give more than 60 per cent. Even
if they pay 9} to 10 per cent interest,
they cannot get more than 60 per

cent, 'That limit should again be
raised to 756 per cent.
Now I come to the public sector

industries. Most of the hon. Mem-
bers who took part in this debate
have mentioned about it. I am one of
those who say that the public sector
is a must. It should be there because
there are some industries like fer-
tiliser, steel and other industries,
where the private sector cannot put,
nowadays, all the big amount of
money that is needed. At the same
time we should see that these public
sector companies are run properly.
They are run—I am not against ICS

or other officers—by officers of the
Government. But I cannot under-
stand one thingg A man who is

found fit in the Finance Ministry is
transferred to the Education Minis-
try even if he is not an expert in
education. He is then transferred to
the Hindustan Steel, then to Heavy
Engineering and then to Heavy
Electricals; How can one man be
expected to handle all these things
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efficiently? How can he look after
8o many things in an efficient way.
It is just like the medicine Amrit-
dhara which they claim can be used
for curing any kind of disease from
head to foot. In the same way they
think that these officers can handle
anything and everything. If they
want these officers to manage the
public sector industries, then they
should have a pool just like the IPS
and TAS. In the same way they
should have a management pool of
officers for these industries. In that
pool they should put the ICS or IAS
officers so that they may learn some-
thing about running these industries.

The total investment in public sec-
tor industries is Rs. 2,100 crores. Out
of thes: companies the biggest four
are the Hindustan Steel, the Heavy
Engineering at Ranchi, the Heavy
Electricals and the NCDC. Some hon.
Member mentioneq that the jnvest-
ment in Hindustan Steel is Rs. 800
crores. There is no harm if they lose
for some years, but still the prices are
the highest in the world for our steel.
Our labour cost is not much. They
are not making any profit which they
should have made, but still the price
is the highest. The position of Heavy
Engineering, Ranchi is still bad. The
investment is now Rs. 100 crores and
another Rs. 125 crores we are going
to invest. But their performance is
far from satisfactory. In the case of
the National Coal Development Cor-
poration, we raised 160,000 lakh
tonnes last year. The investment is
Rs. 88 crores. The profit was only
Rs. 3 lakhs in which the interest of
Rs. 40 lakhs was not counted. There-
fore, I say that the Finance Minister
should pay more attention to these
public sector companies. He is res-
ponsible to this House. Therefore, he
has to see whether there is some
mismanagement, whether the compa-
nies are making gsome profits or are
running at a loss, because he frames
his budget after calculating that so
much will be the return from these
companies.
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Then I come to the question of
delay due to government procedure
which results in great loss to the
exchequer. One rubber hose pipe of
a lorry belonging to the Indian Air-
lines at Dibrugarh was out of order.
Replacement of the pipe would have
cost at the most Rs, 10. But the
matter was sent up to higher autho-
rities for order. The case was delay-
ed in the head office in Calcutta for a
month angq then the sanction was
given. In the meantime they had to
hire another lorry at a cost of Rs.
2000. Therefore, against Rs. 10 for
replacing the pipe they had to spend
Rs. 2000 because of procedural delays.
Therefore, more powers should be
delegated to the people below so that
they can sanction such minor repairs
and save this kind of loss to the Gov-
ernment. There is another instance
of a motor car engine which had to be
repaired or replaced and it was esti-
mated to cost Rs. 6000 or so. The
sanction was delayed and in the mean-
time they had to hire another car
at a cost of Rs. 17,000. These things
should be looked into. After all it is
the public money that is wasted like
this. If the departments continue to
make such delays, I do not know
what will happen to the country and
how this budget will be adjusted.

Then 1 come to the housing prob-
lem. The only production that is
increasing in the country is the popu-
lation. Deflnitely, we are sure there,
there is an increase of 1,20,00.000
people in the population o! the coun-
try every year. For those 1,20,00,000
every year we want more houses to
be built. But the problem is that of
cement. We have given many licen-
ces to start cement factories. But
nobody has come up to start the work
because thera is no incentive for
investment. The resuly is that no
cement factory is put up and there is
no cement. In the State, Sir, from
which I come, probably there are bet-
ter chances of getting a lottery than
getting a bag of cement in thc white
market. If one gets one baz or twe
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bags of cement, one feels oneself to
be very lucky. Same is the case with
corrugated sheets. Getting corrugated
sheets is out of question. Al] the
corrugated sheets are going to some
project or the other. For a small man
or a cultivator to get corrugatea
sheets it is very difficult. If the pni-
vate sector is not coming forward to
put up these factories, it is the duty
of the Government to step in. They
should put up more fertilizer factories.
It is very necessary for the country
at the present time because due to
shortage of fertilizer our agricultural
production is not going up. They
should put up more cement faciories,
more newsprint factories ang others.

Yesterday, Sir, Shri M. L. Varimna
said that there is a psychology against
the traders. He rightly said that 93
per cent of the traders are as poor or
poor or than the so-called Leftists
who are shouting against the traders.
There may be some rich people ana
some tax evaders. ] am not pleading
for them. Give them  whatever
punishment they deserve. Some
Members from the Opposition try to
show themselves as more socialists.
But I think if they will search thelr
hearts they will realise that they have
more amenities or they are already
enjoying more amenities than the so-
called traders because there are poor-
er sections also among the traders. It
is no use accusing the Government

outright. It is no use condemning the
rich people or the traders. I once
again say that the traders, if they

evade tax, shoulg be punished. But
what about the people who are get-
ting money from China, from the
China Bank? What about them?
Why should they mnot be punished?
They are traitors. It has been prov-
ed. Shri N. C. Chatterjee, who is a
rightist in his views—he is one of the
biggest lawyers in the country—was
referring to the Communists in Kerala.
1 sav that such traitors should be
punished. What would have happen-
ed if they were in China. They
would have been sent to Siberia or
elsewhere. We have put them in jail.

The punishment given is less. They
should be given proper punishment in
the interest of the country.

Shri Shiv Charan Gupta (Delhi
Sadar): Mr. Deputy-Speaker, Sir, I
welcome the budget proposals laid
before the House by the Finance
Minister. The Finance Minister has
proposeq some steps to check the rise
in prices. It {s common knowledge
that the cost of living index continues
to increase. There is a gpecial pheno-
menon. The index rises rather rapid-
ly but the declines are marginal and
the net effect remains that the cost of
living index continues to rise. This*
affects, particularly, the landless
labourers, who are in backward gec-
tions of the society—Harijans,—fixed
income groups, shop assistants, gov-
ernment servants and others. It is
rather doubtful at this stage how the
steps proposed by the Finance Minis-
ter are going to affect the rise in pri-
ces in the year to come.

But, Sir, generally it is being notie-
ed in the last few months that there
hag been an agitation in Delhi and in
other parts of the country for rise in
pay scales of house surgeons, LIC
employees and teachers. The teachers
have been asking for uniformity in
the pay scales, old age pension bene-
fits and security in service. It is right
that Government should pay attention
to these problems before the agitation
takes place because if attention is paid
after the agitation takes place and
some concessions are given then it
compromises the position of the Gov-
ernment and the law abiding citizens
are put at a disadvantage.

The Finance Minister has made
efforts to stimulate investment atmos-
phere. In this connection, we should
neither be influenced by the Swatan-
tra Party nor the Communist Party.
One pleads for the policy, of laissez
faire and the other believes in State
control of means of production. We
have our own approach in this matter
and it has been clearly mentioned in
the Thirg Five Year Plan objectives.
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We have to create a balance between
public sector ang private sector and
corporate sector and the economy ot
the country has to make progress. It
has to be self-generating ang self-
reliant. We have to ensure ihat con-
centration of wecalth does not take
place in the hands of a few and at the
same time we have to see that the
benefit of increased production is
shared by all sections of the socicty
and not by a few individuals. The
basis of the Finance Minister's propo-
sals ig in this manner and therefore
whatever has been said by some mem-
bers of the Opposition does not hold
any ground. I am sure that these
desired objectives which have been
laig down in the Third Five Year
Plan will bear fruit and there will be
no cause 'for anxiety in this connec-
tion.

Whereas it is a fact that the public
sector undertakings have not been able
to give good profits, they lack proper
personnel to man them, neverthelcss,
it cannot be denied that the Govern-
ment continues to pay attention to
run them efficiently. Their profits are
increasing, but the progress is slow
and the Government has to give more
attention to it.

The Finance Minister has claimed
that his proposals would stimulate
investment atmosphere. As I have
already mentioned, the need
of the hour is more and more
production and it would be worth-
while for the Government to keep a
close eye on this and to check up that
the investment atmospherg is stimu-
wated further and more and more
money is available in the country for
investment in industries, thereby re-
sulting in more and more production.
It is not possible to raise the standard
of living of the teeming millions of
this country without more production.
It is regrettable that the production
targets at the end of the Third Five
Year Plan are not likely to be achiev-
ed both in agriculture and industrial
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sectors. Some of these items are
worth mentioning—iron and steel,

steel castings and forgings, industrial
machinery, cement, fertilizers, caustic
soda, soda ash, sulphuric acid, paper,
newsprint and textiles. This back-
log is likely to create other problems
and would ultimately effect the
growth of nationa] income which is
already much behind in the three
years of the plan, i.e., about 934% as
against the estimated 159,. There is a
shortage of non-ferrous metals in the
country. There is"no proper guidance
to industrialists regarding availability
of raw material with the result that
the capacity of most of the factories
remain idle. In Delhi alone out of
15,000 factories, Delhj Administration
is unab'e to meet the needs of more
than 4,000 at present. It is necessary
to look into this question. On the one
hand there is idle capacity and on
the other there is unemployment in
the country. After the end of every
plan, the back-log increases. Delhi
is directly under the Government of
India. Here alone the back-log of un-
employment in the beginning of the
Third Five Year Plan was about 2
lakhs. It was estimated that ad-
ditional employment opportunities for
about 3 lakh persons would be requir-
ed to be created. But in the two
years of the Third Plan about 45,000
of additional employment opportuni-
ties were generated in the organised
sectors. At the end of March, 1964,
90,000 applicants were seeking work as
against 80,000 persons on 31st March,
1963. Of these 48,621 were educated
persons, 36,987 were matriculates, 4,602
were those who had passed interme-
diate examination and 1,032 were
Graduates and above. The number of
educated unemployed has increased
significantly from 10,670 in 1853 to
48,621 on 31st March, 1863. The pace
of industrialisation is also very slow.
This feature can apply more or less to
the whole country. The condition in
rural areas is still difficult and no pro-
gress whatsoever has been made for
developing cottage industries and rural
industries in the country.
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Besides this, there is a lot of confu-
sion, There is no demarcation of the
sphere of cottage industries, rural in-
dustries, small-scale industries and
large-scale  industries. The same
itemg continue to be manufactured in
cottage industries, small-scale indus-
tries and large-scale industries. It is
not possible for a small unit to com-
pete with large-scale unit and for that
purpose the Government started
schemes of financial assistance to cer-
tain items Jike Khadi. The result is
that millions of landless labourers in
the villages have no means of liveli-
hood. Their conditions continues to
deteriorate. It is, therfore, desirable
that a committee of Members of Parli-
ment and exportg should go into this
whole question and study how and in
what manner the idle capacity can be
utilised how more raw materials can
be made available, how cottage and
village industries and rural industries
can be developed in order to get more
production and how opportunities of
employment can be provided to a vast
multitude of people who are suffering.

Str, whenever we discuss the bud-
get we have to pay attention to Dc-
fence and Development. Regarding
Defence, the Public Accounts Com-
mittee has commented that “the Com-
mittee are not happy over the short-
{all of expenditure in case of these
important schemes which have direct
bearing on the country’s defence
efforts”. Further itg states that “the
Committee feel concerned to note that
on the one hand the Ministry of De-
fence have been requesting for more
and more foreign exchange and on the
other they are not able to utilise even
the reduced allotments made to them
as indicated by the large surrenders
made by them. The Committee feel
that the manner in which the foreign
exchange has been utilised leaves
much to be desired”. It is a very sad
commentary on the performance of
the Defence Ministry. I wonder
whether any action would be taken
agninst those found guilty of this
negligence.

It i imperative that when we thipk
of development we should pay special
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attention to border areas, hilly arcas
and other backward areas.
From Ladakh to NEFA our deve-

lopmental activities shoulq increase
both in the civil as well as military
spheres. For development of NEFA,
plan outlay for 1865-86 stands at
272.74 lakhs. I don't think this pro-
vision is satisfactory. I want i¢ em-
phasize this point. If these border

areas arc¢ not developed, the result
will be, the service personnel, the
medical personnel, the educational

personnel and other civil personnet
will not be attracted to go into those
areas, and serve the people of those
areas. It is very essentia] that special
attention is paid to these areas so that
our service personnel and other types
of personnel feel encouraged to go
there and serve the people therc and
also a sort of confidence is created
among the local residents and their
moral fibre built up. They should
feel one with the rest of the country
and should be in a position to face any
pressure which may come from the
Chinese.

Aithough there is a decline in prices
the level of prices is still very high.
It is necessary to ensure more produc-
tion of the comodities and also dis-
tribution at reasonable prices. There
should be a curb on margin of profits
and concentration of wealth in the
hands of a few.

Lastly, whatever proposals have
been made by the Finance Minister, 1
would like to draw his attention
particularly to para 22 of his speech
in which he has very rightly and cor-
rectly taken cognizance of the fiscal
position of this country and has sug-~
gested how the Government should
keep an eye and vigil on the financial
conditions so that more and more
money is available for invesiment
and production.

1 only wish that while doing so he
will keep in view the basic ec0norpic
policy which we have been adopting
from time to time and will not diviate
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from the path which this Parliament
has approved from time to time and
which our late lamented leader
Pandit Jawaharlal Nehru, has set
before this country. I hope the Gov-
.ernment will hold on to those legacies
and will uphold those ideals by which
this country is making continuous
progress for the last 15 years or so.

15 hrs.
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Shri Krishna Menon (Bombay City
North): I must confes; to a sence of
suffering from the impact of the cvents
of the last 24 hours in appruaching
any political problem or making any
political speeches at the present time.
Our latest exercise in democracy has

resulted in a still birth. What its con-
sequences and implications are or will
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be it is too early for us to say. All
we can say is that it is not one of the
glorious chapters of our recent history.

This is neither the occasion ror the
place, and the time is past, because
we heard about it after the event, to
talk about it. So, I pass on from
there to do my first duty, and that is
to congratulate my former coileague,
the Finance Minister, on a Budget
which has been skilfully presented,
and which, in its first four introduc-
tory pages, has set the tone.

The Finance Minister is a lover of
music, and therefore knows all about
tones, but I think he aiso knows,
which I know but little that tones
should have certain relation {o tune,
to scales, to rhythm and harmony. 1
know enough to admit that these are
not easy to achieve, and while a per-
son may be a lover of music, he may
not be a musical artist, ang if he is,
he may be still in the process of deve-
lopment.

Furthermore, I want to speak about
the artistry of this Budget. It is not
the Finance Minister’s habit to let
down anybody lightly, but he has let
us all down rather smoothly from one
set of economic policies into another.
That is to say, there is no anpounce-
ment of any fundamental changes
from our Industrial Policy, or from
the Resolutions of the ruling party or
anything of that kind. The change is
sought to be achieved by institutional
changes or terms of economic  re-
lations. ‘The Finance Minister is far
too good a parliamentarian to be able
to come and say that he will put down
the plans for the next four years, be-
cause no Parliament can bind any
future Parliament, but every Govern-
ment can create institutions which in
effect bind Parliament.

We have, therefore, before us what, in
words, is said in the President’s Speech
to be “a Statement of Revenue and
Expenditure”. Neither in this country,
nor in any other, since the World War
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one, have Budgets been merely State-
ments of Revenue and Expenditure
They are statements of Economic
Policy, and I have the very sound
authority of the Finance Minister him-
self, T believe it is at page i4, whnere
he say: that Budgets cannot be mere
Statements of Revenue and Expendi-
ture. He has also assisteq us by
placing before the House in the begin-
ing of the Session an Economiec
Survey, which, I believe, at least some
people would have read. Therefore,
the claims that are made for this
Budget should not be taken from
mere press reports of Surplus, Deflcit,
this, that and the other. Speaking
for myself, these words of Surplus
and Deficit have meaning only 1w
terms of their economic content. Any
accountant can produce a “surp'us”. In
fact, every Balance Sheet looks balan-
ced at both ends. Therefore, a sur-
plus or a deflcit can in a sense be pro-
duced. I myself do not attach great
importance to it, but if I have the
time, I will come back to it a little
later.

Therefore, we will have to think of
the Budget in terms of the economic
policies, in terms of its relation to
economic development. Thinking in
terms of economic development means
the relation of these proposals to the
orientation, the ethos that i: given to
them, and their relation to either the
growth or the contraction of the
National Product and the social con-
tent of that national product, and the
impact anqg relation of all these on the
bulk of our population, on our social
development, on our morale, our p'ace
in the world and our capacity to contri-
bute to peace on this planet. These
are the essential criteria and content
of a modern economic policy.

Before I go into it further, 1 want
to say that any person, to whatever
political party he may belong, who
tries to say that there has been no
great economic development in our
country, that our economic growth
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and development is not comparable
with what has taken place in other
places, either at this time or in the
past, would be speaking against the
content of historical facts, There has
been considerable Growth, enlarge-
ment of the content of the National
Product as such; there has been 1n-
crease in Agricultural and Industrial
production; there has been enlistment
of larger numbers of people in the
fleld of industria]l employment, much
larger than in other spheres. But our
Constitution enjoins upon us to take
into account the fact, which even the
highest court in our land lays down,
that the working population are part-
ners in production and development.
In that context, this National Product
and the increase in our national pro-
duct, from 23 to 4} per cent now or
something like that, is very creditable,
and is high compared to the develop-
ment in Japan of a similar period, that
is in the beginning of this century.
But this growth is not reflected how-
ever in its beneficial impact in respect
of the stomachs of the people.

I am not today going to speak on
Food or Agriculture, particularly be-
cause I see Dr. Ram Subhag Singh—
he has left the Food Ministry, but he
still speaks about it a great deal.
Therfore, when we speak, first of all
we should think in terms of the last
17 years. It is said that the Budget is
a projection of the future, it is a grand
strategy as it is called and the delinea-
tion of the equilibrium that should
emerge, but when we look back on
the last 17 years we find—I am not
going into the whole history—tihat
the main outstanding feature in our
economy is Community-Controlled
Enterprise, which is what is popularly
called public sector—how public it is
is another matter, and similarly how
private the private sector is, is also
another matter—but the place of the
public sector be laid down, it should
occupy the commanding heights of the
economy in order that the equilibrium
of development might be such that,
without violence and at the same time
without taking away the Initidgtive ot
the people, it would be possible to

move our society towards Social
Justice.  Our structure today 18,
therqfipre, what somelimes people have
called a mongrel stcucture, but this is
inevitable in the historical context or
our time,

In this Budget, if you look at pages
5 and 6, are set out the main aims—
not the aims, but the problems that
are before us, and the Finance Minis-
ter tells us that there should be “new
and complex” developments. I do nov
know what the words “complex deve-
lopments” mean; perhaps complex in
the sense that they are not purely
national; in that sense they are com-
plex. And the ingredients required
for it are said to be capital and know-
how, the Ploughing pack of savings,
the participation of citizens—(we all
know who these citizens are) for it
is not the whole or bulk of people.
It says, and I repeat, that there must
be an “attractive return for the Capi-
tal that is invested”. It says the aim
of our policy should be attractive
return for the capital that is invested.
This is a little different from whit
we heard before.

The Finance Minister has used an
expression—I hope he will explain a
little later—about “planning in depth.””
He says ‘planning in depth.’ There is
no doubt there should be planning in
(lepth because the essence of planning
tor all these 17 years has been its
depth, but in the “depth” we should
not find ourselves rooted in somebody
else’s country! That is a very differ-
ent kind of “depth” it should not be
a depth from where we cannot find the
base and direction of the Plan. Then
that is another matter altogether.

15.41 hrs.
[MR. SPEAKER in the Chair]
The Finance Minister also says

there must be provision of loan fin-
ance. I think it must be said to the
credit of the Finance Minister that he
has provided for this loan flnance, in
what he likes to call, his surpluses.
He also speaks about the “maximisa-
tion” of the fruits of the past as such
But maximisation of the fruits of the
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past is one of those things in terms
of which, a great deal can be said
_.ubout economic and industrial rela-
tions. These, however, have to come
hereafter along with the momentum
of planning.

1 wonder,—in view of the shortness
of time, the limitation of time on the
ome hand and of my capacity on the
other—they are such that it is not
possible to deal with this very helpful
document in any adequate detail. I
‘would like to point out, just for the
purpose of getting an idea of it all, the
kind of slogans, the kind of things
that we use to think of and say them.
Then i.e., formerly, we spoke of deve-
lopment and used the great phase of
the “take-off”, and self-generation,
self-sufficiency, self-reliance and a
number of other things. But now,
what do we say? We say, or rather,
‘we do not say but we work for the
-creation of greater monopolies and “In-
centives” {o Capital, more and more
Incentives to Capital: that means,
foreign capital for the most part,

We hear it also being said that social
justice is not consistent with econo-
‘mic growth. I do not expect any such
statements from the Finance Minister
or any of his colleagues though some
“experts” in purdah in his ministry
might say sometimes such things in
“Seminars”. But those with whom
‘he is closely associated or his policies
are closely associated, those who speak
in International Centres, 3o called,
and other places, have put out during
the last few weeks that gocial justice
is inconsistent with economic growth.
Recently, it took place in this city—
what is called a Round Table. How
round it was, I do not know. There
were six Indians on one side and six
Americans on the other. Four Indians
joined the six Americans and left two
Indians asifle. Two Indians are good
enough, I suppose, for six Americans
and four Indians who crossed out. But
there it is. What they sald was that
‘social justice and economic growth
.could not always go on together. What
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is more, the Labour Leader Expert
said that even in the labour organisa-
tions in the United States or else-
where, they have not got ‘enough
social justice. But it must be said to
the credit of Prof. Rao and Dr, Loka-
nathan that they said that social jus-
tice has to be not only a concomitant

pre-requisite to economic

growth.
We hear certain things being said
from commanding heights. I am sure

Shri T. T. Krishnamachari would not
mind if I say this: I have not got the
“chapter and verse” here, but he will
find it in the book. He tells us that
the key to the whole of his policy is
that foreign investment is the cata-
lyst, or a catalyst. Catalyst, Mr,
Speaker, is not my word. He says
foreign investment is the catalyst in
development of the future. I would
like to give you the meaning of the
word catalyst. It is a process; that is
to say, the effect produced by a subs-
tance that, without undergoing a
change itself, aids in the chemical
changes in others. That is to say, that
the foreign investment and everything
else that comes here, they would re-
main unchangeq while the rest chan-
ges under the influence of this cata-
lyst process. This catalyst process
which is supposed to be in the pivot,
the main feature of this new economy
is, in my humble submission, totally
contrary to the objectives of the In-
dian National Congress, contrary not
in words, but in the principles of our
policy and what is more, the orienta-
tion that we have to take. -

Mr, Speaker, Sir, I am afraid the
clock travels faster than me. There
are 48 pages in the budget speech of
the Finance Minister which, 1 must
say, for a Finance Minister is a brief
one. You know in our Parliament
there are no aids to the speaker, only
simple water, not as in the British
House of Commons. Within these 48
pages, the preliminaries take three
and a half pages; four pages are cov-
ered by the private sector; four and a
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half pages cover Incentives to Invest-
ment; three and a half pages are cov-
ered by the Budget Estimate; five
Ppages by Indirect Taxes; four pages
are devoted to Corporate Taxation;
nine pages to Personal Taxation; one
Page to Export Promotion. And, in
order that Dr. Ram Subhag Singh may
not be disappointed, half a page to
Agriculture!

The Minister of State in the Minis-
iry of Railways (Ir. Ram Subhag
Singh): We are always neglected!

Shri Krishna Menon: Agriculture
in our country ig responsible for 45
per cent of our national income.

An hon. Member: About 90 per cent
of the pcople are agriculturists.

Shri Krishna Menon: It covers 63
million families in this vast country of
ours with about 570,000 villages. It
also ‘“employs” untold millions that
we do not know enough about and,
‘what is more, the bulk of the people
who are under-privilegeq are covered
by agriculture. Not only is this subject
covered by just half a page but there
is no mention about the economic
yolicy in regard to it, Of course, there
is some mention about fertilisers and
1he production thereof, expansion, and
<0 on. But in his statement about eco-
nomic policy, there is no reference as
1o how the vast numberg of our popu-
1ation can be geared into the enter-
trise, the social, economic and indus-
trial development. That is to say,
there is no reference to Rural Indus-
trialisation, as such. There is no pos-
1ibility of our understanding how we
tan feel any growth in the Agricul«
tural sector, apart from what has been
called the maximisation of the mo-
tnentum of past, and that it has to get
everywhere. The real answer is,
“here will be the importation of Turn-
key Fertiliser factories and we must
consider in this context that even if
we imported 300 million worth of
fertilisers every year, whether that
would make only a pound’s worth in
this country per head almost to which
} would come later on.

2584 (Ai) LSD—8.

Therefore, the effect of this policy,
in my submission, are certain casual-
ties. The first casualty—in this Re~
versal of thig policy—is vision, that
courage and the imagination and a
sense of integrity in policy that there
was in relation to it. The second
casualty in this is the Public Sectpr.
The third casualty,—or rather, it will
become a casualty, now with which
we are but embattled—in nationalism
versus foreign intervention. It is =
question—I do not know, but I take it
like that— of nationalism on the ome
hand and economic imperialism on tie
other. I make no apology for making
this statement. Personally,—as ngy
colleague Shrimati Vijay Lakshml
Pandit knows—I object to the word
“neo-~colonialism”, because there is np-
thing “neo” about this in colonialism.
It was always there. That is the eco-
nomic imperialism which is coming by
the backdoor. The fourth Casualty Is
the draining away or the sapping away
of our vitality and the lack of our
looking into our own resources and
the drawing on our capacity for self-
help as such. Finally,— I am not em
hausting this list—the first of these
Casualties in terms of those affected
will be the small men; not the smaller
men and then the small, but first the
small, then the smaller anq then the
not so large and then will come finally
the not so very large. They are all
affected by economic impcrialism.
That ig the process of monopoly,

We heard in the last few years,
when the late Prime Minister was
alive, a great deal about our attachke
ing the citadel of monopoly as such,
but a great deal of the political, ecp-
nomic terms and propaganda that has
gone into the development should be
congidered. It cannot be said that
Members of Parliament andq members
of the public do not read almost these
matters on the new policy, and Res-
ponsible members apart, such as the
Home Minister, the Finance Minister
and such others as the Vice-Chancel-
lor of the University of Delhi and
some more who are responsible mem-~-
bers of our community are drawn in
various ways into the drives that make
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for this formulation of our new eco-
nomic policy. Therefore, these casual-
€les are things which should argue us
€6 thought and action. We should try
to avoid them as best as possible.
Perhaps the best way would be to
quote Mr. John Lewis, Minister-
Director to the United States Aid
Programme in Delhi who has come to
this country. He told Indian indus-
trialists that there is a “shift’ in our
eronomic policy. There is no room
for misunderstanding there, and we
cannot dismiss it by saying it is not
for him to say so. This shift in eco-
nomic policy is to move away from
community control,

The Finance Minister says that Bank
credit is not available to the public
sector and to the private. We are told,
not in the Budget statement, but in
the general economic talks that go on,
that there is “freezing” in the flows of
credit and money be found. With
what little economics I know, and the
studies I have made of this problem, I
find there have been large sums of
money coming into industries. But if
gtocks are not high in demand, it is
because the money is absorbed into
uther fields where the profits are much
higher. That is perhaps why people
Jo not want to buy stocks. It is not
Lorrect to say that there is no capital
jormation. The issues have been
phenomenally larger.,

The Finance Minister was concerned
about what he calls unaccounted
1noney. One of the contributions that
(ould be made towards making money
1nore accountable is to take away the
power of some of the great banking
Yiouses to cover these up. In spite of
whatever might have been said by
Fovernment or anybody else, I think
the time has come when the great
Commercial Banks of this country
liave to be nationalised, not because of
ideology, but because of economic and
social reasons. That is where a great
1nany of the anti-social factors find
ylay. What is more, they have trans-
ferred to them, some soveccigan
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powers which ought to rest in the
Government itself. Still another rea-
son is that if thege great Commercial
Banks are nationalised, banking would
spread more into our community. The
spread of banking in the Indian com-
munity is so small. In centres with
a population of 5000 and below, 67
per cent have no banking facilities of
any kind. All those small amounts of
money which are tied at the end of
the dhoti or put in a tin can remain
idle; they are probably larger than
all the uncovered money—reward of
the Finance Minister’s unearthing cam-
paign. That they do not go into the
pipeline of production as such. In the
United States, if it is possible for
Unit Banks to develop, it should be
possible here also. They could be pri-
vate but not monopolistic. If that is
done, it would be possible for the vast
mass of our population to have bank-
ing facilities. In the context of our
scarcity of communications, it is essen-
tial that we take banking to the peo-
ple and not only to the banks.

The basic forces are to be shifted
from ourselves to the incentives for
foreign capital. There is no reason
why outside people should come and
develop our country except for their
benefit. I am glad hon. Members
agree.. What are those incentives?
There are no reliable flgures, exceps
the figures supplied by the Reserve
Bank in regard to the chemical indus-
try. People talk about incentives for
foreign capital. Foreign money goes
into specific things like chemical in-
dustries, petroleum, engineering, etc.
There is no question of piping foreign
money into India as a whole unless it
comes through the Government. This
foreign executive has not to do with
Government enterprises. That is all
private investment equity Capital as
such. Out of 85 chemical industries
listed in the Reserve Bank report 35
of them have foreign collaborations.
So far as my calculations go—my
arithmetic may be wrong—their aver-
age returns by way of in and out flow
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of money are about 25 per cent. That
is where ] said the casualty is nation-
al interest. You would get foreign
collaboration, the return for which is
10, 15 or 20 per cent and the return
of the capital may be in 20 years.
Suppose the investment in collabora-
tion is 100 million. It is said to be
returned in 15 years according to
some people; but we will give 25
years—says the foreign Minister. But
in the first five years, as profits they
will get back more than whatever
they invested, making the spread-over
of capital repatriation meaningless.

Recently the University of Columbia
in the Law Department, God knows
why, made a research into foreign
international investments in India.
What I am going to mention are not
my figures; the Columbia Report said
that between 1955 to 61, in six years,
the inflow of foreign private capital
into India was 212 crores, It was made
up partly with Rs. 83 crores which
were earned in India itself as profits.
That leaves Rs. 128 crores. They ex-
ported in this period Rs. 73 crores as
profits. That leaves in flve years
Rs, 55 crores roughly—Rs, 10 crores
per year of net inflow. This is the
net inflow. We have got to diffen-
tiate between the gross inflow and
net inflow in these matters, Due to
shortness of time and other things,
I do not want to introduce into this
any political or other considerations.
I am giving only the economic factors.

No country can develop today with-~
out foreign collaboration. But I be-
lieve after 17 years of our develop-
ment, after having talked about the
take-off stage in the beginning of the
third Plan, we have come to a stage
where it is not necessary to go much
outside, for equipment and know-
how and for turn-key fertiliser fac-
tories. We were told, by the entre-
preneur yesterday that if we want fer-
tilizers, “we must allow investment in
oil reflneries” or, if we want capital
for oil refineries “we will have to give
participation in locomotives” and so
on.

A great deal of play is made of the
word production and distribution. I
must have a sense of guilt about it
too, because in some place I said in.
urging greater production that, you.
cannot distribute poverty and there
must be greater production. There is
no fundamental difference however
between production and distribution.
Production is distribution, because in
the process of production, distribution
takes place. When you build a house
or locomotive, you are distributing at
the same time wages, materials, etc
Production and distribution are a
simultaneous and interrelated process,
which cannot be separated. There is
the usual traditional view; one of our
senior colleagues told me once ‘“Let
anybody produce; what does it matter?
Who does it? They are all here in
the country; we will take them over.”
The position is, we would not take
them over, but they will take us
over. It ig all very well to say, why
have you such an inferiority complex?
Because I have seen empire at work—
the history of empires. This is the
day when people want to be liberated
from empires. People who are far
less powerful than us will not permit
their economy or industries and their
moral, national and spiritual values
to be dominated or conditioned. We
as a nation have to stand up. We
have also come to the stage when it is
not necessary for us to be too depen-
dent.

I want to offer my respectful con-
gratulations to the hon. Finance Min-
ister on his having said that there
would not be any contraction of the
size of the fourth plan. Any talk of
contraction would not reflect the rea-
lity, because the third plan carries a
momentum and there is the rise in
population too to take into account.
So, anybody who talkg about contrac-
tion of the fourth plan is thinking in
terms of the accountant’s balance.
Planning cannot be done by ac-ount-
ants and by money putting in figures
the “balance”. 1 will have to skip
over many of these things, Mr. Speak-
er; I will perhaps come agnd talk to
you some time.
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I yield to no one in appreciating
the great developments that have
taken place in our country. There is
great deal of talk of foreign collabo-
ration. I had something to do with
it as early as 15 ycars ago. Some of
the projects which were to be finished
in five years are still going on. Dur-
ing this period we have been buying
equipments, spare parts and so on from
the collaborators. This imperialist
process goes on and will go on as long
as we permit it.

Now, Mr, Speaker, I make sugges-
tgn for action, the time has come
.w¢hen the Government should consider
the appointment of a committee of
fechnical people, not attached to Gov-
enment,” not even Members of Par-
liament, but of economists and techni-
cal people to repory on what has hap-
pened in all these matters during the
fast ten ycars. Let them report what
18 the net content of foreign collabo-
ration in public ang private enter-
prises.

16 h-s.

. Secondly, ‘he Railway Minister in-
troduces in thig Parliament, from time
immemorial, a separate budget be-
cause the railways are a public enter-
prise. Incidentally, the railways did
not become a public enterprise for
tdeological reasons. The dividends of
the old railway companies were
guaranteed on the revenues of India.
Like the East India Company, their
directors became richer and richer
and the companies became poorer and
poorer. So the Government introduc-
el control. The British Government
@id not consider whether it was an
fmperial government or a socialist gov-
ernment or anything of that kind;
they took over the railways as a busi-
ness proposition to avoid losses. As a
result, today the Railway Minister
introduces a separate budget. It is all
to the good. I believe, it is worth our
consideration whether in view of the
Iarge number of public enterprises we
have today and the consideration they
should receive—not in the way of pin-
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pricks—and the hope that all of us had
that the public enterprises will grow
and become one of the main sources of
the income of our community, a
separate budget like the Railway Bud-
get is introduced. Budgets of the pub-
lic enterprises sector should be pre-
sented and be discussed and consider-
ed by this Parliament.

I have alsosubmitted that we should
give consideration to the question of
nationalisation of the Commercial
Banks and also to the creation of a
large net-work of Unit Banks which
later would have no spider-web net-
work all over the place whereby the
economic life of the poor people is
controlled, but would provide on the
spot, and capacities and facilities for
the population for investment,

It is also necessary to consider that,
in view of the fact that Agriculture
hag progressed from what was, I be-
lieve, 47 million tons of food produc-
tion before independence to some-
where about 72 million or 78 million
or 80 million tons—it depends upon
from where the statistics come—now,
the time has come to look into the
question whether this growth is keep-
ing pace with the growth in popula-
tion. If it is to keep pace with the
growth in population, the material for
its advancement hag to be found. Here
also a certain amount of swadeshi is
nccessary. A large quantity of our
organic material has to be scientifical-
ly organised on a large-scale indus-
trial basis so that whether it is green
or other organic manure it comes into
scientific processing as in countries like
Japan and so on. We may then be less
dependent on foreign investment and
control and it will not be said to us
of the foreigner that if we want fer-
tilisers we will have to hand over our
petroleum industry as well. I think
there is a large quantum of industrial
equilibrium which we have to seek,
where we produce something, some-
thing is wasted, it comes back and
thus the circuit goes on. There is an
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enormoug amount of organic material
which would nourish our soil in this
way.

It is also nccessary to consider whe-
ther out of the 70 million to 90 mil-
li~n acres of what is called waste land
that we have——I am not talking of
Madhya Pradesh only—Government
could not consider converting them
into productive land. The Govern-
ment should consider whether instead
of the present device of importing
large quantities of foodgrains from
other countries which have the effect
of depressing the incentives of our
farmers it would not be possible to
make these waste lands into the gra-
narieg of India. Large scale of farme
ing on an industrial scale would be
possible. Their main function should
be to supply reserves and build up
buffer-stocks as such so that we do
not force fooq crisis. We could built
up “Suratgarhs” in different States on
as large or larger scale.

The fourth suggestion I would like
to make is about the extension of the
social gervices. The Education Minis-
ter ig not here. It is 17 to 18 years
since we attained independence, When
we became independent it was said
and he aimed that after 15 years there
should be no illiteracy in this coun-
try. It is quite true that literacy is
not necessary either for health, wealth
or anything of the kind. But literacy
is a hall-mark of equality in demo-
cracy. Those who are illiterate will
tend to become a separate caste; they
will become under-privileged. If on
the other hand a few of them have
other power, economic, social or other-
wise, these will be used in a less in-
formed way than otherwise. For these
reasons universal literacy must be ac-
cepted as a process to be speeded up
which is necessary for the purpose of
democracy. I think it is time that
this Parliament looks into the ques-
tion of extension of our social service
programmes which can no longer be
done on what may be called the pilot
model of getting civil servants. There
is no reason why the civil servants
should be subjected to all these as

experiments. After all, they work
like everyone else. Incidentally, 1
found that at the roung table to which
I referred, the ‘constructive’ contriba-
tion made by a former Finance Min-
ister was Shri Dey’s departmen? should
be abolished. I do not say ‘construs-
tive’. 1 said ‘constructive’ in invertéd
commas. I do not regard the Delhi
Vice-Chancellor’s proposal as a cons-
tructive suggestion.

1 do not want to shift my attentipn
to what may appear as a stress on tha
importance of surplus in Budge®s.
There is nothing inherently wrong in
deficit finanging and there is nothing
particularly virtuous in a surplus bud--
get because it depends on how ynu
make the budget and the economic
circumstances and development phans
at a given time, In this particular
case the surplus is made up of Rs. 121
crores that comes from the PL 480
funds. Furthermore, the Finance
Minister himself says that all lops-
term loans are deficit financing, Anv-
how, 70 per cent of them would be of
the character of deficit financing
Therefore, of the Rs. 100 crores thit
he has provideq for, somewhere ahgut
Rs. 70 crores must be reckoned deBit
financing. It is, in my submission, ns
wrong to say that there is something
sinful about deflcit financing as Ior
me to tell Shri Morarka that his bui-
ness has an overdraft in the bank and
therefore he should not be in business.
Whoever runs business on his vwn
money? Nobody does business on his
own money. It is done either pn
Government money or on bank money
by way of bank overdrafts. This  ts
akin to saying that deficit financinz
is an over-draft on the community.

Therefore, 1 want to say, the anly
reason why I spoke in this and did
not refer to any of the other items
that come under the Demands for
Grants is that we appear to be haw-
ing a tendency to ghift the balance of
our policy. I want to say, speaking
for myself, that the masses or our
people are not quite unaware of this.
Our poverty is very vast. We have to
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eliminate poverty. It is not a question
of passing resolutions or making
speeches. It has to be covered and
provided for by institutional changes
and arrangements in the terms of
Economic. For instance in Agriculture
it is to be covered by the quantum of
fertiliser available, proper distribu-
tion and other things ag well.

Sir, I have not said one word about
the escalation or reduction of taxes. I
do not intend to take the time of the
House except to say, generally speak-
ing, this is a rich man’s budget. The
reliefs given are not to or for very
small pcoplc. But what we have to
remember is this.
our country covers only a microscopic
section of the population. I am not
talking of the rich ones only. Even
if you take the people of Rs. 500 to
Rs. 1000 per month income group,
they form a very small section of the
population. The taxation that covers
everybody is a taxation that Gandhiji
abolished—the salt tax. Whep the
British were there there was only one
salt tax; now there are several such
taxes to meet our revenue Trequire-
ments. That is to say, every conceiv-
able commodity comes in for a degree
of indirect taxation in one way or
another and the individual citizen
pays. The incidence of the taxation is
heavier on the poor man than on the
rich man. Therefore, in maintaining
social justice it is necessary for us to
consider whether—what methodology
1 cannot say—the burden cannot be
distributed with a reality of equality
in burden.

Shri T. T. Krishnamachari: Mr.
Speaker, Sir, I wonder if you will for-
give me if I extend the time that you
have conceded to me, as I find the
burden that I have to bear by way
of answer to chargeg is getting heav-
ier with every speaker. My hon.
friend who sat down just now, may
1 say, my colleague, a good friend,
accused me of—or, shall I say, he
-praised me for being musical,
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Shri Krishna Menon: I said a lover
of music,

Shri T. T. Krishnamachari: I go a
step further. Though I do not exude
a love of music, I happen to know
something about it,

An hon. Member: Do you sing your-
self?

Shri T. T. Krishnamachari: May I
say also that music is divided practi-
cally into two categories, Western and
Indian music; eastern if you like, but
Indian music is predominant? And
there is a basis for the classification
which distinguishes the two types of
music. Western music depends upon
barmony and Indian music depends
upon melody,

Shri Shivaji Rao S, Deshmukh
(Parbhani) . And  Parliamentary
music?

Shri T. T. Krishnamachari; Upon
harsh voices.

Mr. Speaker, Sir, I am afraid the
music that we had here at the com-
mencement of the budget discussion
was more Western in its texture and
character than eastern. It started
with my hon. friend, Shri Masani—
who has not honoured ug with his pre-
sence today, who set the pace, I am
afraid, for the tone and character of
the discussion, which luckily many
hon. friends did not seem worthwhile
adopting. The counterpoint was pro-
videq by my hon, friend, Shri Krishna
Menon. In character they resemble
because they are both negative, the
point of it being that both being fore-
ign, largely because both these hon.
gentlemen had been inducted and in-
culcated in the gpirit of foreign civi-
lisation. They aimed at harmony and
produced disharmony.

I would not like to cross swords
with my frienq and colleague—I con-
gider him still a colleague—a member
of my party; it does not seem seemly
for me to extend my criticism to
members of my party, because most of
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them speak about the Finance Minis-
ter and the budget perhaps with per-
sonal reasons, Perhaps it is a fact
that their pet corn has been trodden
by something 1 have said or I have
not done. But I would be failing in
my duty if I do not point out a lighter
side of the intervention of my hon,
friend, Shri Krishna Menon. He
brought, as he does wherever he goes,
a touch of the Roman Pro-consul and
he, very nearly perhaps as a soloist,
repeated the performance * depicted
for us by Shakespeare in his memor-
able play Julius Caesar, swinging be-
tween various moods, the mood of
Brutus, the mood of Cassius, the ora-
tion of Mark Antony, willing to
wound but afraid to strike. Perhaps
I have done with Shri Krishna Menon
and I shall say no more by way of
reply to what he has said.

In this diversion which has been
provided by my hon, friend I should
not forget my duty to the House.
Therefore, at the outset I would like
to express my gratitude to a very
large number of hon. Members who
took part in the gencral debate. In
my budget speech I had expressed the
hope that apart from balancing the
plusses and minuses in Government
accounts, this year’s budget would
have to set the stage for the Fourth
Plan. I am afraid, I find myself in
agreement with Shri Krishna Menon.
To this end, I have attempted in my
budget proposals to import a measure
of slability to the economy, to pro-
vide for the growing needs of deve-
lopment and to encourage greater
production and more efficient use of
resources already invested, to give a
measure of relief both in direct and
indirect taxation, to the extent possi-
ble. I admit that it has not been pos-
sible for me to give relief to any large
extent because of the overriding con-
sideration that the other objects that
I had mentioned could not be sacri-
ficed. I am naturally gratified, being
human, that mixed with some condem-
nation, some pointing out the failures,
most of the hon. Members who have
taken part in the debate have been

in agreement with this underlying
approach of this budget. It is only
to be expected that even those who
are in general agreement should have
some criticisms and suggestions fo
offer. I would like to assure hom.
Members that I propose to give the
most serious consideration to these
suggestions. Indeed, in the latter part
of my remarks this evening I pro-
pose to indicate a few changes that
I want to make in the Finance Bill
when it comes up for consideration
before the House.

It is natural also that, in d repre-
sentative assembly like this, there
shoulg be some—why some, eveh
many—hon, Members who find them-
selves in disagreement with certain
parts of my budget proposals. My
hon, friend, Shri Masani, for example,
thought that the budget is inflation-
ary. He had the benefit of the accu-
mulated wisdom of these years in ex-
plaining what is inflation and what is
not inflation. He said that it is not

conducive to improvement in the
balance-of-payments position or the
promotion of growth. There were

other friends who said that the bud-
get proposals represent a retreat from
the socialist ideal. My good friend,
Shri Nath Pai, who also is not here,
in his very laudable desire to spare me
from indigestion, went as far as to
accuse me of surreptitious budgeting.
I do not know how that could be dona
Perhaps, he might tell us something

about it.

Sir, if you would permit me I would
like to take some of the general criti-
cisms before I come to the specifie-
points raised by hon, Members. It is
a pity that I have to refer to Shri
Masani, even though he is not here.
Because, spoken word hurts. We have
a saying in a very well-known work
in South India that the scar that is
created by burn heals but the scar that
is createq by the spoken word does
not. I am afraid my hon. friends
opposite, be they from one party or
another, have been indulging in ad-
tempts to inflict scars created by the

spoken word.
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__Shri Kapur 8ingh (Ludhiana): Are
they unhealable?

Shri Vasadevan Nair (Ambalapu-
zha): Do you take them to heart?

Shri T. T. Krishnamachari: I am
afraid that is what the South Indian
saying is. Shri Masani made great
play of dealing with some of the spe-
cific aspects of the budget proposals
fa support his thesis. He, however,
showed his real] hand when he dis-
cfased what he described as his alter-
native to my budget. Stripped of
metaphors, parables, vituperation and
invective, Shri Masani stands for a
si%Zable reduction in taxation by an
equally stzable reduction in expendi-
tare—both Plan and non-Plan. I
think in this he errs on the side of
moderation, because I have heard in
an. asscmbly which was held some-
wlierg else during the last week, peo-
pJe spoke abouf a taxless society. Of
caurse, I do not know if my hon.
friend, Shri Krishna Menon is very
near. it himself. Because, all indirect
or.;direct taxation hurts the people.
Perhaps, he also agrees that the tax-
less socicty is the best. It ig a very
curitug polarisatfon in our political
life. You do not know what will hap-
pent tomorrow.

Dr. M. 8. Aney (Nagpur): It is a
taxless society ar tactless soclety?

Shri T. T. Krishnamacharl: The
recipe of my hon, friend from the
-Sivatantra Party is ta scrap the Fourth
Five Year Plan and to extend the
Third Five Year Plan from 5 years
ta 7 years. Perhaps he had this in
mind that the Third Five Year Plan
Bad some elastic character about it
like India Rubber. If we give up our
plans, says Shri M. R. Masani, then
we_shall be able to avoid inflation and

balance of payments difficulties and
stimulate faster growth. I do not
know how that will happen. I am

afraid I can only say in reply to such
a proposition that it is unacceptable to
us. I have no doubt at all that the
proposftion is equally unacceptable to
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the greater part of our country. Shri
M. R. Masani and his party really be-
lieve in scrapping the Plan and leav-
ing the development of the country to
the tender mercy of laissez-faire. 1
think that they ought to carry this
doctrine of laissez-faire to the elec-
torate and wait for the results.

There 1s a tendency to disparage
our own achievements under the Five
Year Plans and to shut one’s eyes to
our real achievements. This is not the
occasion for me to recount the pro-
gress of the Indian economy during
the past ten or twelve years. Shri
A, P. Jain—I am very sorry I was not
present when he spoke—had already
mentioned the fact that Indian indus-
try has achieveq progressively higher
rates of growth from Plan to Plan.
Taken as whole, our record in regard
to agricultural production also com-
pares well with that of most other
countries.

I would like to say that the expece
tation of foodgrain production this
year is in the region of 87 million
tons. A great deal was made of the
fact that the real income during the
first two years of the Plan increased
only at the modest rate of 2'5 per
cent a year as a result of bad agricul-
tural harvest. This rate of growth
had already been stepped up to about
4'5 per cent in the third year, and
during 1964-65 when weather condi-
tions have been good, we have been
able, according to preliminary esti-
mates, to estimate an overall growth
in real terms of something just a little
short of 7 per cent. Taking the bad
and the good together, our record of
growth during the Third Five Year
Plan is not unsatisfactory. 1 would
be the last one to claim that it has
been satisfactory either. But we shall
have to continue to strive to improve
upon this performance in the future.

Some figures were mentioned. I
would like tg say this on the question
of agriculture which has only got half
a page in my budget. I shall deal with
the question c¢f the primary responsi-
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bility in regard to agriculture later.
But I would like to say that the ex-
penditure on irrigation during the
three plans was about Rs, 1417 crores.
Rural electrification which has been
badly neglected in the first two Plans
has been stepped up during the Third
Plan, and during the first four years,
we have spent nearly Rs. 53 crores on
rural elcctrification. Also, in the case
of fertilisers where it is apparently
objectionable to install fertiliser fac-
tories here in this country, we have
been importing fertilisers for the first
four years of the order of about
Rs. 104 crores.

I had promised some time back that
I might be able to give this House an
idea in greater detail than what the
memorandum provides, of the Fourth
Five Year Plan.
to this House that I am not in a posi-
tion to do it today, because we have
not got to that stage of thinking where
I would be able to put it in language
in which I could convey the ideas to
this House. I have got to defer that
privilege to some later occasion, But
let me make it clear, however, to
Shri M, R. Masani and his friends that
no matter what they say, there shall
be a Fourth Five Year Plan with a
progressive increase in investment
outlays from year to year, and we
have enough confidence in the dynam-
ism of the Indian economy to be atle
to say that these increases in invest-
ment will be financed in a non-infla-
tionary manner.

Having given his diagnosis and
remedy, Shri Masani lapsed into a bit
of psycho-analysis. He mentioned
that we in the present Government
are pursuing wrong policies, Of
course. We are otherwise, why should
Shri Masani speak at all?—Because
we are prisoners of our horrible
legacy and because we are advised
by a Planning Commission whose
members are fellow-travellers! He
made a reference to two hon. mem-
bers of the Planning Commission. One
of them is Dr. V. K. R. V. Rao, who
I do not think even in a remote man-
ner in a dream could be characterised

I have to apologise~

as a fellow-traveller. I am glad
that my hon. friend, Shri Krishna
Menon, thinks he is a reactionary.

Shri Krishna Menon: I am sure the
Finance Minister does not want  to
misrepresent me, I said to the
contrary.

Shri T. T. Krishnamachari: As a
matter of fact, misrepresentation is
not only one person’s privilcge.

I am glad that Dr. V. K. R. V. Rao.
can lay the flattering unction to his
soul that he is indefinable. The
members of the Planning Commission,
including my esteemed friend, the
Deputy Chairman, are quite capable
of looking after themselves and reply-
ing to any slur on their integrity, I
do not, therefore, wish to say any-
thing in their defence.

But I would be failing in my duty
if I did not say a word about the
great leader, who is, unfortunately,
no longer in a position to defend him-
self in person, which he did all these
17 years adequately. We on this side:
cannot bear to hear a word said
about Jawaharlal] Nehru, It pained
me that even after a parliamentary
experience going to very nearly 38
years my emotions have been so con-
trolled and cribbed that I could not
take sufficient offence when insults:
were hurled at the head not of a liv-
ing person but a person who is dead
and who appears in the world only
once in 500 years.

I will repeat that we on this side
cherish the legacy of Jawaharlal
Nehru. T can only say that if there
are any on the other gide who wish to-
throw dust at the sun, they wil]l find
before long that the same dust falls
into their eyes. 1 need hardly say
anything more.

I was particularly pained at the
suggestion that the budget that s
presented marks a retreat from social-
ism. Why should I take umbrage on
what Shri Masani says? What about
people behind? L
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Shri Tyagi: Not all.

Shri T. T. Krishnamachari: It was
.said it represents a gift to the pri-
‘vate sector for assisting concentration
-and abuse of economic power. Shri
Nath Pai said, for example, that we

are making up in words what we lack °

in action. In fact, act we have been
doing, perhaps indifferently we act.
But it is the privilege of Shri Nath
Pai not to act but only to speak, ex-
cept perhaps when he jumps from one
place to the other. That is the only
.action we see in him.

I shall not, therefore, use any
words to describe my allegiance to
the socialist ideal. As I said in the
other House, it is hardly necessary
for me, who is not a ritualist, to start
my function, that is the budget speech,
with a sankalp that I am a socialist;
I am going to be a socialist. Action
should speak for itself. May I ask
if it is contrary to socialism to give
general relief in taxation? May I ask
if the additional wealth tax on urban
property takes us nearer to social-
ism or away from it? May I also ask
if the endeavour to avoid deficit
financing of any pronounced charac-
ter and inflation will Dbenefit the
common man rather than the man
who reaps unearned profit in an infla-
tionary gituation? It is true I have
proposed severa] incentives for higher
production and greater efficiency in
this Budget, but it is for the benefit
of the people that we want greater
eficiency and greater production, not
for the few. Can we really make
an impact on the grinding poverty of
the masses without exploring every
possible avenue of increasing produc-
tion and means of livelihood? Assum-
ing that I abolish all the indirect
taxes tomorrow, would it be possible
‘for the man in the street to get his
goods at cheaper prices with the pre-
sent distribution system? Have I not
seen in a paper the other day the
instruction, ostensibly given by the
head of an institution, that the re-
duction in excise duty should not be
*pas;ed on? In fact, today our in-
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direct taxes are both a necessity and
a utility. They are utilitarian in
the sense that they provide us with
the wherewithal. They are a necessity
because they curb consumption, be-
cause the demand curve today in
India in respect of every commodity
is much higher than the supply curve.

Have we or have we not continued
the policy of enlarging the role of
the public sector, not only in tasic
industries, but also, as it is not pro-
posed, in other directions? Does
socialism require that we adopt a
dog in the manger policy whereby we
prevent the private sector from doing
things even when our hands are more
than full with what we have our-
selves undertaken under State aus-
pices? And does socialism, ag I
understand it, have one or two keys
with which you can open the flood-
gates, like nationalisation of banks?
My hon. friend. I think, said that this
is the key. Yes, of course when hLe
becomes Finance Minister—I hope he
will some time—he will find that the
key does not really act, it does not
open the door.

Shri K, D. Malaviya (Basti): 1t will.
Maybe,

Shri T. T. Krishnamachari:
it is a matter of opinion.

I do not think any one who has
examined these questions and my
Budget proposals in the light of these
questions can dispassionately come to
the conclusion that it represents a
departure from the socialist ideal or
from the industrial policy that has
been laid down by this Government
and its predecessors.

It has been said that I have indulg-
ed in surreptitious budgeting because
1 announced some tax concessions in
December, and levied the regulatory
customs duty ten days before (pre-
senting my Budget. I fail to under-
stand what is surreptitious about
taking steps in the course of the year
when these steps become necessary
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and submitting them at the appro-
priate stage for approval of this hon.
House. May I say that I did feel
that we should take this step, some
time early in February, of raising the
duties? In fact, I thought I should
not do it when Parliament was going
to assemble in a fortnight, though a
fortnight was precious for me. and 1
am deeply obliged to you, Sir, for
having given me permission 1o steal
one day and announce these proposals
of the Government on the 17th Feb-
ruary, contrary to the usual pra-tice
that no business is transacted on the
first day.

Therefore, the suggestion that the
exercise of this power by Govern-
ment is surreptitious and is a way of
getting round the wishes of Parlia-
ment, is completely without founda-
tion. One may have two views
about the desirability or otherwise of
a particular step, but it is the busi-
ness of the Government to act prompt-
ly within the power available to it
and with parliamentary approval,
and if Shri Nath Pai or anybody con-
siders that this is surreptitious deal-
ing, I can only say that eithcr my
knowledge of the English language
is imperfect, or that he has got to go
back to school.

I would like to deal a little more
with deficit financing, particularly as
I gee one hon. Member of the Swatan-
tra Party is present—and he dealt with
that subject.

As I said in the other House, I
would not like to indulge in any aca-
demic controversy as to what would
be the proper definition of deficit
financing. My claim is simpiy this,
that in relation to the budgets that I
and my predecessors have presented
in the recent past, the budget for the
coming year represents an advance
towards avoiding resort to inflation-
ary financing. In a growing eco-
nomy, some monetary expansicn is
not only necessary but is even desir-
able. But in the conditions that have
prevailed in the country for sometime

now, it iy necessary to make g deci-
sive impact for reversing the psy-
chology of inflation.

The hon. Member, Shri Masani, dis-
torted my reference in the budget to
the fact that in the past a part of our
long-term borrowing had to be sup-
ported by the Reserve Bank. I am
grateful to my hon. friend Shri A, P.
Jain for quoting in full my statement
in the budget speech in this regard.
We have this year reduced the scale
of long-term borrowing by the Cen-
tral Government. It may well be
that a part of this year’s borrowing
programme also has to be supported
by the Reserve Bank. Nevertheless,
hon. Members would, I am sure, con-
cede that the avoidance of deficit
financing by way of reduction in cash
balances and issue of treasury hills
to the Reserve Bank marks an ad-
vance over our performance in the
past.

While the overal] surplus or deficit
in the budget is important, 1 would
like to stress in particular the sur-
plus on revenue account, It is this
surplus on revenue accounis which
represents what are called public
savings. In keeping with the grow-
ing needs of the public sector for in-
vestment, it is desirable that public
savings should grow from year to
year. An economic classification of
the budget has already bcen made
available to hon. Members, I would
like to apologise that I have not been
able to yet produce a Hindi version
largely because of the difficulties in
finding the correct nomenclature. I
would like to refer in particular to
one significant fact that ijs revealed
by ihis classification. The classifl-
cation shows that the buoyancy in
revenues and the efforts made by
Government to check consumption
expenditures will result in a substan-
tial increase in the savings of the
Centra] Government from Rs 181
crores this year to Rs. 277 crores in
the coming year.

There has been some misunder-
standing about the gain to the budget
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as a result of PL 480 transacuons. 1
do not propose at the moment to go
into the ethics of the problem, whe-
ther we should import foodgirains or
nol. We ourselves in this couutry
have two sets of opinions. As Fin-
ance Minister who has to find foreign
exchange, 1 have been resisting this
idea of importing foodgrains by spensd-
ing free foreign exchange or for that
matter for spalding foreign exchanga
even on the transit of foodgrains.
But when the times are grim and the
people are starving, there 1s hardly
anyone in the tountry outside or in
this House also who would not say, it
does not matter if you do not import
anything else but do import food-
grains, Omne hag to balance these
two considerations and face thern, the
consideration of necessity at a given
time, and also the necessity to eu-
courage local production and not to
have a growing foreign debt.

It has been said, for instance, that
the investment of PL 480 counter-
part funds in Government securities
will increase from Rs. 11 crores this
year to Rs. 191 crores next year. It
hag been suggested that the improve-
in ‘he budgetary position is

raiin'y on account of this factor. Hon.

Memberg should, however, remember
" that counterpart funds are also used

for making loans and grants to the

Government of India, I do not

blame Shri Dandekar because his

study of the budget has been neces-
sarily so, because he is not in a posi-
tion as he was some decades back, of
veing able to get people to put up the
papers for him. Thus, the total re-
ceipt from counterpart funds includ-
ing such loans and grants was

Rs. 308 crores in the current year.

It will be Rs. 331 crores next year.

Surely this does not represent a

large fortuitous improvement in the

budgetary position as a result of
larger PL 480 transactions. I do not
wish to dispute that import of food-
grains ‘under PL 480, like assistonce
in other forms from abroad, helps the
budgetary position. But I am merely

RERERN
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disputing the suggestion that the im-
provement in the budgetary position
next year is on account of larger re-
ceipts frem i 480 transaciions. As
a malter 07 fact, even PL 480 food
imports do not help the budgctary
position in so far as these imports
are ulilised [for building up :iocks.
Let me add that we have made pro-
vizion {or larger importe of foodgrains
next year to help us build buffer
stocks so as to enable us to meet
any eventuality on the focd front.

Despite detailed analysis of this
point by the Reserve Bank in the past,
Mr. Dandekar prefers to believe that
the analysis of the Reserve Bank is
extremely perverted and that PL 480
transactions result in deficit financing
of an inflationary character. I do not
wish to challenge Mr. Dandekar’s
claim to understand monetary pheno-
mena better than the Reserve Bank.
Maybe he might have had the misfor.-
tune to have been in the Reserve
Bank if he had continued in service.
For my part, I prefer to believe in
the wisdom and expertise of the Re-
serve Bank, who are my advisers for
the time being.

A number of speakers have refer-
red to the flnancial position of the
State Governments. In my budget
speech, 1 have already drawn atten-
tion to the deficit”budgets presented
in a number of States. We have
made further analysis of the State
budgets for the coming year. which
shows that on the basis of their
budget estimates, the State Govern-
ments as a whole will have a deficit
of as much as Rs. 75 crores in 1965-66.
I do not wish to conceal my pertur-
bation at this state of affairs. I have
a detailed assessment of the finances

of State Governments. I do not
think, time being short, I should

burden this House with all
details.

these

Shri Vidyz Charan Shukla (Maha-
samund): He may lay it on the Table.
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Shri T. T. Krishnamachari: The
only fact that I would like to state
is this! ~ Admitting that the present
position of State Governments’ fin-
anceg is disconcerting, it would not be

correct to say that the deficit of the

Btate Governments arises merely
from substantial increases in non-plan
expenditure on revenue account, (It
has been possible to identify from the
‘budgets the non-plan expenditures of
some States). The reason for the
deficit is really the large size of their
plans. It may well be, as my hon.
friend, Shri A. C. Guha pointed out,
that the Stafe Governments are show-
ing deficit this year for tactical rea-
sons to enable them to make out a
better case for larger devolution of
Tesources from the Finance Commis-
sion. I hope he is right and the real
deficits in the State budgets would be
smaller than what had been indicat-
ed. I propose, therefore, soon to
have discussions with the State Gov-
ernmentg to review their flnancial
position including their borrowing
programmes for the coming year.

Some hon. members have referred
to the large outstanding debt of the
Stat? Governments. On 31st March,
1985 t-is debt is estimated to be
Rs 4723 crores against Rs. 2735 crores
in March 1881. The bulk of the
debt of the State Governments is to

the Central Government.
14

A number of speakers have refer-
red t- the specific problems of indivi-
dual States. May I say that it is a
matter in which I fully share their
feelings. My hon, friend, Shri D. N.
Tiwary, spoke about Bihar. I have
been to Bihar. We have a strange
paradox there of our having conquer-
ed or very nearly conquered nature.
Out of a total of more than 20 million
acres round about 7 to 8 million acres
will be brought under stabilised irri-
gation. Besides, Bihar has got large
natural resources. The peasantry of
Bihar is extremely hard-working and
resourceful. Therefore, it is a para-
dox when you find that the back-
wardness of North Bihar is something
evident. Y do hope that it will be

possible for the Central Government
along with the State Government to
remedy the situation. I cannot say
that I am a wizard and I can do the
trick, but I do hope to try.

The position in regard to certain
parts of Uttar Pradesh, notably the
eastern areas, ig equally bad.

Shri R. S. Pandey (Guna): Do not
forget Madhya Pradesh.

Shri T. T. Krishnamachari: We
have taken on as a part of Central
Government liability the improve-
ment of the economic condition in
four districts. It is the intention of
the Government to extend the arca of
direct economic assistance In the
backward parts of Uttar Pradesh. Sir,
hon. Members of this House know
that we have started work on a late-
ral road which commences, at the
moment, from Bareilly but it will be
extended to Dehra Dun right up to
Amingaon which is near Gauhati. The
road is expected to be ultimately a
first-class road and it will be concret-
ed. It is our hope that ,resurgent
U.P., resurgent Bihar and backward
North Bengal and Assam would grow
round about this road.

Some hon. Member asked me as to
what happened to the resolution pass-
ed in one of our party meetings about
new cities. We are deeply engaged
in evolving plans for shifting ipdus-
trialisation from where it now exists
on to new areas. Rural industria-
lisation, if I may be permitted ‘o say
something about it, is a contradiction
in terms, because the moment a rural
area gets industrialised it becomes
urban. The idea is to shift indus-
trialisation to the rural areas, and I
hope that the ambition to have 75
new cities in India within Fourth and
Fifth Plang would eventuate.

I think that ig also the key to the
situation so far as Madhya Pradesh
is concerned.

1 have not spoken at length about
the financial position of the State
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Governments, not because I do not
have any sympathy with their diffi-
cult problems or any understanding
of them. 1 have taken every oppor-
tunity of visiting individual States
and watching the progress in various
projects.

My hon. friend, Shri M, L. Varma,
spoke about Rajasthan. I must say
that it is one of my unforgetable
experience of having stayed for two
days in Rajasthan, in the desert.
Hardly anybody goes there. 1t seems
I was perhaps the first Minister who
went there. My friend the Chief
Minister of Rajasthan apologised for
having taken me in a jeep 110 miles
across to the frontier., He 3aid he
should have suggested taking me in a
helicopter. I said it was a good thing
having taken me in a jeep because 1
saw that part of the country. The
people there, whose life is the same
as that of the people on the other side
of the frontier in Pakistan who essen-
tially live on what you might call a
purely arable economy, asked for one
thing only. They do not ask for
hospitals, they do not ask for housing,
they do not ask for roads, they only
want water. 1 was told the other
day that in a place while drilling for
oil they were able to succeed in get-
ting some water. It is something re-
markable. The place where I stayed
was in the desert. We had {o bring
water there from 110 miles away.
The whole place where water hus
been found is so glad of having had
water there. It is said that the Cen-
tral Government should take direct
interest in the Rajasthan Canal. Some
hon. Members think that what is more
important should be done by the
Agriculture Ministry or by the Iiri-
gation and Power Ministry. Then
some hon. Members ask: is there any
quarre] between the Finance Ministry
and the Irrigation and Power Minis-
try or a quarrel between the Cen-
tral Government and the State Gov-
ernment. There is nothing of that
sort. The important thing that has to
be realised is this. The canal 1s a
means to an end; it is not an end in
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itself. The overseer, the engineer,
the contractor, the workers and the
person who designs the canal, they
are al]l necessary for building a canal.
But, having built it, if they leave it
like that, the canal will be useiess.
Many canals were found useless in
the past. So, we think more of the
development aspect of the Rajasthan
Canal, which has to be provided ini-
tially. Simultaneously, we work on
the Canal also. I do hope it would
be possible for us to bring mlo
being the Rajasthan Canal Board and
expedite and complete this work with-
in the next 6 or 7 years. I have no
doubt that Shri Manak Lal Varma
would agree with me that that would
bring satisfaction in a larger measure
than anything we can do to the back-
ward areas of Rajasthan.

That is why I have taken every
opportunity to visit individuai States
and watch the progress of various
projects, and do whatever I can to
expedite the implementation cf these
projects. I propose to continue my
visits to these States as often as I
can.

An hon,. Member: Visit Kerala also.

Shri T. T. Krishnamachari: Provid-
ed, my hon. friend will give me safe
conduct.

Shri Daji (Indore): Provided. Shri
Nanda does not detain you.

Shri T. T. Krishnamachari:
that will solve my »roblem.

Well,

Ultimately, the responsibilily of
the State Governments and the res-
ponsibility of the Central Govern-
ment for development cannot be se-
parated into different compartments.
These responsibilities are to the peo-
ple of India. No matter what the
differences between ihe States and
the Centre on their probiems are, we
have to look upon them as a whole
and tackle them in a spirit of ‘mutual
understanding. At least in this res-
pect I would like to express not only
my agreement but also my gratitude
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to my hon. friend, Shri Malaviya,
who has assured the House that the
Congress Party stands united in its
determination and strengthen the
unity of the country.

I would like to touch one or two
mportant problems before 1 come to
answer one or two questions, Some
hon. Members have referred to the
difficult balance of payments porsition.
I myself would like tv underline the
gravity of the foreign-exchange situa-
tion which impelled me ty coine to
this House ten days before the presen-
tation of the budget with some dras-
tic measures. The situation arose
from a variety of factors, to some of
which I have already made a refer-
ence in my budget speech. We had
to carry the burden of increased im-
ports of foodgrains and fertilizers;
and while our exports have increased,
the increase during the current year
has been less than in the ‘ast year
and is not commensurate with our re-
quirements. There was naturally a
pressure on our reserves which dec-
lined by about Rs. 90 crores between
the end of March 1964 and the third
week of February 1965. Considering
the low levels of reserves with wuich
we started the year, a depletion of
this magnitude could not but cause
concern.

I am happy to say that in recent
weeks there has been some increase
in reserves, although tne increa.e is
relatively small. We have also ar-
ranged for a stand-by credit of $200
million from the International Mone-
tary Fund which, I hope woula help
us see through the 'ean period ahead.

Government has also tuken steps
to improve the rate of utilisation of
forcign assistance. As hon. Members
are aware, utilisation of foreign aid
has been steadily going up. It was
Rs. 251.2 crores in 1961-62, Rs. 325.3
crores in 1962-63 and Rs. 402.3 crores
in 1963-64. The actual disbursement
of aid during the current ycor may
be ag much as Rs. 500 crores, which
is roughly equivalent to the amount
of fresh commitment; of aid every

year. We expect the pace of utilisa-
tion to improve further,

Our success in improving the :ate
of utilisation is in no gmall measure
due to the increasing proportion of
aid in recent years being in the non-
project form, We hLuve reached a
stage in our develocment at which
an increasing proportion of our im-
ports consists of metals, materials and:
components for fabrication of capital
equipment rather than  complete-
equipment. I am glad to say that
there is much greater appreciation
now than a few years ago among the
donor countries of our need for non-
project assistance. 1 canunot help emn-
phasising too strongly the point that
the only lasting solution to our foreign
exchange problem lies in a rapid in-
crease in export earning and also a
diminution of our imports, what we
might call import saving. Some of
the concessiong which I have announ-
ced should help the export drive.
Govermment seeks to rcmove the 'm-
pediments in the way of exports, but
it is clear that the 'meacures taken in
this direction should not he such as
to make excessive demands on our
scarce foreign exchanga resourres.
Industry must, therefore, give the
highest priority to production for ex-
ports and this also m2ans competitive-
ness in regard to price as w=zll ag
quality.

I am wondering whether I should
make a reference to privata forcign
investment. I am afcaid that it has
become hackneyed. I rather fezl that
I should pass over it for this reason
that 1T have stateq this before. But
there is a very curious sophisticated
metaphysical interpretation given by
my hon. friend Shri Kiisania Menon
about foreign capital, an1l the sugges-
tion made by some hon. Membery—I
suppose I would not d:bi their in-
tentions anyway—is that someithing
is being done which would comnpleiey
enslave this country and bring us
back to a position in which we s.ood
in 1947. I am not cast in s heroic
mould. I ghall not say like Sur ¥in-
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ston Churchill that I om not here to
liquidate the Indian freedom, put 1
think that the fears, perhaps bona
fide, are completely unfounded. I
wish that foreign capital does come in
a2 measure where we can say “All
right, we do not want any wmore of
it”. I do not think that it is com-
ing like that, nor is it true that iere-
ly because one or two people make
an offer which is unacceplable we
are going to accept all kinds of things
which will enslave us, nor do I feel
that the figure quoted by my hon.
friend Shri Krishna Menon repre-
senis the outgo from this country.
My hon. friend there, the very clever
enterprising Member from the Com-
munist Party mentioned something
like about Rs. 98 crorecs; of outgo. A
very large portion of the outgo repre-
sents intcrest on borrowings, both for
the public and private <ectors, I think
the outgo reully in the form of pro-
fits and dividends is about a quarter
of the amount that she mentioned.

My hon. frienq Shri Krishna Menon
whose knowledge of English is coer-
tainly far better than mine referred
the word ‘catalysts’. Jt may be that
I use the word in a very generic sense
not being educated in England and
not knowing the language very well.
May I correct myself and say that I
only need it as a top-dressing? May
1 say that I need it as a trace ele-
‘ment? Will that be wrong? 1 do not
know. Some chemist will probably
tell me that trace element means that
it is not a trace but it is the whole
of the element itself. Just that is
all it would do. The fact that hon.
Members forget here is this that there
arc many c- uniries that want foreign
capital. Muany countries offer more
‘attractive terms than we do. There
is no meaning in our thinking that
foreign capital is waiting at our doors,
knocking all the time and hon. Mem-
bers and I should say ‘No, T would
not open the door’. That is not the
fact. T (o not want to refer to the
‘virtues, the merits, the good eflfects
of foreign capita] in regard to the
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future progress of India, and labour
this point further because I have no
vested interest in defending foreign
capital in this country. If my hon.
friends have any views to the con-
trary, they 'might give them up. I
suppose I have been as anti-British
as anybody else because I have heen
for a very long time doing business
with them——and I can tel! you that no
one hates a person more than the
person with whom he does business.

That is by the way. I shall not lahour
that point.

17 hrs.

But I give this assurance to hon.
Members that so long as I am here—
how long, I do not know; sometimes
I thought I was going away soon . . .

An hon, Member: Why?

Shri T. T. Krishnamachari: But
like a bad coin, I have u way of turn-
ing back again. I am one of those
patent illustrations of the operation
of Gresham’s law. So you may never
get rid of me: I 'may stay herc for a
long time to come.

T can tell hon. Members that I
yield to none,—not to my hon. friend,
Shri Krishna Menon, aot to my hon.
friend, Shri Keshav Dey Malaviya, or
anyone elsc, who use this for a voli-
tical purpose—in this matter; foreign
capital will come on our terms forcign
capital will come on terms on which
on we can rcpatriate, it will come on
terms that we can accept because re-
patriation must be easy. As my hon.
friend, Shri A. P. Jain, gaid very
rightly, it will be selective, I am
not going to ask foreign capital to
come—they might have come before
—to make bolts, nuts and screws.
They won’t come again. The only
thing is that our honour, our pledged
word, will stand. They will go in
time. A number of lhose factories,
nutg and bolts factories, probably will
not remain here. They will go seek-
ing other more profitable. avenues.
But certainly there is no use saying,
‘I can do everything’.
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I went to Ludhiana the other day.
I visited 40 shops. They can do every
thing. But they cannot do it with
that quality. Quality is not there.
Secondly, the cost is very high.
Modern industry today is highly me-
chanised. There is a high degree of
automation, which means a high
degree of electronics injected into
the equipment. We are nowhere near
that. We are making machine tools
and we are making them at a profit.
But we have not still made one elec-
tronic machine tool. We make some
electrical, ones, not electronic ones.
The whole field of electronicg is still
something closed to us. We need
such people. It may be that [ndians
who have gone abroad, to tne States,
they are people who are employed in
electronoic firms. We might get them
back and pay them what they want.
Some hon. Member said, pay them a
thousand rupees. Well, people there
get a thousand rupeeg a week or less
than a week, in the States. They
won't be here. My hon. colleague,
the Health Minister, is not able to
keep her doctors here, because we
cannot pay them enough., We might
do without foreign technicians, But
you make up your mind which one
you want—you cannot have both at
the same fime—economy in payment
or development very fast. Therefore,
I shall not labour this point.

Shri K. D. Malaviya: Let ug pass .n.

The Minister of Planning (Shri B.
R. Bhagat): Convinced.

Shri T. T. Krishnamachari: Some-
times my hon. friend’s impatience
helps

Unaccounted monhey. My hon.

friend, the hon. Member for Phulpur,
<poke about unaccounted money. May
I say that I share her sentiments? If
she had looked into my budget speech
—it is not a document worth bother-
ing about, badly drafted, and very
badly delivered too;—she woulgq have
found that the same feeling of hesi-
tation was there in my mind. Am I
doing the right thing? Is it proper
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for us to let down people who have
paid their taxes honourably, though
ethey have been few in number?

But there is one factor which I
would like to mention to my hon.
friend. A Finance Minister hag to
abstract himself from his surround-
ings. For the time being he is like
2n astronaut who is in an air-condi-
tioned atmosphere. The only thing
that I want is my money, and that is
why we have thig power to com-
round. Revenue considerationg will
not admit of anything else, and that
iz why the American law, with which
she is very familiar, says that the
power to tax is the power to destroy.
When you have to make the money
by taxation, you can alsp destroy in
the process. That is why I have to
forget that I am an ordinary, com-
monplace human being, and remem-
ber that I am a person whg has to
garner the savings of the country
which have got locked in varioug hid-
den places in the country.

Another fact which made Govern-
ment adopt this course is this. There
may be a little loss, not the whole lot
of it, because if a person has hidden
wealth and says that he will bpring
it out, there is a section in the In-
come-tax Act—section 60 at the time
I knew it, now it is section 89 or
something like that—by which we
bave to tax the income over a per-
104 of ten or twelve years, and per-
haps he would not be paying over
80 per cent.

Secondly, we would be exposing our
officers to temptation and disrepute.
Maybe Shri Nath Pai or somebody
would say: “What about X? He has
taken money”. The position of in-
come-tax officers is far more unen-
viable than mine, or for the matter
of that, of any member of the Trea-
sury Benches. Therefore, we do not
want to place income-tax officers in
that position.
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Maybe, the thing will not succeed, .
does not matter. The wheels of
Governrment grind slowly, but
they grind nevertheless. But I think
we will squeeze the money out—may
be Rs. 2, 3 or 5 crores, but the money
will be squeezed out. That is both
my explanation and apology to my
hon. friend.

One other matter which I would
like to say before going into details,
is this. Personal references were
made. We happen to be in this un-
enviable position. The hon. Member
opposite once made a reference to
me in regard to a particular matter.
I had nothing whatever to do with
it. I sent for the relevant file. I
found that the orders had been pas-
sed by the late lamented Prime Minis-
ter. I took a photostat copy of it and
I sent it to the hon. Speaker, and 1
asked the hon. Member to retract
what he had said. He would not.
The trouble about it is that apologis-
ing is a bourgeois virtue, and there-
fore people would not apologise.

Shri Vasudevan Nair: But self-
criticism is sometimes good.

Shrimati Renu Chakravartty (Bar-
rackpore): Do not bring in Pandit
Jawaharlal Nehru to cover up your
sins.

Shri T. T. Krishnamacharl: The fact
about It is that my sins are small,
but I can tell you that this is a matter
where a photostat copy was given to
the Speaker, and that photostat copy
contained the signature of the pre-
vious Prime Minister.

My hon. friend, Shrimati Renu
Chakravartty, is a very charming per-
son generally, but when she pursues
a particular thing, she pursues it to
the end. Therefore, this man, the
Finance Minister, must be a bad per-
son. Everything that he does is in-
tended to benefit somebody else. He
must be passing orders to benefit his
friends in South India, If he does
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not do it by law he must be doing
it by executive instructions.

1 asked my department today if I
had done it at any time. Of course,
people who are my friends, who are
my enemies, who are npeither wmy
friends nor enemies all deal with the
department from time to time. Every
body pays taxes or does not pay tax.
I found that there was some referen-
ce in 1957, which was answered in
the negative, and I found that it was
pursued further., The namz of the
firm is Messrs. T. V. Sundaram Iyen-
gar & Sons, and I was told that they
paid penal tax for a nwmber of years,
and went to court in 1962-63 and the
tribunal decided in their favour.
I am afraid that after I became Fin-
ance Minister, I asked the depart-
ment to appeal against the decision.
T did not probably even knew Wwho
the party was, but in any event, when
the law is interpreted adversely, we
ask for an appeal. I can also tell
the hon. Member that many of these
amendmentg that we have made are
a result of my asking the depariment
to submit to me cases before they
appeal to the Supreme Court. Any
case that goes against us in the high-
courts, I want them to be sent to me,
because sometimes it happens that
the high court is right and .he party
spends unnecessarily and the matter
is taken to the Supreme Court; it
takes flve to seven years. The party
even dies in the meanwhile. In 50
per cent of the cases, where I found
that revenue losses by way »f inter-
pretation of a principle will not be
considerable, I have asked them not
to appeal; not because I wanted to
stop a particular party or other; may-
be, in some of these cases we have set
right some things in this particular
legislation because we find that the
court decision has to be carried out.
There are various things that happen
in which the interpretation is always
wgainst.

One hon. Member pointed outl some-
where that the law is all right bdbut
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that the rules that are framed by the
income-tax authorities are wrong. 1
found out today that some of the rules
which have been passed perhaps in-
advertently were wrong. So, I will
tell my hon. friend that she might
certainly hug to her opinion and pro-
bably she might bring it up again and
again. But nobody has benefited by
anything that we have done. In fact,
I found that one concession which
probably they were able to take—they
did not get it as they were too big
for the concession.

Another thing that was mentioned
was Bird & Co. The mention of Bird
& Co., is like what in the first world
war an old lady used to react imme-
diately, when once the mention of
Mesopotamia was made. Because she
hag somebody there in the Mesopota-
mian war. So, the House reacts
quickly by the mention of Bird & Co.
I can tell you we have not allowed
anybody who is a criminal to go away.
Proceedings have been taken. Of
course, they have resisted the pro-
ceedings by going to the court. But
nobody hms been allowed to flee away
from this country and escap~ punish-
ment, because a director ts not puni-
shed unless we can prove that that
man is cognizant of what had happen-
ed.

A reference was made by 'my hon.
friend to New Jute Mills cr some-
thing like that, which was owned by
a gentleman called Ramnath Goenka
who incidentally happens to be a
friend of mine. He said something
was not done. I made enquiries.
There was no case at all. The point
about it is this. We easily mention
the names of the other parties in arder
to offend the Ministers. I am quite
prepared if the hon. Member were to
say that I am deaf, I am blind, my
nose is not straight, my voice in
croaking or my intelligence is sub-
standard. 1 do not mind i¢; we are
here for that purpose. But I think
they should stop mentioning other
people’'s names and hurting them,

My hon. friend over there—he is

not here and of course he would not
be here—mentioned something which
would be flattering to me as a father.
He mentioned that T. T. Krishnama-
chari & Co., which is owned by my
sons, had about Rs. 20 lakhs to Rs. 30
laws. of course, between Rs., 20
lakhs and Rs. 30 lakhs, there is a big
difference in terms of lakhs, because,
if I had one lakh more, I would be a
rich man. The hon. Member said that
before the British left, apparently
they gave it to them and now they
are worth Rs. 4 crores. Well, I know
nothing about it. In fact, T know
very little about them. But I can tell
you one thing. It is apocryphal.” In
fact, crore-pathis are not found in
South India except perhaps a handful.
But the point is, it sticks. I do not
want to speak about my boys. Cer-
tainly they are not worth cven ubout
Rs. 30 lakhs or anything .ike that.
Maybe 1 was worth a little and I have
got impovershed. That is a different
matter, If we are fools to come into
politics, 1 could not blame anyone,
least of atl Dr, Lohia.

The point is that in this House it
has become a practice to mal:c charges
not only against member; of {he Trea-
sury Benches but also against nther
provle unconnectedq with the Hcuse,
and they have n¢6 escape. I do not
know what a lawyer would do about
it. I do not know how the law pro-
tects it. I would beg of hon. Mem-
bers ot to do that: not so much be-
cause I have been mentioned. If !
have done something, 1 can take the
blame. I do not mind it it affects
me. In fact, one thing which we do
as we grow old and you necome ga
Minister or even you are in a parly
like this, is to develop a duck’s back.
But the point is something must b»e
done to glop this: not the character
assassination of Members of the Trea-
sury Benches; they are here and they
can accept it, but of the people who
are outside, whose names are men-
tioned and who have nothing whatso-
ever to do with this House or the
party or the way in whicl: the Gov-
ernment is carried on.
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Sir, I have exhausted my time. I
have to make a few announcements.
My hon. friend Shri Morarka made
some very valuable points, but I would
not speak about them for lack of time.
I would now like to make a few an-
nuoncements of what I to do when 1
bring the Finance Bill. My hon.
friend Shri Masani also wrote to me
a letter to the effect that a new pro-
vision regarding reduction to be made
in provident fund, insurance premia,
etc.,, will incidentally have the effect
of reducing the tax relief yn certain
levels. As I mentioned in my budget
speech this simplification wag intend-
ed primarily to facilitate the calcu-
lation of the tax liability hy each in-
dividual. No measure of simplifica~-
tion of this sort can leave the posi-
tion of all income-tax payers com-
pletely unchanged. In deciding on
the consequences of any particular
simplification one has also io bear in
ming other changes in personal taxa-
tion, such as the overall reduction in
the rates of tax and the factwhat un-
like last year when the annuity de-
posit wag payable even in respect of
the amounts paid towards provident
fund contributions, etc., the annuity
deposit now would be payable in res-
pect of only half of such amounts.
It, is, however, my intention t, have
this matter examined further and to
propose an appropriate change in the
Finance Bill before it comes up for
consideration, so that the incidental
reduction in the tax relief recsulting
from the new provision regarding pro-
vident fund contributions, etc,, is
mitigated as much as possible, It
may be, for example, that :n cam-
puting the total income we may allow
a deduction of 60 per cent as against
50 per cent now proposed of the
qualifying amount of savings on the
first Rs. 5,000 of such savings. If I
have 60 per cent all along the line, it
will only benefit the higher slabs, A
two slab system of this kind would
remove much of the discrepancy to
which my attention wag drawn. In
about flve instances—a person getting
Rs. 16,000 will pay Rs. 36.256 more,
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apart from the tax concessions has
got; a man getting Rs. 18,000 will pay
the same extra amount; whereas a
man who has got Rs. 20,000 will
make a smal] net saving of Rs. 48; a
man getting Rs. 21,000 would lose
Rs. 43, a man getting Rs. 2,2000 will
lose Rs. 54 and a man getting Rs. 23,000
would lose Rs. 15. These are the
five instances, if you make a change
to 60 per cent for the first Rs. 5,000
and 50 per cent thereafter. There
would not be altogether an e¢limina-
tion of the disadvantage, but a very
get
some benefit.

There has also been some discussion
about the purposes for which the tax
credit certificates granted with refe-
rence to the central excise duty on
increased production and with refe-
rence to additional corporation tax
payable by a company should be al-
lowed to be used. Our intention was
that these certificates should be al-
lowed to be used for purposes relat-
ing to expansion us well as for dis-
charging debt obligations. In fact, it
has been pointed out by Shri Dande-
kar, Shri Masani and Shri Morarka.
I mentioned it in my budget speech,
but it has not found a place in the Fi-

nance Bill. This defet will be re-
moved.
A number of speakers including

Shri Masani expressed the fear that
the incentives I have proposed for
additional production, for promotion
nt exports and for more efficient use
of existing capital, while welcome in
themselves, might give a great deal
of scope to the Government for the
rxercise of arbitrary power. I am
afraid this fear or apprehension is
based on a misunder-standing of the
incentives that 1 have proposed. The
concession, for example, regarding the
fssue of tax credit certificates in res-
vect of the additional corporation tax
payable by a company is applicable
to all companies engaged in the
manufacture or production of any of
the articles mentioned in the First
Schedule to the Industries (Develop-
ment and Regulation) Act of 1951
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There is, therefore, no question of
this particular  concession being
granted by the Government in an ar-
bitrary manner without reference to
the hon, House. I would like to un-
derline also that this concession
would facilitate not merely increase
in production but even more impor-
tant, the more efficient use of the
capita]l already invested. Higher tax
liability and higher profits, as hon.
Members would no doubt appreciate,
are the function not only of increas-
ed production but also of greater
efficiency. I think my friend, Shri
Morarka, missed this point when he
said the Budget contains nothing to
encourage reduction in cost of pro-
fduction. Let me make it clear also
that the amount of the tax credit cer-
tificates in respect of the Central
Excise Duty, the' Corporation Tax
nnd exports will all be excluded from
income for purpose of taxation.

As the Finance Bill makes it clear,
the tax credit certificates in relation
to exports and the tax credit certifi-
cates in relation to the excise duly
paid on increased production will be
issued on a selective basis.

The financia] inducements necessary
for promoting exports and for increas-
ing production necessarily differ from
commodity to commodity and there is
no escape from applying concessions
in these two fields on a selective basis.
Hon. Members may, however, rest as-
sured that it is my intention during
the discussion on the Finance Bill to
give a more precise idea of how these
two concessions are proposed to be
applied. I might add for the sake of
clarification that exports ,after 28th
February 1965 will qualify for what-
ever concessions are announced under
this scheme irrespective of when the
Aetails of the scheme are announced.

As the Finance Bill now stands,
the provision regarding exemption
from wealth tax for five years for
equity shares subscribed and paid
for by an assessee in an industrial
rompany where such shares form
part of the initial issue of capital by
the company applies to such shares
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subscribed and paid for after 28th
T'ebruary 1965. It hag been suggested
that equity shares subscribed and
paid for during the last year, that is,
during 1964-65 should also be eligi-
ble for this concession and that ap-
propriate recognition should be given
to the fact that a large part of the
new equity issues floated last year
had to be under-written by financial
institutions and others. It is my in-
tention to propose appropriate chan-

i'es in the Finance Bill to take ac-
rount of these representations.
Hon. Members will recall that 1

had announced in my Budget Speech
that I would introduce a new series
of Small Savings Certificates with a
higher rate of interest than at pre-
sent. I had also said that the inte-
rest on the new Certificates would be
taxable unlike in the case of existing
instruments which will also be con-
tinued. It is now proposed to issue
new Certificates to be known as ‘Na-
tional Savings Certificates (First Issue)
which will be available at all post
offices from 1st June 1865. Purchasers
of Nationa] Defence Certificates on or
after 1st April 1965 will also be given
the option to convert them into the
new Certificates from the same date
as the original issue,

The new Certificates 'will have a
ten year term with a maturity value
ot Rs. 180 for every Rs. 100 invested.
They can be held only by individuals,
either singly or jointly, up to a limit
of Rs. 25,000 for single holdings and
Rs. 50,000 for joint holdings, They
can be encashed after an intial lock-
up period of two years, the yield
progressively rising from year to
year. The facility of nomination
pledging, transfer, etc., will also be
available as in the case of the exist-
ing National Defence Certificates.

The accumulated interest received
on encashment of the Certificates will
be liable to income tax as earned
income, but there will be no deduc-
tion at source. The interest will at-
tract tax at the average rate appli-
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cable to the investor’s other taxable
income, after excluding the interest
on these Certificates. For those who
are not liable to pay income-tax on
their other income, the compound
rate of interest on the new Small
Savings Certificates would work out
to a little over 6 per cent per annum.

Opportunity has also been taken to
review the interest rates on the Post
Office Savings Bank deposits and the
Cumulative Time Deposit Accounts.
From 1st April, 1965 the deposits of
individuals in the Post Office Savings
Bank, including the past accumula-
tions, will earn tax-free interest at 4
per cent without limit of deposit. The
Cumulative Time Deposit Accounts
opened on or after 1st April 1965 will
now earn a bonus at maturity in ad-
dition to the existing maturity value,
amounting to Rs. 15 for a 5 year ac-
count, Rs, 50 for a 10 year aecount
and Rs. 100 for a 15 year account for
a monthly deposit of Rs. 10 and pro-
portionately for other deposits. The
bonus will be tax-free and the depo-
sits in the case of 10 and 15 year ac-
counts will continue to count for de-
duction from income for purposes of
tax in the same manner as Provident
Fund contributions and life insurance
premiums,

Formal notifications giving effect to
the proposals for issue of the new
Certificates and for increasing the in-
terest rates are being issued separa-
tely.

Hon. Members will recall that the .

Finance Bill seeks to give effect to
my announcement of 24th December

1964 to exempt interest on Govern-
ment securities from the unearned
income surcharge. I have already

mentioned that interest on the new
Small Savings Certificates will also
be treated as earned income. It has
been represented that the same treat-
ment should be accorded to similar
income from investment in Govern-
ment sponsored institutions such as
the Unit Trust. We are examining
these representations and it is my in-
tention to propose a suitable change
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in the Fiance Bill when it comes up
for consideration before hon Mem-
bers.

Sir, I have very nearly done. I
would like to express my thanks for
such support—Iliberal in some cases,
halting in others and grudging in some
other cases—that my budget has re-
ceived from this hon. House,

I would like to say one thing. Cer-
tain general references were made to
Government—how they work, the
manner they are going on with their
work and taking decisions, their in-
decisive attitude, their halting atti-
tude in certain matters, May I say as
a sort of rebutal to the people who
might have such an impression about
our Government that our Govern-
ment is functioning as a Govern-
ment. The budget is only a part of its
functioning.  You might say that
Government’s actions are wrong. My
hon. friend, Shri Krishna Menon,
speakes almost in the words of Alex-
ander Pope of the rape of democracy.
yesterday. It is quite possible for hon.
Members to have different opinions
in regard to different actions of Gov-
ernment. They might not approve of
them. They might say that they are
wrong. They might say that we
are not taking a long-range view of
the problem. Hon. Members opposite
might not approve of our policy.
Somebody else might say that some-
thing else should have happened but
it has not happened. A'l that is per-
factly correct. I do not say that this
Government is completely infallible.
Even the Government of Pandit Ja-
waharlal Nehru was not; many peo-
ple criticised it. Therefore, our falli-
bility is something which we admit.
But I do feel that it is a Govern-
ment which is carrying out its func-
tions. Somebody said that it is a me-
diocre government. Yes. But it so
happens that the hon Member who
spoken of the mediocre government
has been born in a mediocre nation
and a mediocre community.
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Shri Parashar:
not mediocre,

No, our nation is

Shri T. T. Krishnamachari: May be,
A nation is made up of people who
compose of it. Personally I think
that we are not a mediocre nation.

1 think my hon. friend from Phulpur
has upheld the dignity of this coun-
try in the conference of the United
Nations as mobody else hag done. Is
that something of which we need be
ashamed of? I am sure that if we
have any such function and if we
make a request she will do it likewise.
I do not see why we should call our-
selves mediocre. I have not found
any difficulty in any conference table
in any country in upholding my coun-
try. I am not talking for myself.
Therefore, I would beg of hon. Mem-
bers that in moments of anger in
moments of strife, or because of dis-
approval of particular policies, let us
not say things which we will regret
later, This nation has to proceed. We

are not modiocre; therefore, your
govermment is not mediocre. We are
not indecisive; therefore, your gov-

ernment is not indecisive. But we
are human beings and, therelore, lia-
ble to err. I have to make my hum-
ble contribution to this country andI
have presented to the country a bud-
get which may be is disagreeable in
many ways but it is a budget which
has been inspired by my assoication
with great people, Whatever Shrimati
Renu Chakravartty may say we can-
not forget Jawahar'al Nehru. If they

do not have g Jawaharlal Nehru,
what can I do about it. Al least 1
have something to remember. With-

out doing damage to the memory of
that great man under whom we ser-
ved, we have presented a budget in
consonance with the principles that
he taught us. And I think this country
will prosper, we shall have a Fourth
Plan and we shall continue to hold
our head high.
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17.28 hrs.

*DEMANDS FOR GRANTS ON
ACCOUNT, 1965-66

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the third column of the order
paper, be granted to the Presi-
dent, on account for or towards
defraying the charges during the
year ending on the 31lst day of
March, 1966, in respect of the
heads of demands entered in the
second column thereof against
Demand Nos. 1 to 149.”

The motion was adopted.

[The motions of Demands for Grants
On Account, 1965-66 which were
adopted by the Lok Sabha, are
reproduceq below—Ed.]

DemAND No, 1.—MiINISTRY OF CrviL
AVIATION

“That a sum not exceeding
Rs. 2,38,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of Civil Aviation’".~

DEmMAND No. 2.—METEOROLOGY

“That d& sum not exceeding
Rs, 50,15,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Meteorology’ ”.

. DEMAND No. 3.—AVIATION

“That a sum not exceeding
Rs. 1,13,33,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on tne
31st day of March, 1966, in respect
of ‘Aviation’”.

*Moved with the recommendation of the President.
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DemanND No. 4—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF CIVIL
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DeMAND NO, 9—COMMUNITY DEVELOP-
MENT PROJECTS, NATIONAL EXTEN-

AVIATION

“That a sum not exceeding
Rs, 1,35,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1866, in respect
of ‘Other Revenue Expenditure of
the Ministry of Civil Aviation’”.

DeMmAND No. 5—MINISTRY OF CoOM-

MERCE

“That a sum not exceeding
Rs. 6,68,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st. day of March, 1966, in respect
of ‘Ministry of Commerce’ ”.

DEMAND NoO. 6.—FOREIGN TRADE

“That a sum not exceeding
Rs. 1,81,60,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Foreign Trade’”.

DEMAND No, 7.—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF

COMMERCE

“That a sum not exceeding
Rs. 81,86,000 be granted to the
‘President, on account, for or
towards defraying the charges
during the ycar ending on the
81st day of March, 1966, in respect
of ‘Other Revenue Expenditure of
the Ministry of Commerce’"”.

DeEMAND No.

SION SERVICE AND COOPERATION

“That a sum not exceeding
Rs. 84,69,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Community Development Pro-
jects, National Extension
Service and Co-operation.”.

DeEmanp No. 10.—MINISTRY OF DEFENCE

“That a sum not exceeding
Rs. 11,38,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of Defence’ ”,

11.—DEFENCE SERVICES,
EFFECTIVE—ARMY

“That a sum not exceeding
Rs. 97,79,55,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Defence Services, Effective—
Army’".

DeEMAND No. 12.—DEFENCE SERVICES,

EFFECTIVE—NAVY

“That a sum not exceeding
Rs. 4,18,46,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1866, in respect
of ‘Defence Services, Effective—
Navy' ",

DeMAND No. 8.—MINiSTRY OF Com-
MUNITY DEVELOPMENT AND COOPERA-

DEMAND NO, 13.—DEFENCE SERVICES,
TION

“That a sum not exceeding
Rs, 5,44,000 be granted to the
President, on account, for or
towards defraying the chaiges
during the yeur ending on the
81st day of March, 1966, in respect
of ‘Ministry of Community Deve-
lopment and Cooperation’ ”.

EFFECTIVE—AIR FORCE

“That a sum not exceeding
Rs. 26,23,00,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Defence Services, Effective—
Air Force'”.
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DemMAND No. 14.—DEFENCE SERVICES, J)EMAND No. 20.—ZOOLOGICAL SURVEY

NON-EFFECTIVE

“Thut a sum not exceeding
Rs. 3,57,85,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Defence Services—Non-effec-
tiVe’ ".

DEMaND No. 15.—MINISTRY OF
EDUCATION

“That a sum not exceeding
Rs. 15,21,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of Education’”.

DEMAND No. 16.—EDUCATION

“That a sum not exceeding
Rs, 7,45,17,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Education’”.

DEMmAND No. 17.—ARCHAEOLOGY

“That a sum not exceeding
Rs. 20,33,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
ot ‘Archaeology’ .

DEMAND No. 18.—SURVEY OF INDIA

“That a sum not exceeding
Rs, 71,76,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Survey of India’”.

DrMAND No. 19.—BOTANICAL SURVEY

“That a sum not exceeding
Rs. 5,551,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
d1st day of March, 1966, in respect
of ‘Botanica] Survey’”.

“That a sum not exceeding
s. 4,84,000 be granteq to the
i’resident, on account, for or
fowands defraying the charges
during the year ending on the
st day of March, 1966, in respect
of ‘Zoological Survey’”.

Damanp No. 21.—OTHER REVENUE Ex-

LENDITURE OF THE MINISTRY OF
JIDUCATION

“That a sum nct exceeding
Rs. 1,79,50,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
J1st day of March, 1966, in respect
of ‘Other Revenue Expenditure of
the Ministry of Education’”,

DEMAND NoO. 22.—TRIBAL AREAS

“That a sum: not exceeding
Rs. 2,69,61,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Tribal Areas’”.

DEMAND No. 23.—EXTERNAL AFFAIRS

“That a sum not exceeding
Rs. 38,13,87,000 be granted to the
President, on account, for or
towands defraying the ocharges
during the year ending on the
31st day of March, 19686, in respect
of ‘External Affairs’".

DeMmand No, 24.—OTHER RevENUE Ex-

PENDITURE OF THE MINISTRY OF
EXTERNAL AFFAIRS

“That a sum not exceeding
Rs. 1,44,28,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure of
the Ministry of External Affairs’”.

DEMAND No. 25.—MINISTRY OF FINANCE

“That a sum not exceeding
Rs. 41,02,000 be granted to the
President, on account. for or
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DemaND No.

towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of Finance’”.

Demanp No. 26.—Customs

“That a sum not exceeding
Rs. 83,568,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Customs’”,

Demanp No. 27.—Un1oN Excisg DUTIEs

“That a sum not exceeding
Rs. 2,07,39,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Union Excise Duties’ ”.

INCLUDING CORPORATION TAx, ETC.

“That a sum not exceeding
Rs. 1,57,41,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Taxes and Income including
Corporation Tax, etc.'”.

DEMAND No. 29.—STtAMPS

“That a sum not exceeding
Rs, 59,17,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 19686, in respect
of ‘Stamps’"”.

DEmanD No. 30.—Aubprr

“That a sum not exceeding
Rs. 2,66,89,000 be granted to the
President, on account, for or
towardg defraying the charges
during the year ending on the
81st day of March, 1966, in respect
of ‘Audit’ .

DeEMAND No, 381.—CURRENCY AND
COINAGE

“That a sum not exceeding
Rs. 1,50,32,000 be granted to the
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President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Currency and Coinage’”,

DEmAND No. 32.—MINT

“That a sum not exceeding
Rs. 48,11,000 be granted to the
President, on account, for or
towanrds defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Mint'”,

DEmAND No. 33.—KoLAR GOLD MINES

“That a sum not excecding
Rs. 78,67,000 be granted to the
President, on account, for or
towanrds defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Kolar Gold Mines’”.

DeEmMAND No. 34.—PENSIONg AND OTHER

RETIREMENT BENEFITS

“That a sum not exceeding
Rs, 1,47,14,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Pensions and Other Retirement
benefits’ .

DEMAND NO. 35.—TERRITORIAL AND
POLITICAL PENSIONS

“That a sum not exceeding
Rs, 3,64,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Territorial and Political Pen-
sions' .

DeEmMAND No, 36.—Orrum

“That a sum not exceeding
Rs. 2,51,64,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Opium’”.
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DeMAND No, 37.—QTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF FINANCF

“That a sum not exceeding
Rs. 11,84,82,000 be granted to the
President, on account, for or
towards defraying the chargcs
during the year ending on the
31st day of March, 19686, in respect
of ‘Other Revenue Expenditure of
the Ministry of Finance’'”.

31st day- of March, 1966, in respect

of ‘Pre-partition Payments’ ",

DEMAND No. 42.—MINISTRY OF FooD
AND AGRICULTURE

“That a sum not exceeding
Rs. 16,08,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of Food and Agricul-
ture’”. )

DEMAND No. 38.—PLANNING COMMIS-
SION

“That a sum not exceeding
Rs. 25,58,000 be granted to the
President, on account, for or
towands defraying the charges " .
during the year ending on the That a sum not exceeding

. Rs. 69,62,000 be granted to the
31st day of March, 1966, in respect AN
of ‘Planning Commission’”, President, on account, for or

towands defraying the charges
during the year ending on the

DEMAND No, 43.—AGRICULTURE

DEMAND No. 39.—GRANTS-IN-AID TO

STATE AND UNION TERRITORY GoOV-
ERNMENTS

“That a sum not exceeding
Rs. 42,71,30,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Grants-in-aid to State and
Union Territory Governments’”.

DEMAND No. 40.—MISCELLANEOUS AbD-

JUSTMENTS BETWEEN THE CENTRAL
AND STATE AND UNION TERRITORY

31st day of March, 1966, in respect
of ‘Agriculture’ ”,

DEmMAND No. 44.—AGRICULTURAL
RESEARCH

“That a sum not exceeding
Rs. 1,08,66,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Agricultural Research’”,

OEMAND No. 45—ANIMAL HUSBANDRY

GOVERNMENTS

“That a sum not exceeding
Rs. 6,82,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Miscellaneous Adjustments

between the Central and State and

Union Territory Governments’”.

DEMAND NoO. 41.—PRE-PARTITION PaAy-

MENTS

“That a sum not exceeding
Rs, 55,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the

“That a sum not exceeding
Rs. 21,49,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Animal Husbandry'”.

DEMAND NoO. 46.—FORESTS

“That a sum not exceeding
Rs. 24,35,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Forests’ ”.
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DEMAND No. 47.—OTHER REVENUE Ex-

DEmMAND No. 52.—CABINET
PENDITURE OF THE MINISTRY OF Foon

AND AGRICULTURE

“That a sum not exceeding
Rs, 5,87,43,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure of
the Ministry of Food and Agricul-
ture’ ”,

DEMAND No, 48.—MINISTRY OF HEALTH

“That a sum not exceeding
Rs. 420,000 be granted to the
‘President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
ol ‘Ministry of Health’"”.

DeMmanp No, 49.—MEDICAL AND PUELIC

HEALTH

“That a sum not exceeding
Rs. 2,69,02,000 be granted to the
President, on account, for or
towards defraying the charges
during ' the year ending on the
31st day of March, 1966, in respect
of ‘Medical and Public Health’”.

DEMAND No. 50.—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF HEALTH

“That a sum not exceeding
Rs. 16,79,000 be granted to the
President, on account, for or
towards defraying The charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure of
{he Ministry of Health'”,

pemanDp No. 51.—MINISTRY OF HIYME

AFFAIRS

“That a sum not exceeding
Rs. 80,87,000 be granted to tlxc
President, on account, for ov
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of Home Affairs’”.

“That a sum not exceeding
Re, 8,80,000 be granted to tho
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Cabinet’ .

DeMaND No. 53.—ZonNAL CouNncris

“That a sum not exceeding
Rs, 22,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
cf ‘Zona) Councils’”.

DEMAND No, 54.—ADMINISTRATION OF

JUSTICE

“That a sum not exceeding
Rs. 54,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Administration of Justice’ ".

DEMAND NoO, 55.—POLICE

“That a sum not exceeding
Rs. 3,00,03,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Police’ ",

DeEmaNnD No. 56.—CENSUS

“That a sum not exceeding
Rs, 23,01,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Census’”.

DemAND No, 57.—STATISTICS

“That a sum not exceeding
Rs. 44,07,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Statistics’ ”.
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DEMAND No, 58.—Privy PURSES AND
ALLOWANCES OF INDIAN RULERs

Demanp No, 63.—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF

“That a sum not exceeding
Rs. 28,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Privy Purses and Allowances
of Indian Rulers’”.

DeEMAND No. 59.—DELHI

“That a sum not exceeding
Rs. 3,95,69,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Delhi’”,

DEMAND NoO. 60.—ANDAMAN AND
NIcoBAR ISLANDS

“That a sum not exceeding
Rs. 62,48,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Andaman and Nicobar Is-

(R1]

lands’ ”.

DEMAND No. 61.—DADRA AND NAGAR

HAVELI AREA

“That a sum not exceeding
Rs. 4,24,000 be granted #to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Dadra and Nagar Haveli
Area’ ”.

DeEmAND No. 62.—LaccApive, MiINICOY

AND AMINTIDIVI ISLANDS

“That a sum not exceeding
Rs. 9,64,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Laccadive, Minicoy and Amini-
divi Islands'".

HOME AFFAIRS

“That a sum not exceeding
Rs. 58,654,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure
of the Ministry of Home Affairs’”.

DEMAND No. 64—MINISTRY OF INDUS-

TRY ANp SUPPLY

“That a sum not exceeding
Rs. 17,43,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of TIndustry and
Supply ”.

DEManp No. 65.—INDUSTRIES

“That a sum not exceeding
Rs. 81,28,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Industries’”,

DeEMAND No. 66.—SALT

“That a sum not exceeding
Rs. 10,15,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Salt’”.

DemAnND No. 67—SUPPLIES AND
Di1spPosALS

“That a sum not exceeding
Rs. 62,690,000 be granted to the
President, an account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect

) ”

of ‘Supplies and Disposals’”.



5995 Demands for MARCH 28, 1965  Grantson Account  §996

-
DemAND No. 68.—OTHER REVENUE E.i-
PENDITURE OF THE MINISTRY OF

DEMAND No. 73.—MULTI-PURPOSE
RIVER SCHEMES

INDUSTRY AND SUPPLY

“That a sum not exceeding
Rs. 7,50,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure of
the Ministry of Industry and

{1}

Supply’ .

DeMAND No, 69.—MINISTRY OF INFOR-

MATION AND BROADCASTING

“That a sum not exceeding
Rs, 2,96,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of Information and
Broadcasting’ ”.

DeEMAND NoO. 70.—BROADCASTING

“That a sum not exceeding
Rs. 1,07,75,000 be granted to the
President, on account, for or
towards defraying the charges
during the yvear ending on the
31st day of March, 1966, in respect
of ‘Broadcasting’"”,

“That a sum not exceeding
Rs, 35,06,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Multi-Purpose River Sche-
mes’ ",

DEMAND No, 74.—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF
IRRIGATION AND POWER

“That a sum not exceeding
Rs. 1,56,95,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the

-31st day of March, 1966, in respect

of ‘Other Revenue Expenditure of
the Ministry of Irrigation and

N1

Power' ",

DEmMAND No. 75.—MINISTRY OF LABOUR

AND EMPLOYMENT

“That a sum not exceeding
Rs. 5,00,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect

DemAND No, 71.—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
INFORMATION AND BROADCASTING

of ‘Ministry of Labour and Em-
ployment' ",

“That a sum not exceeding "DEMAND No. 76.—CHIEF INSPECTOR OF

Rs. 82,46,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 19686, in respect
of ‘Other Revenue Expenditure of
the Ministry of Information and
Broadcasting’ ”.

DEMAND NO. 72.—MINISTRY OF IRRIGA-

TION AND POWER

“That a sum not exceeding
Rs. 5,009,000 be granted to the
President, on account, for or
towands defraying <&he charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of Irrigation and
Power’ ",

MINES

“That a sum not exceeding
Rs. 6,82,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1966, in respect
of ‘Chief Inspector of Mines'".

DEMAND No. 77.—LABOUR AND EM-

PLOYMENT

“That a sum not exceeding
Rs. 2,24,87,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect

of ‘Labour and Employment'".
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DemaNp No. 83.—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF

DEMAND No, 78.—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF

LABOUR AND EMPLOYMENT

“That a sum not exceeding
Rs. 1,66,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1986, in respect
of ‘Other Revenue Expenditure of
the Ministry of Labour and Em-
ployment’ .

DEMAND No, 79.—MINISTRY OF LAw

“That a sum not exceeding
Rs. 8,35000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of Law’”,

DemMmanp No. 80.—ELECTIONS

“That a sum not exceeding
Rs. 17,10,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Elections’”.

DEMAND No. 81 —OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF LAw

“That a sum not exceeding
Rs. 33,000 be granted to the
President, on account, for or

towards defraying the charges
during the year ending on the
381st day of March, 1966, in respect
of ‘Other Revenue Expenditure of
the Ministry of Law’”.

DEMAND No. 82.—MINISTRY OF PETRO-

LEUM AND CHEMICALS

“That a sum not exceeding
Rs, 3,03,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of Petroleum and
Chemicals’ ",

<

PETROLEUM AND CHEMICALg

“That a sum not exceeding
Rs. 1,13,11,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 18686, in respect
of ‘Other Revenue Expenditure of

the Ministry of Petroleum and

Chemicals’ ".

Demanp No. 84.—MiNisTRY oF
REHABILITATION

“That a sum not ~exceeding
Rs. 6,44,000 be granted to the
President, on account, for or
towandg defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of Rehabilitation’”.

DEmMAND No. 85.—EXPENDITURE ON
DISPLACED PERSONS
“That a sum not exceeding

Rs. 1,86,17,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1866, in respect
of ‘Expenditure on Displaced Per-
sons’ ",

DeMAND No. 86.—MINISTRY OF STEEL

AND MINEs

“That a sum not exceeding
Rs. 9,06,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of Steel and Mines’".

DeEMAND NoO. 87.—GEOLOGICAL SURVEY

“That a sum not exceeding
Rs. 64,56,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Geological Survey’”.
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MARCH 25, 1985
Demanp No. 88.—OTHER REVENUE Ex-

PENDITURE OF THE MINISTRY OF STEEL
AND MINES

DemAND No. 93.—LIGHTHOUSES AND
LIGHTSHIPS

“That a sum not exceeding
Rs. 19,43,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Lighthouses and Lightships’”.

“That a sum not exceeding

Rs. 3,48,25,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure of

. . 94. REVENUE Ex-
the Ministry of Steel and Mines’ . sl e

PENDITURE OF THE MINISTRY OF

POR
DEMAND No. 89.—MINISTRY OF TRANS- TRANSPORT

PORT

“That a sum not exceeding
Rs. 19,11,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of Transport’".

DEMAND NoO, 90.—CENTRAL RoAp FuND

“That a sum not .exceeding
Rs. 73,52,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Centra] Road Fund’”.

DEmMmAND No. 91.—COMMUNICATIONS

(INCLUDING NATIONAL HIGHWAYS)

“That a sum not exceeding
Rs. 1,89,85,000 be granted to the
President, on account, for or
towanrds defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Communications (including
National Highways)’ .

DEMAND No. 92, —MERCANTILE MARINE

+ “That a sum not exceeding
Rs. 25,38,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect

(N1}

of ‘Mercantile Marine’”.

“That a sum not exceeding
Rs. 50,13,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure of
the Ministry of Transport’ .

DeEMAND No. 95.—MINISTRY OF WORKS

AND HoUusING

“That a sum not exceeding
Rs. 4,26,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Ministry of Works and Hous-
lng‘ n.

DeMAND No. 96.—PubBLic WORKS

“That a sum not exceeding
Rs. 6,46,49,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on ‘he
31st day of March, 1968, in respect
of ‘Public Works’".

DeEMAND NoO. 97.—STATIONERY AND
‘PRINTING

“That a sum not exceeding
Rs. 2,40,39,000 be granted to the
President, on account, for or
towanrds defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Stationery and Printing’”.
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DemAND No., 103.—PosTs AND TELE«

DeMAND No. 98.—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF WORKS
AND HOUSING

“That a sum not exceeding
Rs, 17,70,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure of
the Ministry of Works and Hous-
ing’ n'

DEMAND No, 99.—DEPARTMENT OF
ATtomic ENERGY

“That a sum not exceeding
Rs. 4,53,000 be granted to the
President, on account, for or
towandg defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Department of Atomic
Energy’ ”.
100.—Atomic ENERGY
RESEARCH

DeMAND No.

“That a sum not exceeding
Rs., 1,87,67.000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Atomic Energy Research’”,

DEMAND No. 101.—DEPARTMENT OF
COMMUNICATIONS

“That a sum not exceeding
Rs. 1,897,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Department of Communica-
tions' ",

DemANp No. 102.—OveErRseag COMMU-
NICATIONS SERVICE

“That a sum not exceeding
Rs 28,89,000 be granted to the
President, on account, for or
towands defraying the charges
during the year ending on the
31st dav of March, 1966, in respect
of ‘Overseas Communicationg Ser-
vice’ ”,
2584(Ai) LSD—10.

DeEMAND  No.

DEMAND NoO,

GRAPHS (WORKING EXPENSES)

“That a sum not exceeding
Rs. 23,39,04,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Posts and Telegraphs (Work+
ing Expenses)’”.

DEMAND No. 104—PosTs AND TELE-

GRAPHS DIVIDEND TO GENERAL REVE-
NUE AND APPROPRIATIONS TO RESERVE

Funbps

“That a sum not exceeding
Rs. 1,72,59,000 be granted to the
President, on account, for or
towardg defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Posts and Telegraphs Dividend
to General Revenue and Appro-
priations to Reserve Funds’”.

DEMAND No. 105.—OTHER REVENUE Ex-

PENDITURE OF THE DEPARTMENT OF

COMMUNICATIONS

“That a sum not exceeding
Rs, 4,53,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure of
the Department of Communica-

y

tions’ ”.

106.—DEPARTMENT OF
PARLIAMENTARY AFFAIRS

“That a sum not excecding
Rs. 76,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Department of Parliamentary
Affairs’ ",
107.—DEPARTMENT OF
SocIAL SECURITY
sum not exceeding
granted to the
for or

“That a
Rs, 272,000 be
President, on account,
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(Mr. Speaker.)

towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect

of ‘Department of Social Secu-
nty» n.

DeMAaND No. 108.—OTHER REVENUE Ex-
PENDITURE OF THE DEPARTMENT OF

SOCIAL SECURITY

“That a sum not exceeding
Rs. 3,28,19,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure of
Department of Social Security’”.

DEMAND No. 109.—Lok SABHA

“That a sum not exceeding
Rs. 20,97,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respcct
of ‘Lok Sabha’”.

DEMAND No, 110.—OTHER REVENUE Ex-

PENDITURE OF LOK SABHA

‘“That a sum not exceeding
Rs. 43,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Revenue Expenditure of
Lok Sabha’"”.

DEmaND No, 111—RAJYA SABHA

“That a "sum not exceeding
Rs. 9,33,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1966, in respect
of ‘Rajya Sabha’”.

DEMAND NO. 112.—SECRETARIAT OF THE

VICE-PRESIDENT

“That a sum not exceeding
Rs. 40,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
81st day of March, 1966, in respect
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of ‘Secretariat of the Vice-Presi-
dent’ ",

DeEmMaNp No. 113.—CapPITAL OUTLAY ON

CiviL AVIATION

“That a sum not exceeding
Rs. 1,04,01,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay on Civil Avia-
tion’ ”’,

Demanp No. 114.—OT1HER CApPITAL OUT-

LAY OF THE MINISTRY OF CIVIL
AVIATION *

“That a sum not exceeding
Rs. 1,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Capital Outlay of the
Ministry of Civil Aviation’ ”.

Demanp No. 115.—CapriTAL OUTLAY OF

THE MINISTRY OF COMMERCE

“That a sum not exceeding
Rs. 13,22,000 be granted to the
President, on account, for or to-
wards defraying the charges dur-
ing the year ending on the 3l1st
day of March, 1966, in respect of
‘Capital Outlay of the Ministry
of Commerce'” )

.

DeEMmAND No. 116.—CArITAL OUTLAY TO

THE MINISTRY OF COMMUNITY DEVE-
LOPMENT AND COOPERATION

“That a sum not exceeding
Rs, 1,83,000 be granted to the
President, on account, for or
towards defraying the charges
during the ycar ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay of the Ministry
of Community Development and
Cooperation’ ”.

DeMmand No, 117.—DEFENCE CAPITAL

OUTLAY

“That a sum not exceeding
Rs. 21,75,83,000 be granted to the
President, on account, for or
towards defraying the charges
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during ‘the year ending on the
31st day of March, 1966, in respect
of ‘Defence Capital Outlay’"”.

DemAND No. 118.—CApITAL OUTLAY OF

THE MINISTRY OF EDUCATION

“That a sum not exceeding
Rs. 1,00,93,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay of the Ministry
of Education’”,

DEMAND No. 119.—CAPITAL OUTLAY OF
THE MINISTRY OF EXTERNAL AFFAIRS

‘“That a sum not exceeding
Rs. 25,00,000 be granted to the
President, on account, for or
towards defraying the charges
during the vear ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay of the Ministry
of External Affairs’”,

DeEmAND No. 120.—CAPITAL OUTLAY ON

THE INDIA SECURITY PRESS

“That a sum not exceeding
Rs. 1,20,000 be granted to the
President, on arcount, for or
towards defraving the charges
during the vear enfling on the
81st day of March, 1966, in respect
of ‘Capital Outlay on the India
Security Press’"”. '

DEMAND No. 121.—CAprraL OUTLAY ON

CURRENCY AND COINAGE

“That a sum not exceeding
Rs. 1,19,65,000 be granted to the
President, on arcount, for or
towards defraving the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay on Currency
and Coinage’"”.

Demanp  No.
OUuTLAY OF THE MINISTRY OF FINANCE
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31st day of March, 1966, in respect
of ‘Capital Qutlay on Mines’ ",

DeMAND No. 123.—CApITAL OUTLAY ON

Korar Gorp MINES

“That a sum not exceeding
Rs 12,42,000 be granted to the
President, on account, for or
towards defraying the charges
during the vear ending on the
31st dav of March, 1966, in respect
of ‘Capital Outlay on Kolar Gold
Mines' . '

DemAND No, 124 —CoMMUTED VALUE

OF PENSIONS

“That a sum not exceeding
Rs. 27,16.000 bhe granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Commuted Value of Pensions’”.

125.—OTHER CAPITAL

“That a sum not exceeding
Rs. 14,05,33,000 be granted to the
President, on account, for or
towards defraying the charges
during the vear ending on the
31st day of March, 1966, in respect
of ‘Other Capital Outlay of the
Ministry of Finanee’”,

DEMAND NO. 126 —CArPrTAL OUTLAY ON

GRANTS TO STATE AND UNION TERRI-
TORY GOVERNMENTS FOR DEVELOP-
MENT

“That a sum not exceeding
Rs. 8,52,08,000 be granted to the
President, on account, for or
towards defraving the charges
during the vear ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay on Grants to
State and Union Territory Gov-

DemMAND No. 122.—CAPITAL OUTLAY ON ernments for Development’ ”.

MiNES

“That a sum not exceeding
Rs. 2,16,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the

DeMAND No. 127.—LOANS AND Ap-
VANCES BY THE CENTRAL GOVERNMENT

“That a sum not exceeding
Rs, 71,74,68,000 be granted to the
President, on account, for or
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(Mr. Speaker)

towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Loans and Advances by the
Central Government’”.

towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Capital Qutlay of the Ministry
of Home Affairs’”.

DEMAND No. 128.—CAPITAL QUTLAY ON

FORESTS DeEMAND No. 133.—CAPITAL OUTLAY OF

THE MINISTRY OF INDUSTRY AND SUP-
“That a sum not exceeding PLY
Rs, 31,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the

“That a sum not exceeding
Rs, 10,81,92,000 be granted to the
President, on account, for or

31st day of March, 1966, in respect
of ‘Capital Outlay on Forests’”.

DeEmAND No, 129.—PURCHASE OF Foob-

GRAINS

“That a sum not exceeding
Rs. 1,15,24,00,000 be granted to the
President, on account, for or
towards defraying the charges
during the ycar ending on the
31st day of March, 1966, in respect
of ‘Purchase of Foodgrains’”.

DEMAND No.

AND AGRICULTURE

“That a sum not’ exceeding
Rs. 20,45,95,000 be granted to the
President, on ar~count, for or
towards defraying the charges
during the yvear ending on the
31st day of March, 1966, in respect
of ‘Other Capital Outlay of the
Ministry of Food and Agricul-
ture’ ”.

DeEmMAND No. 131.—CaprraL OuTLAY oOr

THE MINISTRY OF HEALTH

“That a sum not exceeding
Rs. 1,64,27,000 be granted to the
President, on a-count, for or
towards deéfraving the charges
during the vear ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay of the Ministry
of Health'”.

DEMAND No. 132.—CAPITAL OUTLAY OF

THE MINISTRY OF HOME AFFAIRS

“That a sum not exceeding
Rs. 14,54,000 be granted to the
President, o) account, for or

130.—OTHER CAPITAL
OuTLAY OF THE MINISTRY OF FoOD

Demanp No.

towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Capita] Outlay of the Ministry
of Industry and Supply’”.

DeEMaND No. 134.—CariTAL OUTLAY OF
THE MINISTRY OF INFORMATION AND
BROADCASTING

“That a sum not exceeding
Rs, 31,68,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of information and Broadcasting’ ”.

DeMAND No, 135.—CAPITAL OUTLAY ON

MULTIPURPOSE RIVER SCHEMES

“That a sum not exceeding
Rs. 4,25,51,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay on Multipurpose
River Schemes’”.
136.—OTHER CAPITAL
OUTLAY OF THE MINISTRY OF IRRIGA-
TION AND POWER

“That a sum not exceeding
Rs. 1,71,35,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Capital Outlay of the
Ministry of Irrigation and
Power' ",
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Demandg for

DeEmAND No. 137.—CAPITAL OUTLAY OF

THE MINISTRY OF LABOUR AND EM-
PLOYMENT

“That a sum not exceeding
Rs. 97,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay of the Ministry
of Labour and Employment’”.

DEMAND No. 138 —CAprTAL OUTLAY OF
THE MINISTRY OF PETROLEUM AND

CHEMICALS

“That a sum not exceeding
Rs. 5,32,28,000 be granted to the
President, on account, for or
towards defraying- the charges
du-ing the year ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay of the Ministry
of Petroleum and Chemicals’".

DeEmMAaND No. 139.—CAPITAL OUTLAY OF

THE MINISTRY OF REHABILITATION

“That a sum not exceeding
Rs, 1,83,84,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay of the Ministry
of Rehabilitation’ ”.

DEMAND No. 140.—CAPITAL OUTLAY OF

THE MINISTRY OF STEEL AND MINES

“That a sum not exceeding
Rs. 4,55,31,000 be granted to the
President, on a~count, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay of the Ministry
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DEMAND No. 142.—CarITAL OUTLAY ON

PorTs

“That a sum not exceeding
Rs. 1,50,05,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay on Ports’”.

DEmAND No. 143.—OTHER CAPITAL OUT-

LAY ON THE MINISTRY OF TRANSPORT

“That a sum not exceeding
Rs. 63,565,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Capital Outlay on the
Ministry of Transport’”.

DEMAND No. 144 —CApPITAL OUTLAY ON

PusLic WORKs

“That a sum not exceeding
Rs. 2,16,05,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect

of ‘Capital Outlay on Public

Works' .

DemaND No. 145—Dermr  CAPITAL
OUTLAY

“That a sum not exceeding
Rs, 3,39,07,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Delhi Capital Outlay’ .

DEMAND No. 146 —OTHER CAPITAL
OUTLAY OF THE MINISTRY OF WORKS
AND HousING

of Steel and Mines'”.

DEMAND No, 141.—CaApPITAL OUTLAY oiw

Roaps

“That a sum not exceeding
Rs. 11,07,38,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
315t day of March, 1966, in respect
of ‘Capita] Outlay on Roads’”.

-"That a sum not exceeding
Rs. 28,37,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Capital Outlay of the
Ministry of Works and Housing’”.
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DemAND No. 147.—CAPITAL OUTLAY OF
THE DEPARTMENT OF ATOMIC ENERGY

“That a sum not exceeding
Rs. 5,50,00,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay of the Depart-
ment of Atomic Energy’”.

DeMAND No. 148.—CAPITAL OUTLAY ON
Posts AND TELEGRAPHS (NOT MET
FROM REVENUE)

“That a sum not exceeding
Rs. 9,01,83,000 be granted to the
President, on account, for or
towards defraying the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Capital Outlay on Posts and
Telegraphs (Not met from Reve-
nue)1u.

DEmaAND No. 149.—OTHER CAPITAL
OuTLAY OF THE DEPARTMENT OF
COMMUNICATIONS

“That a sum not exceeding
Rs. 5,86,000 be granted to the
President, on account, for or
towarcs defraylng the charges
during the year ending on the
31st day of March, 1966, in respect
of ‘Other Capital Outlay of the
Department of Communications’".

17.28% hrs,

APPROPRIATION (VOTE ON
ACCOUNT) BILL®*, 1965

The Minister of Finance (Shri T. T.
Krishnamachari) : Sir, 1 beg to
move for leave to introduce a Bill to
provide for the withdrawal of certain
sums from and out of the Consolidated
Fund of India for the services of a
part of the financial year 1965-66.
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Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the services of a part
of the financia] year 1965-66.”

The motion was adopted.

Shri T. T. Krishnamachari: I intro-
ducet the Bill.

Shri T. T. Krishnamachari: Sir, I
beg to movet that:

“That the Bill to provide for the
withdrawal of certain sumg from
and out of the Consolidated Fund
of India for the services of a part
of the financial year 1965-66 be
taken into consideration.”

I can elaborate on this, but I do not
think it is needed, because I suppose
we normally pass this Vote on Acco-
unt Bill without any speech,

Mr. Speaker: The question is:

“That the Bill to provide for
the withdrawal of certain sums
from and out of the Consolidated
Fund of India for the services of
a part of the financial year 1985-
66, be taken intp consideration.”.

The motion wag adopted,

Mr. Speaker: We shall now take up
the clauses. The question is:

“That clauses 1 to 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill”.

The motion was adopted.

Clauses 1 to 3, the Schedule, the
Enacting Formule and the Title
were added to the Bill.

Shri T. T. Krishnamachari: T beg to
move:

“That the Bill be passed”.

*Published in Gazette of India Extraordinary, Part II, Section 2, dated

25th March, 1965.

tIntroduced/moved with the recommendation of the President.
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Mr. Speaker: The question is:
“That the Bill be passed”.

The motion was adopted.

17.31 hrs,

RE: INDUSTRIES (DEVELOPMENT
AND REGULATION) AMENDMENT
BILL

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh): I
had requested three days ago that the
Industries (Development and Regula-
tion) Amendment Bill, as passed by
Rajya Sabha may be taken into con-
sidcration in the Lok Sabha. For
some reasons it has not been possible
to include it in the agenda so far. 1
would request, however, that it is an
urgent measure and shoulg be passed
ag early as possible. The reason
is that there are certain actions
tak n under this Act which are due
to expire very soon, and unless this
Act is amended it wil] be difficult
to extend the period of the control
and regulation. Therefore, I would
request the House that as a special
case, the House may kindly permit
its inclusion in tomorrow’s agenda
so that it may be taken up for consi-
deration tomorrow.

Shrimati Renu Chakravartty (Bar-
rackpore): Firstly, tomorrow I think
the Kerala budget will be the first
thing on the agenda, and that discus-
sion would take about two hours,
definitely it will take about two hours.
After that, we shall be having the
Private Members’ business. So, I do
not think that there is any chance of
this Bill being taken up tomorrow.

But there would be
Government busi-

Mr. Speaker:
three hours for
ness. .

Shrimati Renu Chakravartty: 1 do
not think that it will be possible for
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us to take it up tomorrow. If the
hon. Minister likes, he can oush it
on for some other day. I do not know
what the urgency of it is. I do not
know if he cannot wait till the end.
I do not know why this Bill cannot
wait till the end. Otherwise, if he
feels it urgent he can push it on the
some other day.

Shri Bade (Khargone): The Kerala
budget discussion has already begun
and 40 minutes have been taken on
it already. That will continue tomor-
row,

Mr. Speaker: The hon. Minister
says that there is some urgency in
regard to this Bill.

Shrimati Renu Chakravartty: What
is the urgency?

Shri T. N. Singh: As I have explain-
ed, we have taken certain concerns
under our control and management
under this Act. We cannot extend
this control after one extension period
which is expiring shortly. The existing
Act only provides for one extension
after the initial control period. That
is due to expire on the 14th May,
and there is hardly time to take this
Bill up, because if this Bill is not
taken up tomorrow, the budget dis-
cussion will go on and it will con-
tinue up to 7th May, and this Bill
will have to wait till that time, and
hence the urgency.

1 would, therefore, request that the
Ilouse may kindly agree to this. It
is a very simple BIll, it is just an
one-clause-Bill, and it may be passed
in half an hour or one hour. It is
almost a non-controversial  Bill
because it only extends the same prin-
ciple which is already there.

Shrimati Renu Chakravartty: If it
comes to that, we have no objection
to this, but I might just tell the hon.
Minister that very probably this Bill
will not be able to come up tomorrow.
In that case, it should come up only
on the next day.
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Mr. Speaker: It might be put down
on the agenda, and we shall see how
the business proceeds.

oft avare feg (FTmT) oWy wmE
%2 FT q9T HIT q97 F @ faw w1 09
faFar s awar 31

17.33% hrs.

GENERAL BUDGET (KERALA)
GENERAL DISCUSSION; DEMANDS
FOR GRANTS ON ACCOUNT
(KERALA); SUPPLEMENTARY
DEMANDS FOR GRANTS
(KERALA)—contd.

Mr. Speaker: The House will take
up the general discussion on the
Budget (Kerala) for 1965-66, and also
further discussion and voting on
the Demands for Grants on Account
in respect of the Budget (Kerala) for
1965-66 and also further discussion
and voting on the Supplementary
Demands for Grants in respect of the
Budget (Kerala) for 1964-65.

ot w3 (@TTlE) : wsae wEEy,
T FT I HIV GHA AW W1qT
W A HY GAHeL ATogg W wrs
& | aEqa: ag T9e W a7 qroew Agh
AN BN & AT I FY HAFAAT §
& sy srfgd off dfew wrer gwir Y
arw § v = frameell &, @@ o
3w ¥ w9 @ qrfeande & qrA AT
Iaq ggufa o ot @ 1 v fod s e
¥ 1 7 w N F a1 WY gt
fgefea s@vaet 1 9T T D
gH g A I9F gy ag fewme 7
TFT & qUieETHE F a7 @ E

17.35 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

T F Y AN JU IAE HAWTT
wgt = Afreer wrgfaemm Wik uxfere
mrgfaew O frar &3 S e 43
e A §, W IAN Y 28 AA N § 4
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wifed ot ag a1 fF 97 w9 & g@EET @
W qa™ F are afz afaeafen navaen
g Tt @Y sfase ®1 NFAAGT AT
aifgd ot 1| dfeq Qar A @& vy
78 @ F< fai o wgfreea 9@ # §
T BrEAT [T, HR VA F AT
WIAT FT FT TST qGT T A, QT AGY
few gfe #1 fanfo wite & @7 & ar

yE T F A g smFEm &

SFIRTT HT Aq7, W g7 wieFa 356

F g agt o Sfasew w= g war

WIS 5 THR § qgT I TTaq+a ¥ gear

g1 Y 8 1 & 1 wwman § i ag s

%1 g Y a8 &, afed =wor v aEd

Feg faee qrét wfes dear & wig @, &«

aa qE AT gEdY @ 91 e "y

asar §, zafad sy agd § 5 agr

Fae FAET & o FL | g fe gud

qrEl Y agT U= TR AGH FLA AT ATEAN

1 @ I FH F qIZ A I

¥ qg offeufq sam Y € &, T @

wria § gaw (Fr @ | T 7 < faar

&, g v v | FEw ot & Afean

&7 Y faort F@& S fawr € 47 )

weft Wit & Qan gwwan g fr @ s,

YA MW WX FHE qE R

faer andY @Y mag F@r o) Afoeefen

wrEer 1 Wi | Afe Fmaw

qEE B T WOWr ag wm, @iy
agi qar g firar )

a4 o 3 & fv asqa: TS A
A AT 99 weqfaedl 1 s famr
f& I 7oA & WE 9 qEY ")
faar | wmgfme qEl & A wr g
& AT FTIX a1 IAHT T SEA
Y qv S A9 1 AL €, a8 v A i
Afe ww fow aw@ & s foar s
@1 3 99 @wqul 3w ¥ &) 7L, A g
* avt 3w #, e v ¥ fgger A
T W g e wrifae odf W
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[ =2]

THWA 7 SE YT TgT TAT H &
98 ST AiE FT faar | vdmww
%77 & qX H1E A 7 A¢Y 0 v g
weqfree adf &1 a1 wiw a@f w
T gear g ar Y, dfefen
warEet A gwr & oar g @
Y qF T WA g UH I ¥ a8 G FA
Sforde &1 sFrdww w1 T

T ATETT H AT AT A Fwgfaee
qEf FT AR I A TG T Y |
89 1957 A 9« qg7 qOFNT gQ & @Y
IHH ITH! 30, 14 TR A faqy &
wR wa B wqfaee ot w275
sfawa ate fadr § | wdtw 1 33 gfqwa
¥ §® Sam_T qE fAar § | WX adRew
frraT oA &t Wi FY saTEr Ne Ay
& sk wgfaee ol #) w0 fay & 1 afe
agfaee qidf #Y are Afesrfer wd-
e FATE St & 27. 5 gfawa &
arq  ag o | wiad & awwar
g fs dfde aga ¥ O -
e fian § ag faeger Aromaw £ w7
¥9 ®1 & gAY geat quwar g |

@ AT I FIA FT q9 30 AT AT
A ey arze dw gk off I e
AT 9q ¥ wF g T 97 fF wrag |
# 78T MRV 7 H ¥y =
agt FIw FA N | wgr AT @ e
gfrar & ax & s femifes 2w
fergeame & 1 Wk agt 9% fenrdd w
s rINaT§ AN ag wiRE A
fawar § | o & TR w1 HTET A awd
¥ feared) qT wmaT § | IR wRRY
fgrma gefy wifgd oY fr wo & &
¥ # o mifeqt § I wHA ATR
o9 & fareg sraTC wE, wH Y wfe
aréf ¥ Afwedfer wdweh agi A,
SR & an g At Jufera s fE
ag w17 5ol T )
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F ®dw F¥ OF Iga € qeE,
et faog @ealt dfeq ¥ 27 a1 &
FHw  TEHe ¥ e hdeE &
T W SR A X T I qF
TETHE &7 tfediom Tear § 1 ag wEd
i 5 efe wgfre w0 @ §
wech & fis ag et g w4, 2w
2 1 & quAT SR § e o
F1 fediiom & 4 X & 9w W
W FT F @A 7 AT 7w 9 a0
WA O @ Aer el 1 faw
g FEh 7 fF e e v & 1 A=
|TEAT T AT HIR gl F41 Tam
T OWT B Iy WA & W #
7 AT ¢ f6 Fidw 7 o # T FT
W & uF aw w g agfee
g ¢, AT ge @, 1 & we g
fe o asa @ § ofidie fean
)

‘Tcmoﬁoﬂ"l(m)tm
1 quAT |

sft a¥ : & g @ E | T A
F A ¥ ¥ TER AT A A |
# Frgfee qiEt F1 @ FEN AR,
I9 B AES sgAAT wifge | § gz
awmar g 5 fow v s A gare
I AR fRaT 91 SR aw gwel
AT F @EE™ ¥ WAl Y
fa=8r & a1 =nfgy a1 W% arg ™
Agfere wfaeel N AmAE FIR
3T 9q1 | Afew Tar A far AW
I A FT A FAR A A
faem 81w @ ey & serdwE
w6 | €7 ¥ SR T o A favara
IeaT & WY ag e € fe afe fed
g wHE A qoe A e
siug el fordr TR ¥ wod ®
AR @I |
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[t aE]
=dY graeyg i & OF AT FgAT ATZAT
£ UF ST IgRT g 9T I8 @
o f gET dRTEE @ At
ag o1 FT H FE{ 99 @3 WD |
A dwmfeee qff s Aar
faa® Tar Y ag g uT w1 IE e
Frgfree qife w1 a1 sad g war
o qg 9ug agT w1 w<  far;
S €Y %7 AT I9N oY @y Ay Ay
IHY qgT W e e aret W
AT AT A 99 98 ATgY WIS
faen | e 97 Fd" &7 AT AraT O
g wodl FE 9 F A ST | 9w
qer T fR | & 377 & fou ag
A FET ¥ IT HT 99 fAew w41
aff wmn, @ S9N Far fF ww ar
T & food oAy € | HoEw
fau 7 Sor fF &8 T AN FE
T & 9| QT Y I F feam maT @
q AT A A A A SRAT Y
fear | wa Y & mar § SEw & g
@ g | fertew & A ¥ q@ g8
FEAT Y §, T & A KT ARG,
afiea o @ g ofFamie § T qod-
i fentzs ww ®x qifemrie &
o e o e & €6 gw QT 1
W 33 & T @) S ) fe.
sfew fufaoe & wqee & s
wifge ar |

@ wl & gv & 37 fewiga N
afE F@r g |

borg

Mr. Deputy-Speaker:

ol vw W wEEw (jaw)
™ U g9 § £ A8 3, WA
grow  w «gfim feqr wg

Shri Rane (Buldana): There was
an understanding in the Business
Advisory Committee that between §
and 6 pM, quorum would not be

Shri Kappen.
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raised. If they insist on it, that time
would have to be deducted from the
time provided.

Mr. Deputy-Speaker:
would be deducted.

This time
ot gOR W FTAW : HI AG
M A grew wfi| & I |

Nt ag : 3@ & pmown fF oA
qrét agEaTa AG ISTEA, XA T
L 7@ gt 1 ISQT & I1 g
EEIC A EUE -

Mr. Deputy-Speaker: You agree to

certain things, and then you raise
this point.

Shri Bade: If any Member raises
it, we cannot do anything.

Shri Khadilkar (Khed): You cannot
control your party members?

Shri Kappen (Muvattupuzha): I
am in duty bound to support these
Demands, but I do so with reluct-
ance. According to me, it i3 not
better than a shopkeeper's account.

sft gew W weETy : gqiw fAee
¥ aE FIW A4 T A grew i
A L g

Mr. Deputy-Speaker: This time will
be deducted from the total time.

Shri Vasudevan Nair (Ambalpuzha):
How can we suffer?

Mr. Deputy-Speaker: What am I
to do?
Shri Khadilkar: When the leaders

agree, is it not the duty of the leaders
to impose some discipline?

Shri Vasudevan Nair: How can
the other party suffer on account of
one party?

o g wA wema : TEt N
TEAT GO T &0 & |
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Mr, Deputy-Speaker: The quorum
bell is being rung. The leaders of
the party must control their Members.

Shri Vasudevan Nair: 1 request
you not to deduct the time or to
reduce the time. The Kerala budget
is being discussed. Only four hours
have been set apart,

Mr. Deputy-Speaker: It is not the
Kerala Members who will suffer; it
is the Jan Sangh Members who will
suffer,

Shri Khadilkar: They have already
spoken. That is the trouble.

CHAITRA 4, 1887 (SAKA)
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ol JEW W BT : FIH K@@
g o e Y T @ T 1 @
frg w91 & fg it wfrm @
am |

Mr. Deputy-Speaker: There is nc
quorum. The House stands adjourn-
ed.

1747 hrs.

The Lok Sabha then adjourned tili:
Eleven of the Clock on Friday, March
26, 1965/Chaitra 5, 1887 (Saka).

GMGIPND—LS 112584 (Ai) LSD—24-4-65—970. .-
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